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cum Fatehpur Distt.— Reserved—  
Sch. Castes).

Lakshmayya, Shri Paidi (Anantapur).

Lai Singh, Sardar (Ferozepur-Ludhia- 
na).

Lallanji, Shri (Faizabad Distt.—  
North-West).

Laskar, Shri Nibaran Chandra 
(Cachar-Lushai Hills— Reserved—  
Sch. Castes).

Lingam, Shri N. M. (Coimbatore).

Lotan Ram, Shri (Jalaun Distt. cum 
Etawah Distt.— West cum Jhansi 
Distt.— N̂orth —  Reserved —  Sch. 
Castes).

M

Madiah Gowda, Shri (Bangalore 
South).

Mahapatra, Shri Sibnarayan Singh 
(Sundargarh —  Reserved —  Sch. 
Tribes).

Mahta, Shri Bhajahari (Manbhum 
South cum Dhalbhum).

Mahodaya, Shri Vaijanath (Nimar).

Majhi, Shri Chaitan (Manbhum—  
South cum Dhalbhum— Reserved 
— Sch. Tribes).

Majhi, Shri Rafti Chandra (Mayur- 
bhanj— Reserved— Sch. Tribes).

Majithia, Sardar Surjit Singh (Taran 
Taran).

Malaviya, Shri Keshava Deva (Gonda 
Distt.— East cum Basti Distt.—  
West).

Malliah, Shri U. Srinivasa (South 
Kanara— N̂orth).

Malvia, Shri Bhagu-Nandu (Shaja- 
pur Rajgarh —  Reserved —  Sch. 
Castes).

Malviya, Pandit Chatur Narain 
(Raisen).

Malviya, Shri Motilal (Chhatarpur- 
Datia-Tikamgarh —  Reserved —  
Sch. Castes).

Mandal, Dr. Pashupati (Bankura—  
Reserved— Sch. Castes).

Mascarene, Kumari Annie (Trivand
rum).

Masuodi, Maulana Mohammad Saeed 
(Jammu and Kashmir).

Masuriya Din, Shri (Allahabad Distt.
• — Êast cum Jaunpur Distt.— West 

Reserved— Sch. Castes).

Mathew, Shri C. P. (Kottayam).

Mathuram, Dr. Edward Paul (Tiru- 
chirapalli).

Matthen, Shri C. P. (Thiruvellah).

Mavalankar, Shri G. V. (Ahmedabad).

Maydeo, Shrimati Indira A. (Poona 
South).

Mehta, Shri Asoka (Bhandara).

Mehta, Shri Balvantray Gopaljee 
(Gohilwad).

Mehta, Shri Balwant Sinha (Udai
pur).

Mehta, Shri* Jaswantraj (Jodhpur).

Menon, Shri K. A. Damodara (Kozhi
kode).

- Minimata, Shrimati (Bilaspur-Durg- 
Raipur— Reserved— Sch. ^stes).
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Mishra, Pandit Suresh Chandra 
(Monghyr— North-East).

Mishra, Shri Bibhuti (Saran cum 
Champaran).

Mishra, Shri Lalit Narayan (Dar- 
bhanga cum Bhagalpur).

Mishra, Shri Lokenath (Puri).

Mishra, Shri Mathura Prasad (Mon
ghyr— North-West).

Mishra, Shri Shyam Nandan (Dar- 
bhanga— N̂orth).

Misra, Pandit Lingaraj (Khurda).

Misra, Shri Raghubar Dayal (Buland- 
pur-Durg-Raipur).

Misra, Shri Bhupendra Nath (Bilas- 
shahr Distt).

Misra, Shri Sarju Prasad (Deoria 
Distt.— South.

Missir Shri Vijineshwar (Gaya 
North).

Mohd. Akbar, Sofi (Jammu and 
Kashmir).

Mohiuddin, Shri Ahmed (Hyderabad 
City).

Morarka, Shri Radheshyam Ram- 
kumar (Ganganagar-Jhunjhunu).

More, Shri K. L. (Kolhapur cum 
Satara— Reserved— Sch. Castes).

More  ̂Shri Shankar Shantaram (Sho- 
lapur).

Muchaki Kosa, Shri (Bastar— Reser
ved— Sch. Tribes).

Mudaliar Shri C. Ramaswamy 
(Kumbakonam).

Muhammed Shaffee, Chaudhuri 
(Jammu and Kashmir).

Mukerjee, Shri Hirendra Nath (Cal
cutta— North-East),

Mukne, Shri Y. M. (Thana— Reserv
ed- -Sch. Tribes).

Muniswamy, Shri N. R. (Wandiwash)
Muniswamy, Shri V. (Tindivanam).
Murli Manohar. Shri (Ballia* Distt. 

East).

Murthy, Shri B. S. (Blum).

Musafir, Giani Gurmukh Sin^ 
(Amritsar).

Mushar, Shri Kirai (Bhagalpur cum 
Pumea— Reserved— Sch. Castes).

Muthukrishnan, Shri M. (Vellore—  
Reserved— Sch. Castes).

N

Naidu, Shri Nalla Reddi (Rajah- 
mundry).

Nair, Shri C. Krishnan (Outer Delhi).

Nair, Shri N. Sreekantan (Quilon 
cum Mavelikkara).

Nambiar, Shri K. Ananda (Mayuram).

Nanadas, Shri Mangalagiri (Ongole—  
Reserved— Sch. Castes).

Nanda, Shri Gulzarilal (Sabarkantha).

Narasimham, Shri S. V. L. (Guntur).

Narasimhan, Shri C. R. (^rishnagiri).

Naskar, Shri Purnendu Sekhar (Dia
mond Harbour—  Reserved—  Sch. 
Castes).

Nataranjan, Shri S. S. (Srivilliputtur).
Natawadkar, Shri Jayantrao Ganpat 

(West Khandesh— Reserved— Sch. 
Tribes).

Nathani, Shri Hari Ram (Bhilwara).
Nathwani, Shri Narendra P. (Sorath).
Nayar, Shri V. P. (Chirayinkil).
Nehru, Shri Jawaharlal (Allahabad 

Distt.— East cum Jaunpur Distt.—  
West).

Nehru Shrimati Shivrajvati [Lucknow 
Distt. (Central)].

Nehru, Shrimati Uma (Sitapur Distt. 
cum Kheri Distt.— ^West).

Nesamony, Shri A. (Nagercoil).
Neswi, Shri T, R. (Dharwar-South).
Nevatia. Shri R. P. (Shahjahanpur 

Distt.— North cum Kheri— East).
Nijalingappa, Shri S. (Chitaldrug).

P •
Palchoudhury, Shrimati Ila (Naba- 

dwip).
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Pande, Shri Badri Datt (Almora 
Distt.— North East).

Pande, Shri C. D. (Naini Tal Distt. 
cum Almora Distt.— South-West
cum Bareilly Distt.— North).

Pandey, Dr. Natabar (Sambalpur).

Pannalal, Shri (Faizabad Distt.—  
North-West— Reserved— Sch. Cas
tes).

Pant, Shri Devi Datt (Almora Distt.—  
North-East).

Paragi Lai, Chaudhari (Sitapur Distt. 
cum Kheri Distt.— West— Reserved 
— Sch. Castes).

Paranjpe, Shri R. G. (Bhir).

Parekh, Dr. Jayantilal Narbheram 
(Zalawad).

Parikh, Shri Shantilal Girdharilal 
(Mehsana East).

Parmer, Shri Rupaji Bhavji (Panch 
Mahals cum Baroda East— Reserv
ed— Sch. Tribes).

Pataskar, Shri Hari Vinayak (Jal- 
gaon).

Patel, Shri Bahadurbhai Kunthabhai 
(Surat— Reserved— Sch. Tribes).

Patel, Shri Rajeshwar (Muzaffarpur 
cum Darbhanga).

Patel, Shrimati Maniben Vallabhbhai 
(Kaira South).

Pateria, Shri Sushil Kumar (Jabalpur 
North).

Patil, Shri P. R. Kanavade (Ahmed- 
nagar North).

Patil, Shri S. K. (Bombay C it y -  
South).

Patil, Shri Shankargauda Veerana- 
gauda (Belgaum South).

Patnaik, Shri Uma Charan (Ghumsur).

Pawar, Shri Vyankatrao Pirajirao 
(South Satara).

Pillai, Shri P. T. Thanu (Tirunelveli).

Pocker Saheb, Shri B. (Malaopu- 
ram).

P— c o n td . Prabhaka, Shri Naval (Outer Delhi 
— Reserved— Sch. Castes).

Punnoose, Shri P. T. (Alleppey),

R

Rachiah, Shri N. (Mysore— Reserved 
— Sch. Castes).

Radha Raman, Shri (Delhi City).

Raghavachari, Shri K. S. (Penukonda).

Raghavaiah, Shri Pisupati Venkata 
(Ongole). '

Raghubir Sahai, Shri (Etah Distt.— 
North-East cum Budaun Distt.—  
East).

Raghubir Singh, Choudhary (Agra 
Distt.— East).

Raghunath Singh, Shri (Banaras 
Distt.— Central).

Raghuramaiah, Shri Kotha (Tenali).

Rahman, Shri M. Hifzur (Moradabad 
Distt.— Central).

Raj Bahadur, Shri (Jaipur-Sawai 
Madhopur).

Rajabhoj, Shri P. N. (Sholapur—  
Reserved— Sch. Castes).

Ramachander, Dr. D. (Vellore).

Ramanand Shastri, Swami (Unnao 
Distt. cum Rae Bareli Distt.— West 
cum Hardoi Distt.— South-East—  
Reserved— Sch. Castes).

Ramananda Tirtha, Swami (Gul- 
berga).

Ramasami, Shri M. D. (Arruppukkot- 
tai).

Ramaseshaiah, Shri N. (Parvathipu- 
ram).

Ramaswamy, Shri P. (Mahbubnagar—  
Reserved— Sch. Castes).

Ramaswamy, Shri S. V. (Salem).

Ram I)ass, Shri (Hoshiarpur— Reser
ved— Sch. Castes).

Ramnarayan Singh. Babu (Hazari- 
bagh West).

Ram Saran, Shri (Moradabad Distt.—  
West).
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Ram Shankar Lai, Shri (Basti Distt. 
— Central-East cum Gorakhpur 
Distt— West). ^

Ram Subhag Singh, Dr. (Shahabad 
South).

Ranbir Singh, Ch. (Rohtak).
Randaman Singh, Shri (Shadol-Sidhi 

— Reserved— Sch. Tribes).
Rane, Shri Shivram Rango (Bhusa- 

val).
Raujit Singh, Shri (Sangrur).
Rao, Dr. Ch. V. Rama (Kakinada).
Rao, Shri B. Rajagopala (Srikakulam).
Rao, Shri B. Shiva (South Kanara—  

South).
Rao, jihri Kadyala Gopaia (Gudi-

R — C ofitd .

Rao, Shri Kanety Mohana (Rajah- 
mundry— Reserved— Sch. Castes).

Rao, Shri Kondru Subba (Eluru— 
Reserved— Sch. Castes).

Rao, Shri P. Subba (Nowrangpur).

Rao, Shri Pendyal Raghava (Waran- 
gal).

Rao. Shri Rayasam Seshagiri (Nan- 
dyal).

Rao, Shri T. B. Vittal (Khammam).

Raut, Shri Bhola (Saran cum Cham- 
paran —  Reserved —  Sch. Castes).

Ray, Shri Birakisor (Cuttack).

Razmi, Shri Said Ullah Khan 
(Sehore).

Reddi, Shri B. Ramachandra (Nel- 
lore).

Reddi, Shri C. Madhao (Adilabad).

Reddi, Shri Y . Eswara (Cuddapah).

Reddy, Shri Baddam Yella (Karim- 
nagar).

Reddy. Shri K. Janardhan (Mahbub- 
nagar).

Reddy. Shri Ravi Narayan (Nal- 
gonda).

0
Reddy, Shri T. N. Vishwanatha 

(Chittor).

Richardson, Bishop John (Nominated 
— Andaman and Nicobar Islands).

Rishang Keishing, Shri (Outer Mani
pur— Reserved— Sch. Tribes).

Roy, Dr. Satyaban (Uluberia).

Roy, Shri Bishwa Nath (Deoria 
Distt.— West).

Rup Narain, Shri (Mirzapur Distt. 
cum Banaras Distt.— West— Re
served— Sch. Castes).

Saha, Shri Meghnad (Calcutta North 
West).

Sahaya, Shri Syamnandan (Muzaffar- 
pur Central).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Muzaffarpur 
cum Darbhanga— Reserved — Sch. 
Castes).

Saigal, Sardar Amar Singh (Bilaspur).

Saksena, Shri Mohanlal (Lucknow 
Distt. cum Bara Banki Distt.).

Saksena, Shri Shibanlal [Gorakhpur 
Distt. (North)]. •

Samanta. Shri Satis Chandra (Tam- 
luk).

Sanganna. Shri T. (Rayagada-Phul- 
bani— Reserved— Sch. Tribes).

Sankarapandian, Shri M. (Sankarana- 
yinarkovil).

Sarmah, Shri Debeswar (Golaghat- 
Jorhat).

Satis Chandra, Shri (Bareilly Distt. 
South).

Satyawadi, Dr. Virendra Kumar 
(Kamal— Reserved— Sch. Castes).

Sen, Shri Phani Gopal (Purnea Cen
tral).

Sen, Shri Raj Chandra (Kotah- 
Bundi).

Sen. Shrimati Sushama (Bhagalpur 
South).

Sewal, Shri A. R. (Chamba-Sirmur).
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^hah. Her Highness Rajmata Kam- 
lendu Mati (Garhwal Distt.— West 
cum Tehri Garhwal Distt. cum Bij- 
nor Efett— North).

Shah, Shri Chimanlal Chakubhai 
(Gohilwad-Sorath).

Shah, Shri Raichand Bhai N. (Chhind- 
wara).

Shahnawaz Khan, Shri (Meerut Distt. 
North-East).

Shakuntala Nayar, Shrimati (Gonda 
Distt.— West).

Shaima, Pandit Balkrishna (Kanpur 
Distt.— South cum Etawah Distt.—  
East).

Sharma, Pandit Krishna Chandra 
(Meerut Distt.— South).

Sharma, Shri Diwan Chand (Hoshiar- 
pur).

Sharma, Shri Khushi Ram (Meerut 
Distt.— West).

Sharma, Shri Nand Lai (Sikar).

Sharma, Shri Radha Charan (Morena- 
Bhind).

Shastri, Shri Algu Rai (Azamgarh 
Distt.— Êast cum Ballia Distt.—  
West),

Shastri, Shri Bhagwan Dutt (Shahdol-
Sidhi).

Shastri. Shri Raja Ram [Kanpur 
Distt.— (Central)].

Shivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shriman Narayan, Shri (Wardha).

Shukla, Pandit Bhagwaticharan (Durg- 
Bastar).

Siddananjappa, Shri H. (Hassan Chik- 
magalur).

Singh, . Shri C. Sharan (Surguja- 
Raigarh).

Singh, Shri Digvijaya Narain (Mu- 
zaffarpur— North-East).

Singh, Shri Dinesh Pratap [Bahraich 
Wstt. (East)].

Singh, Shri Girraj Saran (Bharatpur- 
Sawai Madhopur).

Singh, Shri Har Prasad (Ghazipur 
Distt.-West.) ^

Singh, Shri L. Jogeswar (Inner Mani
pur).

Singh, Shri Mahendra Nath (Saran 
Central).

Singh, Shri Ram Nagrna (Ghazipur 
Distt.— Êast cum Ballia Distt.—  
South-West). •

Singh, Shri Tribhuan Narayan (Bana* 
ras Distt.— Êast).

Si^^al,^ Shri Shri Chand (Aligarh

Sinha, Dr. Satyanarain (Saran East).

Sinha, Shri Anirudha (Darbhanga 
East).

Sinha, Shri Awadheshwar Prasad 
(Muzalfarpur East).

Sinha, Shri Banarsi Prasad (Monghyr 
Sadr cum Jamui).

Sinha. Shri Gajendra Prasad (Palamau 
cum Hazaribagh cum Ranchi).

Sinha, Shri Jhulan (Saran North).

Sinha, Shri Kailash Pati (Patna Cen
tral).

Sinha, Shri Nageshwar .Prasad (Haz
aribagh East).

Sinha, Shri S. (Pataliputra).

Sinha, Shri Satya Narayan (Samasti- 
pur East).

Sii^a, Shri Satyendra Narayan (Gaya

Sinha, Shrimati Tarkeshwari (Patna 
East).

Sinha, Thakur Jugal Kishore (Muzaf- 
farpur— ^North-West).

Sinhasan Singh, Shri (Gorakhpur 
Distt.— South).

Siva, Dr. M. V. Gangadhara (Chit- 
toor— Reserved— Sch. Castes).
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Snatak, Shri Nardeo (Aligarh Distt.—  
Reserved— Sch. Castes).

Sodhia, Shri Khub Chand (iSagar).

Somana. Shri N. (Coorg).

Somani. Shri G. D. (Nagaur-Pali).

Subrahmanyam, Shri Kandala (Vizia- 
nagaram).

Subrahmanyam, Shri Tekur (Bellary).

Subramania Chettiar, Shri (Dharma- 
puri).

Sundaram, Dr. Lanka (Visakhapat- 
nam).

Sunder Lall, Shri (Saharanpur
Distt.— West cum Muzaffamagar 

Distt.— N̂orth— Reserved— Sch. 
Castes).

Suresh Chandra, Dr. (Aurangabad).

Suriya, Prashad, Shri (Morena-Bhind 
— Reserved— &h. Castes).

Swami, Shri Sivamurthi (Kushtagi).

Svi^aminadhan. Shrimati Ammu (Din- 
digul).

Syed Mahmud, Dr. (Champaran East).

S— c o n td .

Tandon, Shri Purushottamdas [Alla
habad Distt (West)].

Tek Chand, Shri (Ambala-Simla).

Telkikar, Shri Shankar Rao (Nanded).

Tewari, Sardar Raj Bhanu Singh 
(Rewa).

Thimmaiah, Shri Dodda (Kolar— Re
served— Sch. Castes).

Thirani, Shri G. D. (Bargarh).

Thomas. Shri A. M. (Emakulam).

Thomas, Shri A. V. (Srivaikuntam).

Tivary, Shri Venkatesh Narayan (Kan
pur Distt.— N̂orth cum Farrukha- 
bad Distt.— South).

Tiwari, Pandit B. L. (Nimar).

Tiwari, Shri Ram Sahai (Chhatar- 
pur-Datia-Tikamgarh).

Tiwary, Pandit Dwarka Nath (Saran 
South).

•Tripathi, Shri Hira Vallabh (Muzaf- 
famagar Distt.— South).

Tripathi, Shri Kamakhya Prasad 
(Darrang).

Tripathi, Shri Vishwambhar Dayal 
(Unnao Distt. cum Mae Bareli 
Distt.— ^West cum Hardoi Distt.—  
South-East).

Trivedi, Shri Umashanker Muljibhai 
(Chittor).

Tulsidas Kilachand. Shri (Mehsana 
West).

Tyagi, Shri Mahavir (Dehra Dim 
Distt. cum Bijnor Distt.— North* 
West cum Saharanpur Distt— West).

U

Uikey, Shri M. G. (Mandla-JaM-
pur— South— Reserved— Sch.

Tribes). .

Upadhyay, Pandit Munishwar Dutt 
(Pratapgarh Distt.— Êast).

Upadhyay, Shri Shiva Dayal (Banda 
Distt. cum Fatehpur Distt.) .

Upadhyaya, Shri Shiva Datt (Satna).

Vaishnav, Shri Hanamantrao Ganesh- 
rao (Ambad).

Vaishya, Shri Muldas Bhuderdas 
(Ahmedabad —  Reserved —  Sch. 
Castes).

Vallatharas, Shri K. M. (Pudukkot- 
tai).

Varma, Shri B. B. (Champaran 
North).

Varma, Shri Manik Lai (Tonk).

Veeraswamy, Shri V. (Mayuram—Re
served— Sch. Castes).

Velayudhan, Shri R. (QuUon cum 
Mavelikkara— Reserved— Sch.

Castes).

Venkataraman, Shri R. (Tanjore).
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Verma, Shri Bulaqi Ram (Hardoi 
Distt.— ^North-West cum Famikha* 
bad Distt.— Êast cum Shahjahanpur 
Distt.—  South —  Reserved Sch. 
Castes).

Verma, Shri Ramji (Deoria Distt.— 
East).

Vidyalankar. Shri Amamath (Jullmi- 
dur).

Vishwanath Prasad, Shri (Azamgarh 
Distt. —  West —  Reserved —  Sch. 
Castes).

Vyas, Shri Radhelal (Ujjain).

W
Waghmare, Shri Narayan Rao (Par- 

bhani), '
Wilson. Shri J. N. (Mirzapur Distt. 

cum Banaras Distt.— ^West).

Wodeyar, Shri K. G. (Shimoga).

Zaidi, Col. B. H. (Hardoi Distt.—  
North-West cum Farrukhabad
Distt.— East cum Shahjahanpur
Distt.— South).
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LOK SABHA

Friday, 11 th February, 1956

The Lok Sabha met at Eleven of the 
Clock.

[Mr . D eputy-Speaker
Shri A nanthasayanam A yyangar 

in the Chair]

O RAL ANSWERS TO 
QUESTIONS

Jaundice E pidemic in D elhi

*41. Shri Radha Raman: WiU the
Minister of Heahli be pleased to state :

(a) whether Government have re
ceived the results of the data collected 
in a survey conducted by the Indian 
Council of Medical Research during 
Jaundice epidemic;

(b) what were the causes which led 
to the outbreak of this epidemic; 
and

(c) the number of deaths reported 
and the total number of patients re
corded so far?

The Miniiter of Health (Rajknmari 
Amrit Kaor): (a) No.

(b) The matter has been enquired 
into by Committee appointed by the 
Chief Commissioner. Delhi. The Com
mittee submitted its report to the 
Chief Commissioner on the 7th Feb
ruary. 1956. A  copy of the report is 
Laid on the Table of the Lok Sabha 
[Placed in the Library. See No. 5-30/

'[99
(c) The number of cases recorded, 

and deaths in Delhi from this diseases 
upto the J7th January 1956 w&s 7.220 
,and 73 |-cgpectively.

Shri Radha -Raman: May I know 
whether the Government have taken 
the figures of cases which wore not 
actually recorded through ho^ tals 
and their total number in the city, or 
are all these cases reported in the hos
pitals?

Rajkomari Amrit Kaor: It has not
been possible for me to get the figures 
of aU cases that have not come to hos
pitals. Too I can only get the record 
of deaths that have occurred in the 
hospitals because infective jaundice 
was not a notifiable disease.

Shri Radha Raman: May I know 
what steps were taken by the Govern
ment after it came to their notice that 
the jaundice epidemic was exising in 
Delhi and that it was Hue to water 
contamination, in OTder to remove that 
cause and help the citizens to live a 
healthy life?

Rajknmari Amrit Kaor ̂  The steps 
taken by the Government to control 
the spread of jaxmdice were diese. 
First of all, super-chlorination of water 
which was done from the very begin
ning. The people were advised to boil 
their drinking wat^ as an additional 
safeguard. The public were advised to 
take precautions regarding perscmal 
and domestic hygiene and also to pre
serve cleanliness of their surroundings. 
The public were also advised not to 
take foodstuffs that had been exposed 
to dust and flies and not to patrcmise 
insanitary hotels and restaurants. Faci- 
hties for hospitalisation were provided 
for. The ganmia globulin was used in 
hospitals to protect expectant mothers 
against the infection. The disease was 
declared notifiable. Frequent raids 
were organised by the health staff in 
some areas to destr(^ articles of food 
exposed to dust and^flies.
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Shri Radha Ram an: May I know 
how long the Goveminent will take to 
decide on the report which the Chief 
Commissioner has submitted to the 
Government and may I know whether 
the Government contemplate to take 
some action against those persons due 
to whose neglact such a thing has 
happened in Delhi and caused so much 
loss of life ? '

Rajkumari Amiit K aor: Such re
commendations as have been given in 
the report which can be implemented 
straightway are being implemented. 
The others are receiving active consi
deration because many of them are 
long term programmes and cannot be 
implemented overnight, I would re
quest you, Mr. Deputy-Speaker, to ask 
the Members to read the report first 
before they make remarks and say 
that any person or persons were ac
tually responsible for the deaths.

T̂ Ro Xir̂ o : A'

W  t  ^  ^
^  ^  ^  (?iWV) arrf t

(sp t r) f?rr t  ^  
 ̂ ^  t •

fOT qw  ^  t  ^  ^  
f  I (ftrr

t ^  
^ ^  | |  t  I ^  ^  ^  3̂̂

^   ̂ t|  f  ^
% fPT^ ^  ^ ^  ^  ^  I

Dr. Jaisooiya: Was all this advice 
given without knowing according to 
the answer to part (a), the cause oi: the 
disease?

Rajkumari Amrit K aor: Part (a) 
is whether the data that was asked to 
be collected by the Medical Research 
Committee had been received. That 
has not altogether been received. But. 
there is reason to believe that contami
nation of water supply was the primary 
cause of tiic epidemic.

 ̂TO W  %
^  ^  5pT

t , f  It  ^

^  t  • "

TRlVin^ ^

^  ^  fm  t t #  i
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Dr. Rama R ao : In view of the fact 
that an accidental contamination of 
the drinking water of Delhi has caused 
so much havoc and in view of the fact 
that millions of people are drinking 
filtered and unfiltered water from the 
Jumna, how long will the Government 
allow the criminal contamination of 
the Jumna with sullage water from 
Delhi?

Rajkumari Amrit Kaor: It is a
very serious problem and it should be 
taken in hand at once and I propose to 
do so.

Shri K. K. Basu: The hon. Minis
ter said that she has no figures. May 
we know whether instructions were 
given to private practitioners to report 
each case of jaundice infection?

Rajkmmiri Amrit Kanr : I am not
sure whether the Delhi health authori
ties did ask the private practitioners to 
give notice. I would like the Lok 
Sabha to remember that jaundice is a 
sympton and everey jaundice case 
may not always have been a case of 
infective jaundice due to this epide
mic.

Sardar Hnkam Singli: Besides this 
enquiry ordered by the Chief Commis
sioner, may I know whether Central 
Government or any State Government 
has instituted any enquiry as to the 
cases that have happened outside Delhi 
whether they were due to any infec
tion carried from Delhi or there were 
independent causes for those cases?
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Rajknmari Amrit j^ u r : We asked
the neighbouring States to let us know 
whether cases of jaundice had develop
ed in their areas and we tried accord
ing to the time factor to see whether 
they were due to infection carried 
from here. In a few instances it was 
so. I may say that infective jaundice 
has been raising its head over the last 
two years all over the country and it 
was for that reason that the Indian 
Council of Medical Research was ask- 
e*d to make a special investigation in
to this particular virus. '

Shri BansUal: May I know whe
ther the Government are aware of the 
fact that jaundice as an epidemic is in 
Jaipur City, Rajasthan, and what steps 
have been taken?

Rajkumari Amrit K aur: The States
are autonomous in the matter of 
health. The Rajasthan Government 
will naturally take such steps as it 
considers necessary.

Several Hon. Members: rose.

Mr. Deputy-Speaker; I find a num
ber of hon. Members wanting to put 
supplementaries. We have already 
taken 10 minutes over this.

Some Hon. Members: This is very 
important.......

Mr. Depat)! Speaker: I agree. Hon. 
Members ought to hear what 1 say 
before they make suggestions. This is 
a very important question. But, do 
hon. Members want me to allot half 
an hour in the Question hour? There
fore, hon. Members will kindly read 
this report. If they want any particu
lar time to be set apart for any dis
cussion. I will certainly do so. In the 
meanwhile, after reading the report, 
if the hon. Members have got any 
doubt, they may send a letter and we 
will send it on to the hon. Minister. 
Still, if they are not satisfied, it is 
open to the Members to suggest that 
I must allot a particular time. I will 
do so. This is a very important and 
serious matter. I am sure both the 
Government and the Members are 
intersted in settling, it.

Shri Bansal: Before you call the 
next question, may I suggest that 
copies of this report be circulated to 
all the Members?

Mr. Depoty-Speaker: Is it a very 
big report?

Rajkumari Amrit Kanr: The re
port is* about 100 pages. I only re
ceived it a few days ago. I shall 
cyclostyle it and.......

Mr. Depnty-Speaker: I shall ask 
the Minister to send copies of the re
commendations.

Some Hon. Members: No, no.

Mr. Deputy-Speaker: And so far as
the report is concerned a number of 
copies will be placed here.

Rajknmari Amrit Kaur: I shall
place as many copies as possible.

Mr. Deputy-Speaker: Hon. Mem
bers may consult them.

D elhi Suburban R ailway Service

*42. Shri Bansal: Will the Minister 
of Railways be pleased to refer to the 
reply given to Unstar?ed Question 
No. 583 on the 16tli December, i955 
and state:

(a) whether the scheme for a Cir
cuit Railway around Delhi and New 
Delhi has been finalised ;

(b) if so. the main features th^e- 
o f ; and

(c) what will be the first stage of its 
implementation ; and

(d) the estimated expenditure to be 
incurred thereon?

The ParKamratary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Not yet. 
Sir. The proposal is still at the inves
tigation stage.

(b) to (d). Do not,;
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R ailw ay L ine from Hathua to 
K atm  T hana (N. E. R ailw ay)

*43. Shii Jhulan Sinlia: WiU the
Minister of Railways be pleased to
State:

(a) whether the unanimous resolu
tion of the Bihar Legislative Assem
bly passed last year recommending 
the construction of a new line from 
Hathua or Thawa stations connecting 
the Bhore and Katia Thana areas in 
Saran District, on the North Eastern 
Railway has been received by the 
Ministry; and

(b) if so the action taken thereon?

TThe Pariiamentuy Secretary to the 
Minister ol Railways and Transport 
(Shn Sliahnawaz Khan); (a) A  non- 
ofl&cial resolution regarding the exten
sion of the Railway line from Thawe 
to Bhatni via Katia, was received 
from the Bihar Government in Octo
ber. 1955.

(b) This has been included in the 
list of lines* which will be considered 
during the Second Five Year Plan.

Shii Jholan Sinha: May I know 
how the things stand with regard to 
the consideration of that plan now?

Shii Shahnawaz Khan: This line 
has been included in the list of vari
ous railway lines which will be consi
dered during the next Five Year Plan. 
No further decision has been taken.

Shri G. P. S i i ^ ; May I know 
how many new lines have been re
commended by the Government of 
Bihar and how many of them have 
been accepted by the Central Govern
ment?

Mr. Depnty-Speaker: That is a 
general question. Does it arise out 
of this small question?

Shri Shahnawaz Khan; In all, there 
are about 850 miles of priority rail
way lines which have to be construc
ted in the country. I do not have the 
details of.......

 ̂ The Minister, of RaUways and 
Transpott (Shri X . B, Shastri): We
have received the recommendations 
of the State Government for a num
ber of lines,* but we have taken no 
decision so far.

Shri M. L. Dwivedi: May I know' 
whether it will be possible to electrify 
the suburban railway near about 
Delhi in the near future?

Mr. Depnty-Speaker: Is Delhi 
part of Hard war or Bihar?

V ellore-Conjeevaram R ailw ay L ine

*44. Shri T. B. Vittal R ao : WiU
the Minister of Railways be pleased 
to state :

(a) whether the traffic survey 
undertaken by the Southern Railway 
Administration for a 44-mile long 
metre gauge railway line between Vel
lore and Conjeevaram has since been 
concluded;

(b) if so, whether the same has 
been examined by the Railway Board; 
and

(c) what decision has been arrived 
at?

The Parfiamentaiy Secretary to the 
Minister of RaUways and Transport 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.

Shri T. B. Vittal R ao: May I know 
when this survey was actually under
taken and why there is a delay in 
view of the fact that it is after all a 
44-mile survey.

Shri Siahnawaz Khan: All engin- 
neering and traffic surveys take con
siderable time. For this line, the 
staff is being recruited and the equip
ment for carrying out the survey is 
being collected.

Shri T. B. Vittal Rao: When is it 
likely to be received?

Mr. p^oty-Speaker: When is it 
likejy fo be recdved, he asks. A s 
early as possible.
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Shri Shahnawaz Khan: As early as 
possible.

Sliri T. B. Vittal Rao: Am I to
understand from the reply that the 
survey has actually* not started yet?

Shri Shahnawaz Khan: As 1 said 
the personnel is being recruited and 
the equipment for carrying out the 
survey is being collected.

PiTHORAGARH PoST OFFICE BUILDING

*45. Shri B. D. Pande: Will the 
Minister of Commimications be pleas
ed to state whether a new post ofl&ce 
building is to be constructed at Pitho- 
ragarh in the Almora district?

The Minister in the Miniistiy of 
Communications (Shri Raj Bahadur):
The reply is in the afl&rmative.

Control of T uberculosis

*46. Shri Gidwani: WiU the Min
ister of Health be pleased to state the 
nature of aid that Government gives 
to the States for the control of tuber
culosis?

The Deputy Minister of Health 
(Shrimati Chandrasekhar): A  state
ment showing the nature of aid given 
to the States is placed on the Table 
of the Lok Sabha. [See Appendix I, 
Annexure No. 2].

Shri Gidwani: In item (iv) of the 
statement it is said :

“ payment of non-recurring grants 
to deserving volimtary T. B. hospi
tals and institutions for the ptirchase 
of equipment and the expansion of 
their activities” .

May I enquire which are the States, 
how much amount has been given 
and to which institutions and hospi
tals?

Shrimati Chandrasekhar: Rs. 39
la^hs have been set apart in the First 
Five Year Plan for assisting institu
tions. If a breakup is asked for, I can 
give i t  There are about 15 instkutions 
which have been given assistai^e. It

is a big list. If you want, I can read 
out the list.

Mr. Deputy-Speaker: It' may b&
placed on the Table of the House.

g ^  ^  ^  5n?fl’ t ,
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Shri Gidwani: In part (v) of the
statement it is said :

“ payment of grants to certain 
State Governments and institu
tions for the treatment of indi
gent displaced T. B. patients from 
Pakistan” .

May I enquire to which States that 
grant has been given, and how much 
for T. B. patients?

Shrimati Chandrasekhar: Punjab.
 ̂ PEPSU, U.P., Bombay, Rajasthan,

' Saurasthra, Ajmer, Delhi, Madhya 
Pradesh, Madhya Bharat, Vindhya 
Pradesh, Bhopal and Cutch are the 
13 States which have been given the 
assistance.

Shri Gidwani: What is the amount 
for Bombay and other States?

Mr. Depi^-Speaker: Why did h&
not ask it in the question itself?

Shri Gidwani: I asked it.

Mr. Deputy-Speaker: Is it of
the statement ? Is this information re
garding the amounts allotted part of 
3 ie statement ?

Shrimati Chandrasddiar: It is not
included. The detailed information 
is not asked for and it is not given 
there.
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Mr. Depnty-Speakor: The question 
i s :

“Will the Minister of Health be 
pleased to state the nature of aid 
that Government gives to the 
State for the control of tubercu
losis ?”

Shri Gidwani: My question was 
amended by your department. If you 
like, I shall read out my original ques
tion :

“ Is it a fact that Government 
had offered substantial subsidy to 
the States for the control of 
Tuberculosis? What were the 
conditions on which the subsidy 
was given ? What was the amoont 
of the subsidy paid to the States 
in 1952?” .

Mr. Deputy-Speaker: That has
been omitted?

Shri Gidwani: That has been omit
ted and amended.

Mr. Deputy-Speaker: Very well.

Shri Kamath: Is it not a fact that 
mass vaccination of B.C.G. to which 
the statement refers confers only 
doubtful immunity against tuberculo
sis and in several cases-has had dele
terious effects, and if so, may I know 
whether the Government propose to 
replace this mass vaccination by caffe- 
fully selected individual vaccination?

Rajkumari Amrit Kaur: There is 
no evidence in our possession to show 
that B.C.G. has deleterious effects 
on any body vaccinated. That is not 
the experience about B.C.G. through
out the world, and that is not our 
experience either, and therefore mass 
vaccination in B.C.G. will continue. 
And I may remind the questioner 
that only those who are tested and 
found fit to take the vaccination are 
given the vaccination.

Shri K. K. Basu: May I know whe
ther arrangements are made for the 
supply of drugs for the treatment of 
tuberculosis at a cheaper price to those 
patients who cannot get entrance into 
the sanatoria or other hospitals ?

Rajkomari Amrit Kaur: In the
clinics where domiciliary treatment is

given, that aspect of the question is 
looked into and it is looked into in 
the sanatoria also.

Shri Tek Chalnd : May I know what 
effective steps have been taken for 
educating the public in adopting pre
ventive measures?

Mr. Depnty-Speaker: The question 
relates to the nature of aid given.

Rajkomari Amrit Kaur: Health 
education includes this also, but I 
may say that there are certain things 
which cannot be given to the people 
only by education. Malnutrition, 
under-nutrition, overcrowding etc., 
are primary factors in the matter of 
the spread of T.B.

Dr. Rama R ao : May I know if the
Government have received any repre
sentations from any State and if so, is 
it under the consideration of the Gov
ernment to buiid special wards parti
cularly for university students at 
least?

Rajkomari Amrit Katsr: The
World University Service has built a 
certain number of wards for students 
and we have advised the State Govern
ments to build wards in the civil hos
pitals in order to isolate patients and 
the universities also to pay special 
attention to students.

Shri Kelappan: May I know whe
ther Government will undertake the 
maintenance of sanatoria where the 
buildings and equipment are provided 
by the public?

Rajkomari Amrit Kaur: The main
tenance of sanatoria is the duty of the 
States and not of the Central Govern
ment.

H indi Sign B oards at R ailw ay 
Stations

♦48! Dr. Rama ll!w>; Will the Min
ister of RaUwayB be pleased to state:

(a) whether instructions have been 
issued to use Hindi sign boards on 
station .premises tliougboiit the 
country;
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(b) whether any steps have been 
taken to put up sign boards in any 
one of the'" other national languages 
also in, areas where Hindi is not 
understood by most »f the people’; 
and

(c) whether tlie Central Govern
ment consulted the States Govern
ments of non-Hindi speaking areas 
about this matter?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
and (b). Railways have been instruct
ed to display station name-boards in 
Hindi in Devnagari script, English 
and the regional language, if' Hindi 
is not the regional language of the 
area in which the station is situated. 
As regards sign-boards and notices 
other than station name-boards, the 
individual Railways follow their own 
practice. "

(c) No.

Dr. Rama R ao : May I know why 
in spite of the alleged instructions, 
we do not find sign-boards in local 
languages almost in every station, ex
cept the station name-boards?

Shri Alagesan: Perhaps the hon. 
Member refers to name-boards other 
than station name-boards. In non- 
Hindi-speaking areas, they are usual
ly in English ; they are not being writ
ten in the local language.

Dr. Rama R ao : My question was
why they are not being written in the
local language.

Shri Alagesan: We shall consider 
it. .

f t
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T ele-Communications

•49. Shri Ibrahim : Will the Minis
ter of Commonicatlons be pleased to 
state the number of officers trained 
abroad so far in order to keep pace 
with the latest developments in 
foreign countries in the field of tele
communications?

The Minister in the Ministry of 
Communications (Shri Raj Bahadm') :
58.

Shri Ibrahim; May I know the 
names of countries having tele
communication with India?

Shri Raj Bahadur: That is an en
tirely different question. This question 
pertains to the officers sent for train
ing in tele-communication, civil avia
tion and other subjects, to foreign 
countries.

Shri Telkikar: May 1 know the 
numbers of officers trained State- 
wise?

Siiri Raj Bahadur: The officers are 
in the Central Government and they 
are drawn from all the States. It is not 
possible for me to indicate the State 
of their origin.

F ood G rain Prices

♦50. Shri S. C. Smghal: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) the reasons for the recent in
crease in prices of food-stuffs and 
other agricultural commodities ;

(b) the steps, if any, taken by Gov
ernment to reduce the prices ;

(c) how much stock of food grains 
the Government of India and all the 
State Governments have in their pos
session ; and

(d) whether it is a fact that the Gov
ernment of India have started purchas
ing food grains from foreign countries 
and what would be their cost at the 
Indian ports? •



15 Oral Answers 17 FEBRUARY 1956 Oral Answers 16

H k  DepnCy Minister of Food and 
Agriddtore (Siiri M. V. Kriahnappa):
(a) The recent rise in prices of food- 
^rains, cotton and oilseeds can partly 
be attributed to some shortfaU in the 
production of khariff crops this year 
owing to excessive rains and floods, 
and partly to speculation on the part of 
the trade particularly in regard to 
wheat.

(b) Export of jowar, maize, pulses, 
gram, rice and wheat products, has 
been banned. Wheat is now being 
issued from the Central reserve depots 
in Bombay, Calcutta. Madras, Hydera
bad, Delhi and Bihar. The State Gov
ernments of Punjab, Uttar Pradesh and 
Madhya Bharat have been allowed to 
issue wheat in their respective States.

(c) At flie end of January, 1956, 
Government-held stock of food-grains 
amounted to 7 6 lakh tons.

(d) At present only wheat is being 
purchased in foreign countries. The C. 
and F. prices at Indian ports of pur
chases recently made vary from 
Rs. 12 per maund to Rs. 14-8-0 per 
maimd in bulk (not landed).

Shrimati Tarkeshwari Sinha: May I
know whether the quota of wheat to 
be imported during 1956-57 will be de
cided after the decision of the Inter
national Wheat Conference, or whether 
the decision has already been taken by 
the Food and Agriculture Ministry?

Shri M. V. Krislmapiia: The Inter
national Wheat Agreement will ex
pire only by August of this year. So. 
the present purchases come under the 
old agreement.

Shrimati Tarkeshwari Sinha : I ask
ed for 1956-57.

Shri Shree Narayan D as: May I
know the extent of rise in the import
ant foodgrains in important centres 
of the country? '

Shri M. V . Krishnappa: It was not
an abnormal rise at all. It was almost 
in sympathy with the other prices. 
The prices of oilseeds went up by 25 
to 30 per cent. The prices of cotton 
went up by nearly 25 per cent. And 
in sympathy with tHose prices, there

was a rise of about one or twa rupees 
in the price of wheat per maund. In 
Moga (Punjab), the price of wheat 
went up in the December by one rupee; 
it was Rs. 12-8-0 previously, and it 
went up to 13-8-0. In Hapur, the 
price was about Rs. 12 to Rs. 13; in 
December and January, it went up by 
about Re. 1 to Rs. 1-8-0. But imme
diately after we released our stocks, 
the prices have again come down.

Shri Yeiayndhan: May I know the 
quantity of rice exported from India in 
1954-55? And may I also know whe
ther this export was not responsible 
for the rise in the prices of food grains 
all over the country ?

Shri M. V. Krishnappa: Not at all. 
We have exported last year about
1,96,000 tons of rice. The rice ex
ports were allowed just to stabilise rice 
prices here. When the prices went be
low to an uneconomic level, we had to 
allow exports. The prices of rice have 
not gone up at a l l ; by allowing those 
exports, we have checked the down
ward tendency in the price of rice. The 
price of rice has not gone up in the 
country.

Pandit S. C. MIshia: May I know 
whether Government are purchasing 
wheat from outside and bringing it in 
to India only for the purpose of keep
ing down agricultural prices, or whe
ther they apprehended some decrease 
in Indian production?

Tlie Minister of Food and Agricul
ture (Shri A. P. Jain): It was not a
question of keeping down the prices of 
agricultural products. It was because 
of shortage which had occurred in the 
kharij crop on account of the floods. 
Therefore, wheat had to be imported.

Shrimati Tarkeshwari Sinha: It was
reported a few days back in the papers 
that India is going to ask for a reduc
tion of wheat prices in the coming In
ternational Wheat Conference. May I 
know what quantity of wheat Govern
ment are going to purchase now. and 
what quantity they are going to reserve 
or the future to take advantage of 
the reduction in prices, in case India’s 
viewpoint is agreed to?
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Shri A. P. Jain: these matters 
come mider the International Wheat 
Agreement, and it will be the subject 
of negotiation. It is no  ̂possible for 
me to say how the negotiations will 
develop. So far as the quantity to be 

purchased for 1956-57 is concerned, 
as my collegue has said just now, 
that will largely be done under the 
old agreement, and it may or may 
not have anything to do with the new 
Wheat Agreement.

Shri Feroze Gandhi: May 1 know 
how it is that businessmen come to 
know the dates of release of stocks 

^beforehand? I think the hon. Minister 
is getting confused. I shall explain it 
further.

Mr. Deputy-Spe^er: It is not
necessary. The Minister has imder- 
stood the question. The question is 
so simple and clear. Is there any leak
age in the Secretariat? That is what 
the hon. Member wants to know.

 ̂ Shri M. V. Krishnappa: Generally, 
"in cases where it will effect the market, 
there would not be any leakage. There 
are some cases where we announce 
that from such and such a date we are 
going to release wheat stocks. If that 
news comes out in such cases, then it 
is all the more good for us, be
cause the prices will immediately go 
down; and there is nothing to worry 
about even if we annoimce that from 

rsuch and such a date we are going to 
release our stocks, for it is going to 
have a very good effect over 3ie mar
ket.

Shri Feroze Ga&dhi: Would the 
Minister be pleased to lay a statement 
on the Table of the Lok Sabha to 
show in how many cases the annouce- 
ment was made, and the leakage took 
place?

w
Shri A. P. Jain: I-iJiink this infor

mation is better known to the' hon. 
Member. ^

Pandit B. N. Tiwary : May f  know 
what progress has- been made in the 
matter of establishing warfehous|s, so

that the fluctuation in prices may be 
controlled?

ShriM. V. Krishnappa: With a 
view to having some control over fluc
tuations, Government have decided to 
build up reserve sfocks or buffer stocks 
in the country. At present, as I have 
already stated, we have about 7J lakhs 
of tons of foodgrains with us. And we 
have a programme to build up ware
houses. A  Bill will very soon be bro
ught before the Sabha for the pur
pose, namely the Warehousing Bill. 
According to that. Government will 
build up a number of warehouses, and 
thus have a check over abnormal 
variations.

Pandit D. N. Tiwary: May I know 
when Government are going to bring 
forward that Bill?

Shri Heda: The hon. Deputy Min
ister was good enough to state that 
after the release of Government 
stocks, the prices of wheat came down 
to their prior level, that is Rs. 12-8-0. 
May I know whether anywhere this 
price is in existence today?

Siiri M. V. Krisiinappa: In Delhi, 
the price is Rs. 14-8-0, and this is be
cause Government are selling it today 
at Rs. 14. In Hapur, the price is about 
Rs. 14-2-0 to Rs. 14-4-0. In Moga, it 
is Rs. 13. I did not say that the prices 
came down to Rs. 12-8-0 . The prices 
had gone up from Rs. 12-8-0 to Rs. 
13-8-0: and they have come down to 
Rs. 13-4-0 in Moga.

Siiri A. M. Thomas: May I know 
whether the reconditioned rice taken 
possession of from some of the State 
Governments has since l^een disposed 
of, and if so, at what price?

Shir M. V. Kri§hnappa: I could not 
catch the question.

Shri A. M. Thomas: May I know 
whether the reconditioned rice taken 
possession from some of the States has 
been disposed of, and if so, at what 
price ?

Shri M. V. Krishnappa: Partly, it 
has been disposed of, and partly, as
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in the State to which my hon. friend 
refers, Travanajre-Cochin. the stocks 
are being disposed of.

Shri A . M. Thomas: If the price 
had gone up in a particular State, what 
was standing in the way of the Gov
ernment in releasing those stocks and 
disposing of them?

Shri M. V. Krishnappa: There is
no question of allowing any rise in 
price. Whenever the price rises, we 
immediately release stocks. This year, 
the production of rice, in spite of the 
damage by floods and other natural 
calamities, has gone by 7J per cent. So 
there is nothing to worry with regard 
to rise in price. We do not allow the 
prices to go up to undue levels.

Dr. Lanka Sundaram: In view of 
the statement just made that Govern
ment have 7i  lakh tons of reserve 
stocks, may I enquire whether Gov
ernment wcHild desist from contracting 
for the entire lot of foodstuffs to be 
import^ for the follov^g financial 
year until such time as the next agree
ment is negotiated, thus taking advan
tage of the price factor?

siiri A. P. Jain; The p«-oposal is to 
have a wheat stock of 1\  lakh tons and 
also a rice stock of about 1\ lakh tons. 
It may go up to 10 lakh tons in each 
case. We propose to negotiate fur
ther purchases until that stock is made 
up. Of course, it will take a little 
time to build up the whole stock.
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Shrimati Sushama Sen : May I know 
if Government are taking any precau
tions to see that food prices do not 
rise in the scarcity areas Hke South 
Bhagalpur ?

Shri A. P. Jain: In the areas where 
prices were showing a tendency to go 
up, we have decided to release stocks, 
and are releasing stocks, in order to 
maintain the prices at a reasonable 
level.

Bank E mployees’ Strike

*51. Shri G. P. Sinha: Will the Mi
nister of Labour be pleased to state :

(a) whether bankmen all 6 ^  India 
went on strike on 6th and 7th January. 
1956;

(b) the grievances of the employees; 
and

(c) the steps taken by Government 
to meet Aeir griev^ces?

The Deiirty Mhdster of Labour 
(Shri Abid m ; (a) Yes. There was 
a strike in many {iajtt of the coxmtry.

(b) The strikes purpoi^^ to be dire
cted agam^ loss'In emdluments suffer
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ed by certain employees as a result of 
the action taken by Banks in accord
ance with the Bank Award.

(c) Government have already made 
it clear that the actions of the Bank 
employees— pen-down strikes of vary
ing duration, whole-day strikes on the 
6th and 7th of January, noisy demons
trations in the premises, the surround
ing of the Manager and the like— over 
matters which had been settled by the 
Bank Award, were unjustifted and 
wrong and obviously made it impos
sible for Government to mediate.

Shri G. P. Sinha: In view of the 
fact that the Home Minister gave a 
previous warning that the bank strike 
would be illegal, may I know whether 
still negotiations are going on between 
Government and the Bank Employees’ 
Association?

Sbn Abid A li: No.

Shri G. P. Sinha: May I know whe
ther there was any discussion bet
ween the bank employees and the 
Chief Minister of West Bengal?

The Minister of Labour (Shri iOian- 
dobhai Desai): No negotiations are 
going on. There was no question of 
negotiations by the Chief Minister of 
West Bengal. But the bank ei^loyees 
approached the Chief Minister in 
order to finalize arrangements for the 
clearance of the cheques for sometime; 
the bank employees there have seen 
their fault and agreed to clear the 
cheques— which has been done.

Shri Velayadhan: May I know 
whether it is a fact that during the so
journ of the Deputy Minister in Tri
vandrum he said that it was only a 
political strike and the bank employ
ees had no actual grievances, and 
thereafter immediately Government 
conceded that the bank employees had 
already grievances ? ^

Shri Khi bhai Desal : It is not
for Government to ^ay wifeher it was 
a political strike or ho political strike. 
It is fgar thpse who 4iad sponsored the 
strike to con^dcr that. As far as the 
other side of 'fie q u ^ o n  is^ncem - 

3— l^ L o k S a b h a  "

ed, as you know. Parliament has al
ready passed a law. As far as Gov
ernment are concerned, that was final.

Shri Vehiyndhan: May I know 
what is the latest step taken by Gov
ernment as far as the bank employees’ 
dispute is concerned?

Shri Khandobhai Desai: No steps 
are necessary.

Shri Velayndhan: I did not follow.

Mr. Depoty-Speaker; The hon. 
Member goes on putting a question 
lengthily and then does not wait to 
hear what the hon. Minister says. He 
said that no steps are necessary.

Shri T. B. Vittal R ao : May I know 
under what section the Minister term
ed the s t^ e  of 6th and 7th January 
illegal? May I also know whethCT 
there was a request from the All-India 
B a ^  Employees’ Association to con
vene a tri-partite conference to settle 
this old dispute, in view of the fact 
that certain bankers wanted to resort 
to curtailment of the emoluments of 
bank employees?

Shri Khandnbhai Desai: With re
gard to the first question, the strike 
was considered to be illegal under the 
usual section of the Industrial Dispu
tes Act. As far as a tri-partite con
ference is concerned, there is no inten
tion to call a tri-partite conference, and 
there is no necessity for it. Moreover, 
if the emoluments according to the Act 
which we have enacted, are reduced, 
in the case of some employees the pro
per method of approaching this pro
blem was entirely different, and not 
pen-down strikes, demonstrations and 
ugly scenes created at the banks. 
It is matter which could have been 
talked over and decided by thê êm- 
ployees with their banks. '

Shri A. M. Thomas: May I i^quir#  ̂
whether many of the managenil^ta of 
the various banks have taken discipli
nary action against the employe^ for 
the strike of the 6th and 7th Jan^ry? 
If so, what exactly is the attitude of the 
Labour Ministry towards that ?
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Shri Khandobhai Desai: Govern
ment have read about those matters 
in the Press.

Shri K. P. Tripatiii: Do 1 mider- 
stand it clearly that, apart from the 
legislation which has been enacted by 
us, it is open to the bankers and em
ployees on a bi-partite basis to come 
to some conclusion with regard to out
standing matters?

Shri Khandobhai Desai: Govern
ment had received certain representa
tions from sections of bank employees 
who were tired with the way lead had 
been given to them, and we told those 
employees that it was a matter which 
they might talk over with the respec
tive banks.

Shri K. K. Baso: May I know whe
ther, when the bank employees— âfter 
the settlement of the strike— wanted 
to work overtime for the clearance 
of the arrears of work, disciplinary 
action was taken— especially in the 
Bengal circle.

Shri Khandabhai Desai: 1 do not
know whether any settlement to that 
effect has been made. The discipli
nary action which might have b^n 
taken or intended to be taken is entire
ly a matter between the bank and its 
employees.

Shri B. D, Pande; My question has 
not been replied.

Mr. I^uty-Speaker: All right ; 
what is his question?

Shri B. D. Pande: Are banks go
ing to be nationalised?

Shri Khandubhai Desai: I do not
know how this supplementary question 
arises from the question that I. have 
answ^ed.

Shri B. D. Pande: Because the in
surance business was mismanaged they 
were taken over; and these banks 
are Ijeing mismanaged, why not Gov
ernment take them over?

Shri Khandabhai Desai: No case
h ^  been madfc out that the banks are 
mismanaged.

Shri Joachim Alva: Throughout 
the history of the dispute between the 
banks and their employees, did the 
Ministry of Labour give any thought 
to the basic needs of the bank emplo
yees, namely housing especially when 
the foreign banks are exporting mil
lions of sterling out of India?

Shri Khii lai Desai: 1 cannot
follow this question.
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Mr. Deputy-Speakei: Until  ̂ th^  
the hon. MenriDer mu*t wait for the 
waiting hall.
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Shri Alagesan : I think he wants 
to want how many are made in India. 
We have placed orders on the Vizag 
yard. We have filled the yard with 
orders for ships. In fact, they have 
not been able to cope up to the deli
very schedule. So. there is no ques
tion of our leaving our own yard with
out orders. I have not got the exact 
number.

Dr. Rama R ao : The statement 
shows that for overseas trade the Gov
ernment charges 2J per cent interest 
whereas for coastal trade they charge 
4 to ^  per "cent. Why is this discri
mination?

Shri Alagesan: I thought the prin
ciple was well understood. The coast
al trade is a sheltered one as it has 
been reserved for Indian shipping; 
where as the foreign overseas trade is 
competitive and highly risky and so 
we give them loans too at a lower 
rate of interest.
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Shrimad Tarkeshwari Sinha: In
view of the fact that the cost of ships 
has already doubled since 1950, may I 
know whether the Government has in
creased the loan proportionately since 
1950, to the Shipping Companies?

Shri Alagesan: Of course, we have 
gone even up to perhaps 90 per cent, 
of the cost price.

Shri Feroze Gandhi: The Lok
Sabha Secretariat has sent out a cor
rigendum saying that this question No.
54 is deleted but it will be noticed th t̂ 
it has been tabled for the 27th.

Mr. Depi^-Speaker: I will advise 
them to do it.

C hittaranjan L ocomotive Works

*55. Shri Bishwa Nath R oy: Will 
the Minister of Railways be pleased 
to state whether any proposal is under 
consideration of Government for in
creasing the production capacity of the 
Locomotive Works at Chittaranjan 
under the Second Five Year Plan?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): Yes.

»iri Bishwa Nath Roy: May I
know whether in view of the propo
sal the country would be self-sufficient 
regarding locomotives by tlie end 
of the Second Plan?

Shri Alagesan: It will be self-suffi
cient in the matter of annual replace
ments ; as for our entire requirements 
we may have to import «till.
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Shri Bishwa Nalli R oy: May I
know the annual production of loco
motives expected at Chittaranjan?

Shri Alagesan: Now we are pro
ducing at the rate of 12 locomotives 
per month.

Shri Bishwa Nath Roy: I want to 
know under the Second Plan.

Shri Alagesan: I would advise him 
to wait a while for the Budget which 
will reveal all these things.

Shri Jaipal Smgh: May I koow
whether the question of increasing the 
capacity of production of locomotives 
relates only to steam locomotives or 
are we going to go in for diesel loco
motives also?

Shri Ahigesan: The question re
lates to the steam locomotives only.

D evelopment of R ailw ays

*56. Shri Anirodha Sinha: WiU
the Minister of Railways be pleased 
to" state:

(a) the percentage of increase envi
saged in goods traflSc over the Metre 
Gauge section of the North Eastern 
Railway during the Second Five Year 
Plan period; and

(b) the steps taken or contemplated 
to be taken to provide efficient trans
port facilities for the increased goods 
traffic?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Detailed additional movements envisa
ged on the North Eastern Railway 
have not yet been finalised.

(b) Additional facilities are expected 
to be provided on the North Eiastem 
Railway to increase the capacity for 
movement on different sections.

Shri A n im i^  Sinha: May I know 
the number of wagons on rails during 
th6 last 6 months in the metre-gauge 
section of the North Eastern Railway?

Shri Ahigesan: I should like to ask 
for notice.

Pandit S. C  M id m : May I kno\  ̂
whether there are any proposals for 
doubling the main line of this North 
Eastern Railway?

Shri Alagesan: Yes ; there are 
various proposals regarding doubling 
of sections like the Kathiawar-Barsai; 
Samstipur-Darbhanga and Muzaffar- 
pur-Darbhanga and so on and so forth.

Shri Anirodha Sinha; May I know 
what are the junction points where 
marshalling yards have b^n extended 
to handle the increased traffic in 
goods ?

Shri Alagesan: These are specific 
questions for which I shall have to ask 
for notice.

C ommittee on Indigenous M edicine

*57. Shri Kridinacharya Joshir
Will the Minister of Health be pleas
ed to state:

(a) whether the Dave Committee on 
indigenous medicine has submitted an 
interim report; and

(b) if so, what are the recommenda
tions of the report?

The Deputy Minister of Health 
(Shrimati Chandraseidiai): (a) Yes.

(b> A  statement is laid on the Table 
of the Lok Sabha. (See Appendix II, 
annexure No. 4]

Shri Krishnacharya Joshi: May I
know whether Government have ac
cepted the recommendations of the in
terim report?

Shrimati Chandrasddiar: The re
port has to be placed before the exe
cutive Committee which will meet 
soon.

Shri KrishnaclitUTa Joshi: May I
know when the final report is likely 
to be submitted? -

Shrisati Chandcasekhar: It î  ex
pected to be submitted by July or 
August 1956.
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Shri Velayadhaii: May I know 
whether there is any proposal to take 
over the pharmaceutical concerns as 
hinted by the hon. ^lealth Minister the 
other day in a speech reported to have 
been made in Delhi?

The Minister of Health (Rajkomari 
Amrit Kanr): These do not relate to 
pharmaceuticals of indigenous medi
cines.

N ewton chikli and A mlabad 
C ollieries

*58. Dr. Ram Sobhag Singh: Will 
the Minister of Labour be pleased to 
state:

(a) what are the findings of the 
Court of Enquiry appointed by Gov
ernment to go into the accidents at the 
Newton chikli and Amlabad collie
ries in Bihar; and

(b) what are the Government’s de
cisions in regard to that report?

The Deputy Minister of Labour 
<Shri Abid All): (a) A  copy each of 
the Reports of the Courts of Inquiry 
appointed in respect of the Newton- 
chikli CoUiety and Amlabad Colliery 
accidents which contained tiie findings 
of the Courts was placed on the table 
of the Lok Sabha on 2-9-55 and 23-12
55 respectively. The Courts have held 
the managements responsible for acci
dents in both the cases.

(b) It has been decided to take legal 
action against the managements of Sie 
Collieries under the provisions of the 
Mines Act, 1952. Necessary action is 
being taken in this regard. Most of the 
other recommendations have been in
cluded in the draft revised Code of 
Coal Mines Regulations which has 
been circulated to the State Govern
ments and Mining Boards for com
ments. The revised Code will be 
finalised and promulgated as soon as 
I^ssible, The remaining recommenda
tions are under consideration of Gov
ernment.

Dr. Ram Snbhag Singh: May I
know whether there is any proposal to 
take any action, against the supervisory 
staff of Ae coal mines?

Shri Abid AH: Yes, Sir. Those who 
have been found guilty will be prose
cuted and also will be proceeded 
against under the Mines Act.

Tm ^
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Shri Kamath : What action has ^  
far been taken with regard to the re
commendations of the Court of Inquiry 
on the Newton chikli mine disaster, 
that a high-power Commission be ap
pointed to go into the question of 
safety in coal mines generally?

Shri Abid Ali: That question also 
is under consideration.

Shri Kamath : Consideration for t!ie 
last three months or six months?

Shri Abid A li: It is necessary.

Shri K. P. Tripathi: May I know 
if there are general recommendations 
of a preventive nature in this report? 
If, so, which of them are being accept
ed?

Shri Abid A li: Such of the recom
mendations which could be accepted 
have been accepted.

Shri T. B. Vittal R ao : Under sec
tion 79 of the Mines Act the prosecu
tion against the manager of the New
ton chikli colliery should be launch
ed within six months after the publica
tion of the report. May I know why 
no prosecution was launched against 
the manager ?

Shri Abid A li: The report was 
gazetted in September 1955. We had 
time up to March but we had already 
issued orders to the Collector of 
Chhindwara for laxmch^ng prosecution 
against the manager.
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Shri P. C  Bose: Does it alsQ in
clude mismanagement by mine-own- 
ers?

Shri Abid A ti: Some Amlabad 
owners also were held responsible.

Shri T. Vtttal R ao : Out of the
27 recommendations made by the 
Jamuar Court of Inquiry, may I know 
how many have been examined and ac
cepted, how many are still under exa
mination and also whether the note 
submitted by Shri Narayan Das, who 
was also assessor of the Amlabad 
Court of Inquiry, have been examined 
and what steps have been taken in this 
regard?

Shri Abid AU : Yes, aU these re
commendations have been examined 
and fully considered, and as I have 
already suggested in the reply to the 
question, action has been taken and all 
that is possible has been done.
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Shrimati Tari^eshwari Sinha: May 1
know whether Government maintain 
statistics as to the percentage of T.B. 
patients in the various coalfields?
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Dr. Rama R ao : May I know whe
ther Government have any scheme to 
establish at least one T.B. sanatorium 
specially for coalfied workers?

The Minister of Labour (Shri Khan- 
dubhai Desai): The question of in
creasing the T. B- beds in the co^ 
mine area, as I said, is under consi
deration. Tentatively it is suggested 
that Assam may have five beds. 
West Bengal 100 beds, Bihar 200 beds, 
Madhya Pradesh 20 beds, Orissa 10
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beds, Vindhya Pradesh 10 beds, Hy
derabad 20 beds and Rajasthan five 
beds. So, altogether. 370 beds for the 
T.B. patients are being set up.

D amage to R ailw ays

*60. Shri Jethalal Joslii: WiU the
Minister of Railways be pleased to 
state:

(a) whether any damage has been 
caused to the rolling stOck, railway 
lines or station buildings by the violent 
mobs in the country in the course of 
disturbances in January, last; and

(b) if so, the nature and extent 
thereof?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
Yes.

(b) A statement is placed on the 
table of the Lok Sabha containing the 
information so far received. [See Ap
pendix 1, annexure No. 5]. Fuller de
tails are under collection and will be 
laid on the Table of the Lok Sabha, 
as soon as received. [See Appendix I. 
annexure No. 5].

Shri Jethalal Joshi: The statement 
shows that the South Eastern Railway 
was the worst sufferer and damage to 
the extent of about Rs. 54,00,000 has 
been caused to this Railway only. May 
I know if the railway authorities had 
any scent of this gathering storm and 
that they had done all in their power 
to prevent any further damage or that 
the miscreants took them by surprise 
and were too powerful to be control
led?

Shri Alagesan: It is too much to 
expect the railway authorities to get 
scent of this gathering storm and take 
preventive measures. It is mostly those 
that are responsible for law and order 
m the State that should have antici
pated these things and taken preven
tive measures. Unfortunately they 
were not able to cope with the sudden 
outbreak of these violent happenings 
and so these unfortunate things have 
happened. ‘

Shri Jethalal Joshi: May I know if 
there is any loss of life in the course

of these railway stations and railway 
carriages being burnt and wagons 
being capsized, and if so. what is the 
number?

Shri Alagesan: Not to our know
ledge.

 ̂ n̂r<T>,

^  '»! dTf+‘ ^  ^  ^

5n ^ )  *: ^  -m  HRnrP̂ jit

I
Short Notice Question and Answer

T respass by Portuguese A rmed 
Personnel

S. N. Q. No. 1. Dr. Lanka Sunda-
ram : Will the Prime iMinister be
pleased to state:

(a) whether it is a fact that on the 
5th and 8th February, 1956, Portu
guese armed personnel trespassed into 
the Indian border:

(b) if so, the nature of violations;
(c) the number of casualties invol

ved and their nationalities ; and
(d) the steps taken or proposed to 

be taken by Government to avoid re
currence of such incidents?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Yes.

(b) and (c). A  statement is laid on 
the Table of the Lok Sabha. [See Ap
pendix I, Annexure 5-A.]

(d) The Government of India are 
greatly concerned about these incidents 
and have taken steps to strengthen 
suitably Indian border police posted at 
the India-Goa frontier. Clear instruc
tions have been issued that armed Por
tuguese personnel violating Indian ter
ritory should be arrested and held and 
where necessary force used to prevent 
their entry into Indian territory. Gov
ernment are also lodging a protest 
with the Portuguese ailthorities.
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Dr. Lanka Sandaiam: May I know 
whether any demand for compensation 
for loss of life involved in this incident 
has been made on Portugal so far?

Shri Jawaharlal Nehra: The ques
tion of compensation for the loss of 
life probably does not arise because 
Indian citizens were not involved in 
this. The loss of life was of Goan citi
zens who had tried to enter into the 
Indian territory. I am not speaking as 
a lawyer ; I do not know what the legal 
implications of this may be but the 
point is that some people apparently 
trying to escape from Goa were shot 
down. There were two and one of 
them fell in Goan territory and the 
other in Indian territory, about a hun
dred yards from the border. And then, 
as the statement says, the Indian 
— a small outpost of about four 
policemen— fired on these Portuguese 
police intruders who were about 15-20 
in number and inflicted some damage 
upon them. One of the Portuguses 
policemen was seriously injured and 
a number were slightly injured when 
they retired dragging the body of the 
person who had been shot down with 
them.

Shri Sadhan Gnpta: May I know, 
since the Portuguese are unable to 
understand polite language, whether 
any steps have been taken to make it 
clear to them that the assurance of the 
Government not to use force does not 
relate to violation of Indian territory 
by Portuguese armed forces?

Shri Jawaharial Nehni: I have just 
stated in my answer that any such 
violation will be met by force. When 
the hon. Member says that the Portu
guese do not understand polite lan- 
gauge he is perfectly correct but I 
think it is possible to maintain polite
ness with firmness.

Dr. Lanka Sondarara: I have drawn 
the attention of the Prime Minister to 
a complaint from a daily paper of 
Poona. I am not in a position to verify 
the accuracy of the complaint. The pa
per complains of censorship on the 
news sought to be sent to it by its cor
respondent at Sawantwadi. The actual 
wording in the» letter is :

“This news which was sent to us by 
our representative at Sawantwadi was 
censored and declared objectionable by 
the postal authorities who informed us 
not to publish same.”

I would like to know from the Prime 
Minister whether he would enquire in 
to this specific complaint and make 
sure that there would not be any sus
picion of c^sorship on the transmis
sion of news relating to such incidents 
on Goa border?

Shri Jawaharlal Nehm : I am obvi
ously not in a position to say anything 
because I do not know. But one fact 
which is stated in this Press statement 
or in the telegram that was sought to 
be sent— the hon. Member has been 
good enough to say that— on the face 
of it appears to be completely incor
rect because it is stated there that the 
Indian police did not fire at all— not 
a shot— while the fact is that four Por
tuguese policemen were hit. I presume 
that they were not hit by each other. 
The actual statement that was sought 
to be sent was incorrect.

Dr. Lanka Snndaram: Under the 
well-known doctrine of the right of 
asylum, would the Prime Minister con
sider the position of people of Goan 
nationality seeking asylum in India 
and caught in the manner in which 
they were caught on the border in our 
territory during the incidents on the 
5th and 8th February 1956?

Shri Jawaharlal Nehm: There is 
no doubt about it that so far as the 
right of asylum is concerned, we do 
offer asylum to any political refugee 
who might come into our territory, 
subject, may be, to some considera
tions that it is not for criminal offen
ces; we may have to extradite for cri
minal offences; but for political rea
sons he is given asylum. As to whe
ther how this question arises when 
the person is actually caught on 
the border, hon. Member will re
member that it is actually taking 
place on the border. There is the very 
famous case in Indian political revo
lutionary history of Mr. Savarkar.
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Shri Joachim Alva: In view of the 
importance of this question, especially 
the question that is being referred to 
the International Coiyt at the Hague, 
may I ask the Government whether 
they have come to any decision on the 
ver^tim report of the British Cabinet 
Mission’s Members Conference held in 
Delhi and where Sir Stafford Cripps, 
speaking on behalf of the Cabinet Mis
sion said : “That is a question for the 
future Government of India” when he 
was asked what was the attitude of 
the British Government towards Goa?

Shri Joachim Alva: I will clarify 
this matter.

Mr. Depoty-Speaker: I will not al
low the hon. Member to make a 
speech on this. The question does not 
arise.

Shri Joachim Alva: Just one
minute.

Mr. Depoty-Speai^a: Order, order.
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N on-ferrous M etals Industry

*2. Shri Jholan Sinha; Will the 
Minister of Commerce and Indetsiy
be pleased to state the steps being 
taken so to develop the non-ferrous 
metals industry as to make the coun
try self-sufficient in respect thereof?

The Minister of Industries (Shri 
Kanongo): A  statement is laid on the 
Table of the Lok Sabha. [See Appen
dix No. I. Annexure No. 6].

B uried T reasuries of D isplaced 
Persons

*3. Shri Radha Raman: Will the 
Minister of Reiiabilitation be pleased 
to state:

a) whether Government had any 
figures of the displaced persons’ pro
perty which they left buried in Pakis
tan ;

(b) if so, its total value;

(c) how much of it has been reco
vered as yet and the method adopted 
for its recovery;

(d) whether similar operations were 
conducted in India; and

(e) if so. what is the total value of 
properties recovered in India by Pakis
tan nationals?

Hie Minister m the Mmistiy of 
Communications (Shri Raj Bahadm:):
(a) No.

(b) Does not arise.

(c) Up to 31st January, 1956, buried 
treasures worth roughly Rs. 33 lakhs 
were recovered. As regaids the method
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adopted for recovering such treasures 
a copy of the relevant Consolidated 
instructions issued by the Govern
ments of India and Pakistan is laid on 
the Table of the Lok Sabha. [See Ap
pendix I, annexure No. 7].

(d) Yes.

(e) The information is being collect
ed.

Sym posium  on F ilm s

*4. Sliri Bhagwat Jha Azad: Will 
the Minister of Information and 
Broadcasting be pleased to state:

(a) whether any symposium on His
torical and Biographical films was held 
at New Delhi in December, 1955 ; and

(b) if so, what were its salient fea
tures?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). As a part of the functions arrang
ed for granting State Awards for 
films a symposium was arranged on 
22nd December, 1955 on Biographical 
and Historical films and was presided 
over by the Vice-Chancellor of the 
University of Calcutta. A  number of 
leading producers and writers who are 
connect^ with this class of films and 
other cultural personalities took part 
in it. It is proposed to publish soon 
the papers read at the symposium.

H industan M achine T ools L t d .

*5. Shri V. P. Nayar: Will the Mi
nister of Production be pleased to 
state :

(a) whether it is a fact that the ser
vices of any firm of Architects were 
availed of by the Management of Hin
dustan Machine Tools Limited for the 
construction of Staff quarters, offices 
or any other buildings;

(b) whether it is also a fact that a 
firm of architects in Delhi were en
trusted with any work ; and

(c) if so, the total fees paid to them?

The Deputy Minister of Prodoction  ̂
(Shri Satish Chandra): (a) Yes.

(b) Yes. .

(c) The total fees payable amount ta  
about Rs. 39,0(X) of which a sum o f 
about Rs. 29,4(X) has been paid.

*6.

Sericulture 

^  Shri Ke^yaiengar:
Sbri M. L. Agrawal;

Will the Minister of Production be 
pleased to state :

(a) the total amounts of grants ta
all State made by the Central Silk 
Board so far during the years 1951-52, 
1952-53, 1953-54, 1954-55, 1955-56;
and

(b) the sum actually spent by each 
State respectively during the above
mentioned years?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Dnbey): (a) and (b). A  statement is 
laid down on the Table of the Lok 
Sabha. [See Appendix No. I, annexure 
No. 8].

Handloom Industry

*7. Shri Eswara Reddi: Will the 
Minister of Commerce and Industry
be pleased to state : ^

(a) whether instances of malpracti
ces by handloom dealers abusing the 
provisions of handloom rebates, have 
come to the notice of Government;

(b) if so, the number of such cases; 
and

(c) the steps taken by Government 
in the matter?

The Minister of Industries (Shri 
Kanungo); (a) and (b). Some repre
sentations have been received.

(i) that the Fair Price Shops to 
whom rebate is allowed have in 
certain cases misused this conces
sion, and
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(ii) that certain Weavers’ Co-ope
rative Societies have been mixing 
up wholesales and retail sales 
and entering a ^laim for the 
higher rebate of one and half 
annas instead of one anna.

(c) the rebate concession to Fair 
Price Shops has been discontinued 
with effect from 1st February, 1956, 
and the rate of rebate on wholesale 
sales brought on a par with that for 
retail sales as from the 2nd January, 
1956.

Portugal’s  R epresentation to the 
International C ourt of Justice

*8.
Shri Gidwani:
Shri Dabhi:
Shri Bibhnti Mishra:

Will the Prime Minister be pleased
to state :

(a) whether it is a fact that Portu
gal had filed an application in the In
ternational Court of Justice instituting 
proceedings against India concerning 
Portugal’s claim to right of passage 
over Indian territory to Portuguese en
claves of Dadra and Nagar Haveli; 
and

(b) if so, at what stage the matter 
stands?

The Prime Minister and tiie Minis
ter of External Allairs (Shri Ja?^arlal 
Nehru); (a) Yes.

(b) The Government of India pro
pose to contest the jurisdiction of the 
International Court of Justice in the 
matter, and also Portugal’s claim to 
right of passage over Indian territory 
to Portuguese enclaves of Dadra and 
Nagar Haveli, A  communication 
from the International Court of Jus
tice fixing the time for ascertaining the 
views of the parties with regard to 
questions of procedure is awaited.

Penicillin

’̂ 9. Sardar Hukam S in ^ : WiU the
Minister of Production pleased to 
state the quantity of Penicillin, pro

duced so far in the Pimpri since its 
inception?

The Pariiamentaiy Secretary to the 
Minister of Production (Shri R. G. 
Dubey); Total production up to 31st 
January. 1956 is 47,10,670 mega units*

Industrial M anagement Pool

*10. Shn Barman; Will the Minis
ter of PrcKlnction be pleased to state:

(a) the policy and the constitution of 
the “ Industrial Management Pool” ; 
and

(b) the estimated needs of personnel 
during the Second Plan period and the 
train^ personnel which the Ministry 
hopes to pool?

The Deputy Minister of Production 
(Shri Satish Chandra): (a) and (b) :
The scheme for the constitution of 
a service to man the top and middle 
level non-technical managerial posts in 
the various Industrial Undertakings 
under the control of this Ministry has 
been prepared and is expected to be 
finalised shortly. A  scheme is also 
under consideration for a similar ser
vice for the top and middle level tech
nical posts in such Units. The esti
mates of personnel during the Second 
Plan period will be compiled as soon 
as the Plan is finalised. A copy each 
of the two schemes as also the esti
mates of Personnel will be placed on 
the Table of the Lok Sabha after 
finalization.

National I ndustrial D evelopment 
C orporation

♦11. Shri N. B. Chowdhury: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that the Na
tional Industrial Development Corpo
ration has under consideration a 
scheme for laying the foundations of 
heavy industry in India during the 
Second Five Year Plan; and

(b) if so, the main features thereof?

The Mmister of Industries (Shri 
Kanungo); (a) and (b).̂  Many heavy 
industries already exist m the country
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and the National Industrial Develop
ment Corporation is going to process 
a number of schemes for producing 
heavy castings, forgings and structu- 
rals with a view to produce in the 
country the heavy components needed 
for the manufacture of industrial plant 
and machinery, prime movers, heavy 
electrical plant etc.

A tomic R esearch L ibrary

*12. Shri Kridmachaiya Joshi: 
Will the Prime Minister be pleased to 
state:

(a) whether an Atomic Research 
Library was presented to India by the 
United States Government on the 6th 
January. 1956.

(b) how far this library will help 
Indian atomic energy programme; 
and

(c) the nature of items that this 
library contains?

The Parliamentary Secretary to the 
Minister of External AfEaiiB (Shri 
Sadatib AM Khan): (a) Yes.

(b) The technical reports and 
abstract cards will be very useful to 
our scientific workers.

(c) The library consits of three 
groups of materials : (1) 6,525 techni
cal reports ; (2) 28 bound volumes of 
U.S. Atomic Energy Commission na
tional nuclear energy series, and nine 
bound volumes of the nuclear science 
abstracts covering 50,000 technical re
ports, miscellaneous books including a 
complete set of the Commission’s semi
annual reports, elements of nuclear re
actor theoty, source book on nuclear 
energy and  ̂energy in the future ; and 
(3) 45,000 abstract cards which index 
and describe all the literature.
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Indo-Sudan D iplomatic R elations

Shri M. Ishimnddin: 
Shri Wodeyar:

Will the Prime Minister be pleased 
to state at what stage is the proposal 
for the establishment of diplomatic re
lations between India and Sudan?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): The level of the 
exchange of diplomatic missions bet
ween Indian and Sudan is under dis
cussion between the Government of 
India and Sudan. It is hoped to ar
rive at a decision very soon.

Salt C ess

*15. Shri S. C. Samanta: WiU the
Minister of Prodoction be pleased to 
state:

(a) whether Rules have been framed 
to specify the items for which salt- 
cess fund will be spent;

(b) if so, whether a copy of the 
Rules will be placed on the Table of 
the House;

(c) whether the expenditure on the 
construction of staff quarters of the 
Salt Department will be met from the 
cess fund; and

(d) the way in which cess realised 
since 1953 has been spent?
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The Pariiaiiieiitary Secretafy to the 
Minister of Production (Shri R. G. 
Dubey): (a) and (b ). The Rules to 
be framed under Section 6 of the Salt 
Cess Act are under preparation, and 
will be placed on the Table of the 
Lok Sabha, as soon as finalised. The 
objects on which (proceeds from) the 
salt cess will be spent are enumerated 
under Section 4 of the Salt Cess Act.

(c) and (d). Expenditure on the 
construction of staff quarters of the 
Salt Department is met out of General 
Revenues. The cess collections are at 
present credited to General revenues, 
and all expenditure on the Salt Orga
nisation, maintenance and develop
ment of salt works, etc. is met out of 
General Revenues..

‘K ashmir Princess’

*16, 1
Shri A. K. Gopalan: 
Shri C  D. Pande: 
Dr. Rama R ao:
Shri Mohana R ao: 
ShriG.P.Sinha:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that the 
Formosa Government have refused to 
hand over the suspect who sabotaged 
the Air-India International Plane 
“Kashmir Princess” on the 11th April, 
1955; and

(b) if so, the action taken by the 
Government in this regard?

. The Prime Minister and Minister 
of External Affairs (Shri Jawaharhil 
Nehro); (a) Yes.

(b) The Government of India do not 
recognise the Formosa Government 
and have no diplomatic contact with 
them. We have, however, communica
ted our concern to the United King
dom Government who were making 
efforts to get the criminal cfirectly res
ponsible for the outrage extradited to 
Hon^ong. We are still examining the 
question of liability of the authorities

concerned for the loss of the plane. I 
place on the Table of the Lok Sabha 
a statement issued by the United King
dom Government on the subject [See 
Appendix No. I, annexure No. 10].

T ea

*17. Shri N. M. Lmgam: WiU the 
Minister of Commerce and Industry
be pleased to state :

(a) the causes for the present reces
sion in the tea prices ; and

(b) the steps taken to ensure impro
vement in prices?

The Minister of Industries (Shri 
Kanun^): (a) (i) Some increase in 
the production of tea in 1955 and a re
latively large carry over of 1954 sea
son’s crops all over the world ;

(ii) Limitation of credit facilities in 
the U. K, which is an important im
porter of tea ; and

(iii) possibly the charges attempt* 
ed in th« auction system of Indian Tea.

(b) The matter is under considera
tion.

H indu E xodus from E ast Pakistan

*18. Shri Jethalal Joshi: WiU the
Minister of Rehabilitation be pleased 
to state :

(a) the number of displaced per
sons who came to India from East 
Pakistan in December, 1955 and Jan
uary, 1956 ; and

(b) whether it is a fact that the in
flux is rising and creating a difficult 
situation?

The Minister in the Ministry of
(Shri Raj Bahadur) r

(a) 21.540 displaced persons migrated 
to India in December, 1955, and about
18,000 in January. 1956.

(b) Yes.
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Sea E rosion

*19. Shri C. R. lyymmi: WiU the 
Minister of Irrigatioa and Power be
pleased to state whether any amount 
has been set apart in the Second Five 
Year Plan for the protection of the sea 
shore on the Arabian Sea Coast from 
the encroachment of the sea?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): There is no 
one comprehensive scheme as such 
covering the entire Arabian Coast for 
the protection of the sea shore. But 
there is a provision of about Rs. 3 
crores in the State Plan of Travancore 
Cochin for protection against erosion 
from the sea.
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T extile E nquiry C ommittee

♦21. Shri Gadilingana Gowd: Will 
the Minister of Commnce and indus
try be pleased to refer to the reply 
given to Starred Question No. 615 on 
the 7th December. 1955 and state :

(a) whether Government have taken 
any decision on the report of the Tex- 
title Enquiry Committe; and

(b) if so, which of their recommen
dations have been accepted by Gov
ernment?

The Minister of Industries (Shri 
Kannngo): (a) and (b). The report 
is still under consideration.

B hadravati Iron AND Steel Works 
(Mysore)

♦22. Shri N. Rachiah; Will the Mi
nister of Commerce and Industry be
pleased to state :

(a) the extent of financial assistance 
given to the Bhadravati Iron and Steel 
Works in Mysore State for its expan
sion during 1955-56 so far;

(b) the schemes of expansion for 
which aid has been given ;

(c) the specific conditions, if any, on 
which the assistance has been given ; 
and

(d) the extent of progress achieved 
so far?

The Minister of Industries (Shri 
Kanimgo): (a) No amount has yet 
been given during 1955-56. But an 
aggregate sum of Rs. 121*39 lakhs 
had been given in the four years’ 
period ending 1954-55.

(b) Installation of electric pig iron 
furnaces. Spun Cast Iron Pipe Plant, 
Sintering Plant, Cement Plant expan
sion, and improvements to ore mines, 
tramways, foundry, yard, etc.

(c) No special conditions*have been 
laid.
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(d) Two electric pig iron furnaces 
liave been instaUed; the Spun Cast 
Iron pipe Plant and Sintering Plant 
-are on order, and some improve
ments to ore mines. and tramways 
have been effected.

Loss TO R adio Station

*23. Shrimati Da Pakhoadhory:
will the Minister of Infonnation and 
Broadcasting be pleased to state the 
extent of loss caused to the All India 
Radio Station in Cuttack (Orissa) as 
a  result of the recent S. R. C. riots in 
that town?

The Minister of Information and 
Broadcasting (Dr. Kesiur): The loss 
<;aused to the All India Radio Station, 
■Cuttack (Orissa) is less than one thou
sand rupees.

SiNDHRi F ertilizer Factory

♦24. Shri Velayndhan: WUl the
Minister of Prodoction be pleased to 
state :

(a) the production target reached by 
the Sindhri Feftilizer Factory in 1955 ; 
and

(b) the stage which the errection of 
a  coke oven plant has reached?

The Parliamentary Secretary to the 
Minister of Production (Shri R. G. 
Dobey): (a) The factory produced 
3,21,3W tons of anmionium sulphate, 
against the target of 3,20,000 tons.

(b) The erection of the coke oven 
plant was completed in August 1952 
and it was commissioned on the 31st 
August, 1954, as stated in reply to 
Starred Question No. 687 in the Lok 
Sabha on 8-9-1954.

U. N. O.

♦25. Shri S. V. Ramaswamy: Will 
the Prime Minister be pleased to state 
the part played by India in getting 
16 nations admitted to the United Na
tions after the ‘package deal’ was 
vetoed by National China?

The Prime Minister and Minister of 
External AflEairs (Shri Jawaharlal 
Nehru): India voted for the admis
sion of the 16 nations when the recom
mendation of the Security Council for

their admission was received in the 
General Assembly on the 14th Decem
ber, 1955. •

G roundnut C ake and G roundnut 
O il

♦26. Shri Ramachandra ReddI:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) the total quantity and the value 
of groundnut cake and groundnut oil 
exported out of India from the 1st 
April, 1955 to the 31st December. 
1955;

(b) whether the export quotas fixed 
for these two commodities have been 
covered :

(c) \^ether the export quotas have 
been raised during the year; and

(d) if so, by what percentage?

The Minister of Indostiks (Shri 
Kannngo): (a)

Groundnut oilcake— 83,000 tons 
valued at Rs. 3 crores.

Groundnut oil— 97,350 tons valued 
at Rs. 11:7 crores.

(b) No, Sir.

(c) and (d). Size of exports depends 
on availability of exportable surplus. 
In 1954, a quantity of 54,000 tons of 
Groundnut oil was allowed for export 
as against 1,83.896 tons in 1955. In the 
case of groundnut oilcake, export 
was allowed for the first time in 1955.

Indians in Portuguese Jails

♦27. Shri U. M. Trivedi: Will the 
Prime Minister be pleased to state 
the number of Indians now in Portu
guese jails undergoing sentences 
awarded by Courts and Military Tri
bunals on account of the Satyagraha 
movement?

The Parliamentary Secretary to the 
Minister of External Affiiirs (Shri 
SadaA Ati Khan): Out of 31 Indian
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Satyagrahis imprisoned in Goa, 27 are 
reported to have been sentenced to 
terms of imprisonment ranging from 4 
to 10 years.

Salt

^28. Shri Balwant Smha M dita:
Will the Minister of Prodnctioii be 
pleased to state :

(a) whether it is a fact that the Salt 
Experts Committee had recommended 
that Research Stations be estabUshed 
at principal salt-producing centres in 
the country ; and

(b) if so, whether Government pro
pose to establish a Research Station at 
Sambhar in Rajasthan to investigate 
the methods of improving the quality 
and the yield of salt and also qj reco
vering the by-products?

The Deputy Minister of Prodnctioii 
(Sim Satidi Ciiandni): (a) Yes.

‘ (b) Yes, the matter is under exami
nation.

♦30.
{

N£JF.A.

Siiri K. K. Bara:
Cliandliiiri Moliaramed Slia-
ffiee:

Will the Prime Minister be pleased 
to state :

(a) whether a portion of North East 
Frontier Agency has been declared as 
disturbed area ;

(b) the reasons therefor ; and

(c) the steps Government have taken 
to control the situation?

Tlie Prime Minister and Minister 
of External Affairs (Shri Jawaharial 
Nefaro): (a) to (c); No part of the 
North East Frontier Agency has been 
declared as disturbed area. The Naga 
Hills Districts under the Assam State 
Administration has recently been de
clared a disturbed area in view of 
certain violent activities of the Naga 
National Counca.

E vacu ee P ro p erties m R u r a l 
A re a s  o f  D e lh i

*31. Sardar Iqbal Singh: Will th& 
Minister of Rehabilitation be pleased 
to refer to the reply given to Starred 
Question No. 1178 on the 26th August,. 
1955 and state :

(a) the total number of evacuee pro
perties in the rural areas of Delhi 
State allotted to displaced persons on 
a permanent basis since the last reply; 
and

(b) the total number of such eva
cuee properties which have not beert 
allotted to displaced persons so far?

The Minister in the Ministry of 
Commonications (Shri Raj Bahadnr):
(a) and (b). No properties in the rural 
areas of Delhi have been allotted on 
permanent basis so far.

C entral Silk  Board

*32. Shri Keshavaienlhr: Will the 
Minister of Production be pleased to- 
state:

(a) whether the Central Silk Board 
have evolved any machinery to stimu
late the expenditure of the sums grant
ed by them to the several States ;

(b) if so, what is that machinery and 
when was it created and how does it 
work; and

(c) what is the percentage of money 
spent as related to sums granted year 
before the creation of the machine^ 
and what is that percentage since its 
creation for the subsequent years?

The Deputy Minister of Production 
(Shri Satish Chandra): (a) and (b). A  
special sub-committee consisting of the 
Vice-Chairman, Secretary and a Mem
ber from the concerned State, was con
stituted in May, 1955 to make an on- 
the-spot study of progress made in 
each State and to suggest remedial 
measures.

(c) The percentage of expenditure in 
1954-55 was 27-18. It is too early to 
determine the percentage for 1955-56.
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Soap Industry— Installed CAPAcrry
OF

/  Pandit D. N. Tiwaiy: 
\  Shri Eswara Reddi :*33

Will the Minister of 
Industry be pleased to state:

(a) whether it is a fact that an ap
preciable percentage of the installed 
capacity of soap industry in the count- 
try is idle ;

(b) if so, the reasons for this; and

(c) the steps Government propose to 
take to ensure full working of these 
units?

The Minister of Industries (Shri 
Kanungo): (a) and (b). The nature 
of the equipment used in the soap m- 
dustry is such that the term ‘instiled 
capacity’ has no precise connotation in 
relation to the soap industry. In fact, 
the capacity of any soap factory unit is 
capable of being increased without any 
large addition to its equipment. But 
for statistical purposes the installed ca
pacity of the organised sector is as
sessed at 245,000 tons which is the 
Aggregate of the figures given by each 
unit of the capacity it possesses. It is 
estimated that the present production 
in the organised sector is half this 
figure. It is difficult to assign precise 
reasons for these factories not produc
ing to their maximum extent. One set 
of reasons might be the competition 
inter se between these organisations 
Another might be due to the fact 
that the cottage industiy units have 
increased their production consider
ably of late.

(c) (1) Establishment of new units 
or expansion of existing factories is 
not permitted.

(2) Soap is an item in the export 
promotion and is included in trade 
^reements.

(3) Import of soap is not allowed 
under our present Import Schedule ex
cept for a small quantity of medicated 
soap.

4— 148 Lok Sabha.

N on-ferrous M etals

♦ _ . /  Sardar Huimin Sing^: 
Shri Heda:

Will the Minister of C<
Industry be pleased to state:

(a) whether there has been consider
able rise in prices of non-ferrous metal 
due to option trading in metals during 
the last six months; and

(b) if so, whether the Forward Mar
kets Commission has taken any action 
to stop such illegal forward trading?

The Minister of Industries (Shri
Kanungo): (a) Yes, Sir. The rise was 
due to many causes. Option trading 
might have been a contributory factor.

(b) In India, forward trading in cop
per, lead, tin, and zinc is conducted 
only at Bombay under the auspices of 
the Bombay Metal Exchange Ltd. In 
December 1955, some allegations nad 
been made regarding the existence of 
option dealings in the Bombay Metal 
Exchange. The Forward Markets 
Commission asked the Association to 
take proper steps to put down such 
option dealings. Such dealings are now 
reported to have stopped.

State E lect rific a tio n  B oards

*35. /  Shri Krishnacharya Joshi:
 ̂ Shri Bhagwat Jha Azad:

Will the Minister of Irrigation and 
Power be pleased to state the number 
of States that have formed Electricity 
Boards?

The Deputy Minister of Irrigation 
and Power (Shri Halhl): Five— Delhi, 
Madhya Pradesh, Saurashtra, Bombay  ̂
and West Bengal,

H y dr o g en  Bo m b  T e s t s

r Shri N. M. Lingam ;
( Shri Punnoose:

*36. i  Shrimatl Da Palchoinihury:
I ShriWodeyar: 
l^Shri Gidwani:

Will thê  Prime Minister be pleased 
to refer to the f^ ly  given to Starred
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Question No. 1022 on the 20th Dec
ember, 1955 and state :

(a) whether Government propose 
taking any further action in connec
tion with the proposal to stop experi
mental nuclear explosions; and

(b) if so. the nature of the steps con
templated?

The Parliamentary Secretary to the 
Minister of External Affaifs (Shri 
Sadatfa Ali Khan): (a) and (b). 
India has all along pressed that the 
parties concerned should discontinue 
atomic and hydrogen bomb tests, and 
will continue to make all efforts to 
achieve this end. No further action is 
contemplated immediately but we will 
continue to press our view at every 
opportunity that arises, that these tests 
should be discontinued by all concern
ed.

N eiveli L ignite Project

*37. Shri S. V. Ramaswamy: Will 
the Minister of Production be pleased 
to refer to the reply given to Starred 
Question No. 871 on the 15th Decem
ber, 1955 and state the present position 
of the Neiveli Lignite Pilot Project?

The Minister of Production (Shri 
K, C. Reddy): The preliminary inves
tigations have now reached a very ad
vanced stage. The final phase of the 
investigations aims at determining 
whether the ground water below the 
lignite belt can be controlled by means 
of adequate pumping. The boring and 
casing of the pump wells, observation 
wells and recorder holes required for 
the pumping tests have been comple
ted and the development of the pump 
wells is nearing completicm. With the 
installation of two large generators 
transferred from Madras, the electric 
power required for the tests is now 
available and it is anticipated that the 
tests will commence towards the end 
of February. These tests will be spread 
over a period of 100 days and the 
results will be available in June.

Meanwhile, initial planning requir^ 
tor implementing the integrated 
ject is in hand, so that if the puthping

tests prove successful further action 
on the mining of lignite, generation 
of power etc. can be taken up in the 
least possible time.

H industan Housing F actory

*38. Shri S. C. Samanta: Will the 
Minister of Woiks, Honsing and Snp-
pfy be pleased to refer to the reply 
given to Starred Question No. 23 on 
the 21 St November, 1955 and stale :

(a) whether the remaining surplus 
stores of the Government Housing 
Factory have since been disposed of,

0>) if not, whether any separate es
tablishment is being maintained at pre
sent therefor; and

(c) if so, the details of staflE so main
tained?

The Minister of Woriu, Honsing 
and Supply (Sardar Swaran Singh):
(a). While aU the stores have not yet 
been actually sold, disposal action has 
been completed, except with reference 
to stores worth Rs. 19,000.

(b) and (c). A  statement is laid on 
the table of the Lok Sabha. [See Ap
pendix I, Annexure No. 9].

E x-Criminal T ribes in D elhi

*39. Sardar Iqbal : Will the 
Minister of Phinning be pleased to 
refer to the reply given to Starred 
Question No. 588 on the 7th DecOTi* 
ber. 1955 and state:

(a) when Government propose to 
publish the report of Dr. P. C. Biswas 
on his study of the £j:-Criminal Tri
bes living in D elhi; and

(b) the 
therein?

recommendations made

Hie Depnty Minister of Planning 
(Shri S. N. Mishra): (a) and (b). A  
revised report was received from Dr. 
Biswas on 10-2-56 and is being exa
mined. No decision has yet been 
taken regarding its publication.
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N ew s  Print

*40. Sardar Hukun S in ^ : WiU
liie Minister of Comtnent tmd Indiis- 
try be pleased to state*:

(a) the quantity of newsprint pro
duced indigenously, during 1955-56;

(b) the quantity of newsprint im
ported during the same period; and

(c) whether the raw materials used 
in India were all indigenous?

m e  M inktet of Intetrks (Slui 
fitanongo): (a) 2.374 tons (up to 31st 
December. 1955).

(b) 38.279 tons (up to October 
1955).

(c) Yes, Sir. except for chemical 
pulp which was imported till recently.

M inimum Wages A ct

*47. Sifri A. K. GoptOtm: WiH the
Minister of Labour be pleased to 
refer to the reply given to Starred 
Question No. 216 on the 25th Nov
ember 1955. re^rding the implemen
tation of the Ntinimum Wages Act in 
the States and state whether Govern
ment propose to t^ e  any further 
steps in this matter?

Hie Mfaiiiter of Labour (Skri Khaii  ̂
Desai): Yes. We have press- 

td  State Governments to bring about 
further implementation of the Act as 
early as feasible.

Export and Import o f R ice

H i. SM  Ramacliandni R eM :
Will tiie Minister of ^ood m d  Agii^ 
eaftare be pleased to state:

(a) the total quantity of rice export
ed from India in 1955 and the •̂alue 
thereot; and

^ ) the total quantity of rice import
ed into India and the value thereof 7

Hie Mmister of Food and Apical- 
tnre (Shri A. P. JaiD>: (a) 98.787 lom 
valued at Rs. 551-38 lakhs were ex
ported from India in 1955.

,(b) 2*65 lakh terns vsOaed at 
Rs. 1785 lakhs were imported int  ̂
India m 1955.

A gricultural R esearch Journai^

*61 Skn S. C. Samairta: Will the 
Minister of Food and Agrkiiltiiie be
pleased to refer to the reply given to 
Unstarred Question No. 825-A on the 
21st December. 1955 and state :

(a) whether Indian Central Coconut 
Committee and Indian Central Areca- 
nut Committee publish any journals ;

(b) whether those journals are pub
lished in regional languages a l^  ; and

(c) the names of the journals which 
carry results of researches carried on?

The Miiii8t» of Food and Agrical- 
tnre (Skri A. P. Jaia): (a) and (b). 
The Indian Central C ^ n u t  Commit
tee and the Indian Central Arecanut 
Committee are pubMiing their 
monthly bulletins in English, Malaya- 
lam and Kannada. A  quarterly known 
as Indian Coconut Journal is also 
issued by the Central Coconut Com
mittee in English.

(c) The names of these jounudi 
are :

(x) Indian Journal of Agricultural 
Science.

Gi) Indian Journal of Veterinary 
Science.

(iii) Horticultural Abstracts.

(iv) Indian Farming.

(v) Kheti.

(vi) Dharti-Ke-Lal.

(vii) Rice News TeUer.

(Viii) The Indian Cotton Growing 
Review.

(ix) Indian Tobacco.

Indian National Congress Session 
(A mritsar)

•63. Skri H. N. Mu&eijee: Will the 
Minister of Raflwa^ be pleased to 
state the ^^ecial facitities provided by 

" our Raflways for the Indian Nati<H»l 
Congress Session at Amritsar?
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Tfst Parliameiitary Secretary to the 
Minister of Railways and Transport 
(Sliri Shahnawaz Khan): The foUow* 
ing are the main features of the spe
cial arrangements made for dealing 
with the heavy rush of ^affie during 
the period from 1-2-56 to 16-2-56, 
arising from the Session of the Indian 
National Congress, as well as the Con
ferences of the Akali Dal and prota
gonists of the Maha Punjab Movement 
at Amritsar :

(i) running of special trains and 
augmentation of loads of the re
gular trains; and

(ii) provision of special facilities at
Amritsar, such as the opening 
of extra booking-cwm-reserva- 
tion and luggage offices and ad- 
posting of extra passenger 
guides and licensed porters, 
and the augmentation of sani
tary arrangements and of drink

. ditional refreshment rooms, the 
ing water supply.

D ismantled R ailw ay L ines

♦64. Sardar Iqbal Singh: Will the 
Minister of Railways be pleased to 
state the mileage of dismantled rail
way lines restored so far dunng 1955
56? .

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): 79 22 miles.

A ir-Conditioned T rain Service

*€S.

Shri Radha Raman:
Shri Bhagwat Jha Azad: 
Dr. Ram Snbhag Sin^ : 
Shri Krishnacharya Joshi: 
Shri G. L. Chandhary :

Will the Mmister of Railways be
pleased to state;

(a) whether Government had taken 
its final decision in regard to, the in
troduction of air-conditioned vestibu- 
lated trains for l(Mig distances;

(b) if so, when the decision will be 
implemented and the lines op which 
they be introduced; .

(c) whether there will be any diffe- 
fence in the fire  to be charged 
these trains; and

(d) if so. what will l>e the diffe* 
rence?  ̂ ,

The Deputy Mmistor of Railway* 
and Transport (Shri Alagesan): (a>
It is proposed to run a vestibuled air- 
conditioned service as an experimental 
measure from October. 1956.

(b) to (d) : The matter is under exa* 
mination.

T elegraph O ffices in A lmora

*66. Shri B. D. Pande: Will the 
Minister of Communications be pleas
ed to refer to the reply given to Star
red Question No. 915 on the 16th De
cember. 1955 regarding opening of 
Telegraph Offices in Almora District 
and state the terms of guarantee de
manded from the Uttar Pradesh Gov- 
emment?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
Rs. 2,959 per annum for a period of $ 
years. The guarantee amount quoted 
is, however, provisional subject to re
vision based on the actual cost of cons
truction.

R ailway Passenger A menities

*67. Shri Ibrahim: Will the Minis
ter of .Railways be pleased to state 
the present arrangements for pt̂ nalis- 
ing and checking unauthorised occu
pation of the seats in compartments 
reserved for third class passengers 
booked for 300 miles and over?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): A  Special 
Travelling Ticket Examiner is placed 
in charge of each long distance coach 
and he is required to ensure that there 
is no unauthorised occupation thereof 
by short distance passengers. Tf any 
short distance passengers is so detect
ed, the Special Travelling Ticket Ex^ 
miner is authorised to detrain such 
passenger and accommodate him in 
some* other compartinent. If the i^s- 
senger refuses to  c o m p ly  he is Tmble 

" for prosecution under Section 109 of 
the Indian Railways Act, 1890.
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T raining IN Dentistry

*68. Shri Bibhoti Mishtra: Will the 
Minister of Health be pleased to state 
whether Government have under con
templation any scheme to provide ad
vanced and specalised training in den
tistry within the country?

The Minister of Health (Kajkomari 
Amrit Kanr): No such scheme is at 
present under the consideration of the 
Government of India. The need for 
the expansion of basic training in den
tistry is, however, being attended to.

R oads in A ndamans

*69. Shri S. C. Samanta: Will the 
Minister of Transport be pleased to 
refer to the reply given to Starred 
Question No. 1920 on the 19th Septem
ber. 1955 and state :

(a) the mileage of roads proposed 
to be constructed during the Second 
Five Year Plan in the Andaman and 
Nicobar Islands ; and

(b) the number of bridges to be 
constructed and the number of ferry 
services to be arranged for linking up 
the North and South Andamans by 
road?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): (a)
The Second Five Year Plan for the 
Andaman and Nicobar Islands has not 
yet been finalised. The draft plan, 
however, provides for the construction 
of 164 miles of new roads.

(b) The required information will be 
available only after a proper sur\ey 
has been carried out. Surveys of 
about one-fourth the length have been 
completed and it is proposed to sur
vey about half the length in the next 
few years.

C atering on B hatinda-Delhi T rains

*70. Sardar Iqhal S i i ^ : WiU the
Minister of Railways be pleased to 
state:

(a) whether Government are aware 
tiiat there are no satisfactory catering

arrangements on Bhatinda^Defi^J pas
sengers trains on the Northern Rail
way; and *

(b) if so the steps that Government 
propose to take to improve them?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) Satisfa- 
factory catering arrangements for pas
sengers exist over the Bhatinda-Delhi 
section.

(b) Does not arise.

A ir F ield at R exaul

*71. Shri Bibhoti Mishra: Will the 
Minister of Communications be pleas
ed to state :

(a) whether it is a fact that Gov
ernment are contemplating to cons
truct an air field at Rexaul, District 
Champaran ; and

(b) if so. the period within which it 
is likely to be constructed?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):

(a) Yes, Sir.

(b) The runway is expected to be 
completed during 1957-58 and the 
buildings by 1958-59.

R ampur-Haldwani R ail L ink

*72. Shri B. D. Pande: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 603 on the 16lh Decem
ber, 1955 and state :

(a) how far the work of survey of 
the proposed Broad Gauge line 
between Rampur and Haldwani has 
progressed; and

(b) the date by which it is expected 
to be completed ?

The Parliamentary Secretary to the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b). 
The traffic survey work has just sUrt- 
ed for a line from Rampur to Lalkua 
and is expected to be completed by 
about die end of May 1̂ 6.
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H in d u stan  C ables  L t d .

1. Shri Ibn him : Will the Minister 
of Production be pleased to state the 
length of cables of different specifica
tions and their value that the Hindus
tan Cables Limited produced during 
the year 1955?

The Minister of ProAiction (Shri 
K. C. Reddy): A  statement showing 
the length of telephone cables of 
different specifications produced by the 
Hindustan Cables Limited during the 
year 1955 is placed on the Table of the 
House. The sales price is under nego
tiation and is expected to be finalised 
shortly." Appendix I, Annexure 
No. 11.]

D isplaced Persons from E ast B en
gal

2. Shri S. M. Ghose; Will the Min
ister of Rehabilitation be pleased to 
state:

(a) the total number of refugees 
from East Bengal who are at present 
living in the Government camps in 
West Bengal;

(b) the total number of refugees in 
West Bengal, outside Government 
camps, who have applied for land 
and housing-building facilities;

(c) the total mmiiber of displaced 
agriculturists from East Bengal who 
are to be rehabilitated ;

(d) the total acreage of land avail
able in West Bengal for rehabilitation 
purpose giving detailed account of 
acreage; and

(e) the average monthly expenditure 
on refugee camps in West Bengal in
cluding administrative charges?

The Minister in the Ministry of 
Commnnications (Shri Raj Bahadur):
(a) to (e). The information is being 
collected and will be laid on the Table 
of the Lok Sabha in due course.

C entral Silk  Board

3. Shri Keshavaiengar: Wiii the 
Minister of Production be pleased to 
state:

(a) the cost of establishment of the

Central Silk Board for the years 1952» 
1953, 1954. and 1955 ; and

(b) what is ttie total amount of T A .  
and D.A. paid to .the Members of the 
Board and the amount incurred for 
payment of T. A. and D. A. to the oflS- 
dais of the Board?

The Minister of Production (Shil 
K. C. Reddy): (a) and (b): A  state
ment is laid on the table of the Lok 
Sabha. [See Appendix I, Annexure 
No. 12].

Exodus of H indus from E ast Pa-,
KISTAN

Sardar Hnkam Singh: 
Shri Gidwani:

Will the Prime Minister be pleased 
to state whether there is any truth in 
the Press reports {Times of India, dat
ed the 10th January. 1956) that the 
Pakistan High Commissioner to India 
invited our Government to set up a 
Committee to enquire into the real 
causes of exodus of Hindus from 
East Pakistan.

The Prime Minister and Mhiister 
of External Alfairs (Shri Jawaharial 
Nehm): The suggestion was made ia 
a statement to the Press by the High 
Commissioner of Pakistan. No refer
ence to the Government of India has, 
however, been made. Government aro 
well aware of the real causes of the 
exodus of Hindus from East Pakistan.

Hyderabad Handicrafts

5, Shri Heda: Will the Minister of 
Production be pleased to state the 
steps being taken for the development 
of Bidri and Nirmal handicrafts in 
Hyderabad?

The Minister of Prododien (Shri 
K. C. Reddy): Development of these 
handicrafts is being encouraged by giv» 
ing financial assistance to cooperative 
societies, for purchase of machinery, 
training artisans and organizing sakit»
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G overnment A dvertisements

^  Dr. Run Sobiuig Siiigli: WiU 
the Minister of Information and Broad
casting be pleased to state :

(a) the total amount of expenditure 
incurred by Government on advertise
ments during the calendar year 1955;

(b) the number of newspapers and 
periodicals to which advertisements 
were given ; and

(c) the value of advertisements given 
to language papers and periodicals?

Tbe Ministo' of Informatio 
Broadcasting (Dr. Keskar): (a) Rs.
7,74,687 on display advertisements and 
Rs. 12,96,847 on classified advertise
ments, These figures resiiectively re- 
pesent the value of advertisements 
issued centrally by the Directorate of 
Advertising and Visual Publicity dur
ing the calendar year 1955 on behalf 
of the various Ministries (excepting 
Railways) and their attached and Sub
ordinate Offices.

(b) 427— 123 in English and 304 in 
regional languages.

(c) Rs. 3,79,960 on display adver
tisements and Rs. 1,89.754 on classifi
ed advertisements. Qassified advertise
ments which are mostly for advertise
ments of posts and situations vacant 
are in respect of higher posts being 
given at present to English newspapers 
as the class which is interested in them 
mainly read such newspapers. Adver
tisements for other posts and other 
kinds of classified advertisements arc 
being distributed between English and 
Indian language newspapers.

M usic Producers for all India 
R adio

7. Shri Veeraswamy: Will the Min
ister of Information and Broadcasting
be pleased to state ;

(a) whether it is a fact that Mujdc 
Producers have been or are being ap
pointed to the South Indian Stations 
of the All India Radio: and

(b) if so, their scales of pay?

The Mnister of Inioniiatioo and 
Broadcasting (Dr. Keskar): (a) Yes*
Sir.

(b) There is no scale of pay for 
them. Producers are appoint^ on rê  
muneration fixed according to their 
attainments and the type of work 
they have been asked to do.

Speeches of Subhash C handra B ose

8. Sardar Iqbal Slns^i: WiU the 
Minister of Information and Broad
casting be pleased to refer to the re
ply given to Starred Question No. 610 
on the 7th December, 1955 and 
state :

(a) whether any further attempts 
have been made to secure the record
ings of the speeches of Netaji Sub
hash Chandra Bose for preservation; 
and

(b) if so, with what results?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Yes, 
Sir.

(b) Two discs containing Netaji’s 
speeches in English and Bengali are 
said to be available with one of 
Netaji’s relatives. Negotiations arc 
being held for borrowing those records 
for purposes of dubbing.

A  film containing recording of Ne
taji’s voice has also been traced, and 
attempts are being made to borrow the 
film for preparing copies of the record
ing.

C ompensation

9. Sardar Iqbal Singh: Will the
Minister of Rehabilitation be pleased 
to refer to the reply given to Starred 
Question No. 621 on the 7th Decem- 
b v . 1955 and state :

(a) the number of applications for 
compensation filed by displaced per
sons up to the 31st January. 1956 
since the last reply;

(b̂  the number that was exp^ted 
to be received in respect of verified 
claims; and •
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(c) the number received subsequent
ly in which cases the delay was con
doned.

The Minister in the Ministry of 
CommanicaticMis (Sliri Ra| Bahadur):
(a) 2^61 upto 28-1-56.

(b) 3,90,000.

(c) 7,326 from 27-9-55 to 28-1-56.

^o. : w  w i w
^  «»dM ^  FTT •

(^ ) ^
?#to 5J7T t m  ^̂ TPTT ^  t ;

(^ )  % 
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%75tzT T̂TSfTR

^  vT*rrn
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^  ^  
f% f îTpft ^  Ĥ PTcTT % fe r f t  ^  
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R adio D evelopment in PEPSU

12. Shri R. K. Gupta: Will the
Minister of Transport be pleased to 
state: "

(a) the total amount of loan and 
subsidy allocated to the State of 
PEPSU from 1951 to 1956 for the con
struction of new roads ;

(b) the total mileage of new roads 
for A e construction of which schemes 
have been formulated by the PEPSU 
State Government as a result of the 
above allocation ; and

(c) whether the whole amount al
located has been utilized or not?

The Deputy Minister of RaUways 
and Transport (Shri Alagesan): (a)
Rs. 56*57 lakhs.

(b) 110 miles.

(c) No.

A ir India International

13. Shri Keshavaiengw: Will the 
Minister of Communications be pleas
ed to state :

(a) whether free travel once a year 
is allowed to the wives of the men em
ployees of the Air India Internatinoal. 
working in offices outside India ; and

(b) if so, why similar concession is 
not afford^ to the husbands of the 
women employees in the identical 
establishments?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
(a) Yes. sir.

(b) The concession is at present 
available to the dependents of male 
employees. The question whether it 
should be extended to the dependents 
of women employees also, is und« 
examination.

R ailw ay T eelgraph Signallers

14. Shri A. K. Gopalan: Will the
Minsiter of RaUways be pleased to 
state: , ,

(a) the total number of telegraph



fVritten Answers 17 FEBRtJARY 1956 fVriitett Answers ro

SfgDallers in service, zone-wise, in the 
lodiasi Railways from 1953 to 1955 :

(b) the average yearly number of 
messages handled by each signaller 
ftom 1953 to 1955 ;

(c) whether the existing staff is in 
a position to handle the growing 
volume of telegraphic messages on the 
railways ; and

(d) if not, whether Government 
have any plans to expand the staff in 
the Second Five Year Plan?

T¥e Deputy Minister of Raflwayi 
and Transport (Siiri Alagesan): (a)
and (b). A  statement is attached. [See 
Appendix I, annexure 13.J

(c) The staff is adequate for existing 
traffic.

(d) The requirement of staff is as
sessed at the time of annual recruit
ment. Additional staff as necessary 
will be engaged during the 2nd Plan 
Period.

AccroBNTs IN C o a l M ines

Shri D. C. Sharma: 
Shri Mohana Rao : 
Dr. Rama R ao:

WiU the Minister of Labour be 
pleased to state :

(a) the total number of deaths and 
injuries in accidents in coal mines in 
^  year 1955 ; and

(b) the number of women among 
them?

Hie Minister of Labour (Sbn Khan- 
dnblttiDesai):

<•)

<b)

Deaths Injured

305 2834
Deaths Injured

13 77

P. & T. E mployees

16. Oiandhnri Muluunmed Shafiee:
Will the Minister of Communicatioai 
be pleased to state :

(a) the number of the playgrounds 
for the employees-of the Posts and Te
legraphs Department in India at pre
sent ;

(b) the names of the places and the 
number of the players ; and

(c) the total amount spent in 1955 
for their maintenance?

Hie Minister in the l^finistrj ol 
Communicatioiis (Shri Raj Bahadur);

(a) to (c). The information is being 
collected and will be put up on the 
Table of the Lok Sabha in due course.

% spfR ^
t ?

^  TFxq- ^ |

t  J

F allow  L and in Punjab

18. Shri D. C. Shanna: Will the 
Minister of Food and Agriculture be
pleased to state ;

(a) the area of cultivable fallow 
land in the Punjab in 1955 ; and

(b) the area of such land in that 
State brought under cultivation from 
1949 to 1955 each year separately?

Tlie Minister of Food and Agricul- 
tuire (Shri A. P. Jfain): (a) and (b).

* The available information is given in
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the statement attached. [See Appen
dix I. annexure No. 14].

T elephone C onnections

19. Sim D. C  Shaima: WiU the
Minister of Commiiiiicatioiis be pleas
ed to state :

(a) the number of pending applica
tions for telephone connections in New 
D elhi; and

(b) the number of telephone con
nections at present?

Tlie Minister in the Ministry of 
Commimiaitions (Shri Raj Babador) :
(a) 1,606.

(b) 9,019 main and 4.848 extensions.

M edical C olleges

20. Sliri N. M. Liogam: Will the 
Minister of Health be pleased to state ;

(a) the number of medical Colleges 
proposed to be started under the 
Second Five Year Year Plan; and

(b) the places at which these Col
leges will be opened?

The Minister of Health (Rajkomari 
Amrit Kanr): (a) Six medical col
leges are proposed to be started under 
the Second Five Year Plan.

(b) The decision in regard to the lo
cation of these medical colleges has 
not yet been taken.

C ochin E xpress

21. Shri C. R. lyyiomi; Will the 
Minister of Railways be pleased to 
state:

(a) the number of days on which the 
Cochin Express starting from Madras 
reached he Cochin terminus according 
to schedule in 1955;

(b) the nisnb^ of days on which it
reached the terminus with more than 
half an hour <lelay; and ,

(c) the number of days on which k  
reached with more than an hour^t 
delay?

Hie Deputy Minister of K aiiw i^  
and Transport (Shri Alagesan): (a)
209 days.

(b) 53 days.

(c) 26 days.

A ir A ccidents

22. Shri M. S. Gurapadaswamy r
Will the Minister of Commonicationa
be pleased to state :

(a) the number of accidents on sche
duled and non-scheduled flights ope
rated by Indian Registered Aircrafts 
during the year 1955 ;

(b) the number of deaths and inju
ries :

(i) to the members of the Crew, 

(ii) to the passengers;

(c) the number of cases in which the 
accidents were due t o ;

(i) machine defect,

(ii) human factor; and

(d) the steps taken or proposed to 
be taken to keep a check on the occur
rence of such accidents?

The Minister in the Ministry of 
Commnnications (Shri Raj B ah ate):
(a) (i) Scheduled Services 6 

(ii) Non-scheduled Services 5

T otal 11

No. of persons No. of persons

killed. injured

Crew 15 4
Passengers 17 Nit

(c) (i) Machine defect Nil
(ii) Human factor; and 10
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One accident was due to sabotage.

(d) The measures adopted by Gov
ernment from time to time to avoid air 
accidents were detailed in a statement 
feid on die Table of the Lok Sabha 
in rei^y to Starred Question No. 334 
on the 28th February, 1955. I should 
add .that a constant watch is kept by 
the Director General of Civil Aviation 
with a view to minimising air ac
cidents. Reports of accidents are care
fully studied and wide publicity is 
given to the salient features of the 
accidents amongst the oj^rating crew 
so as to warn them against common 
and uncommon fault. A  watch is also 
kept on force landings and precautio
nary landings made by the aircraft. 
Any engine failure which necessitates 
a forced landing or precautionary 
landing is carefully examined to see 
whether this was due to faulty main
tenance or inherent defect in a part 
of the engine. With a view to ensure 
rigid maintenance standards, a direct 
supervision by Government Inspectors 
on the maintenance of aircraft carried 
out by the operators, has also been 
introduced.

T elephone C onnections

23. Shri S. V. Ramaswamy: WiU 
the Minister of Commiiiiiaitioiii be
pleased to state the number of new 
telephone connections proposed to be 
given imder the Second Five Year 
Plan?

I¥e Minister in A e  Mmistiy of 
CoBunvnioitions (Sliri Raj B a h a te ) :
About 1,80.000.

Post O ffices

24. Siui U. M. t r i v e t :  Will the 
Minister of Conunmucations be pleas
ed to state :

(a) the number of Head Post Offi
ces converted into Sub-Post (^ces 
during 1955 ; and

(b) the reas<nit for such conv»- 
•1008?

H e  Minifter in die M nifl^  of 
Cmmanmkatkum (Shri Raj B ahata):
(a) and (b). The required informatitMl 
is being collected from tiie Heads of 
Postal Circles and will be placed <m 
the Table of the Lok Sabha in due 
course.

Slum  C learance in D elhi

25. Sardar Iqbal Sli^h : WiU tiie
Minister of Healfli be pleased to state :

(a) the amount to be spent for the 
clearance 6f slums in Delhi in the 
Second Five Year Plan ;

(b) the areas in Delhi where the 
clearance of slums will be done; and

(c) the details of the proposal ap* 
proved by Planning Commission?

Tiie Minkter of HeaMh (Rajkomaii 
Amrit K aw ); (a) Rs. 821 lakhs, of 
which Rs. 308 lakhs will be for slums 
clearance and development of areas 
and the balance, Rs. 513 lakhs, for 
construction of subsidised houses.

(b) The schemes for clearance of 
two areas viz., Delhi-Ajmeri Gate and 
Jamuna Bazar are in progress. The se
lection of other areas will be made in 
accordance with the recommendations 
of the Town Planning Organisation 
which has recendy been set up to 
pare a master skeleton plan for Delhi.

(c) Hie Planning Commission has 
not approved any proposal in detail 
but it may be stated that long-term 
slum clearance in Delhi involves the 
re-housing of over 40,000 families 
and this will have to be done over a 
period of years. The Planning Com
mission has accepted the necessity 
of advancing short-term and long
term loans to the Delhi Improvement 
Trust for the purpose.

C omplaint Books on R ailw ay

26. Sardar Iqbal Singh: WiU the
Minister of Railways be pleased to 
state :

(a) the number of persons who have
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loitered complaints in the complaint 
ebooks kept at stations on the North
ern Railway during 1954-55 and 1955
56 so far; and

(b) the action taken thereon?

Hie Deputy Minister of Railways 
and Transport (Shri A l^esan): (a)
and (b). The information is under col
lection and will be laid on the Table 
of the Lok Sabha.

E lectrified  R ailw ay L ines

27. Sardar Iqbal Singh: Will the 
Minister of RaUways be pleased to 
state :

(a) the total mileage of electrified 
railway lines in 1955 on the different 
Railways;

(b) the main lines which were ele
ctrified in that year ; and

(c) the programme for electrification 
of railway lines during 1956-57?

l>epiity Minister of Railwayi 
and Transport (Shri Alagesan): (a)
The total electrified track and route 
mileage on Indian Railways is 601 and 
240 respectively.

(b) The main line (double line) sec
tion between Andheri and Borivli on 
the Western Railway, a length 
about 8 miles, was opened for traffic 
during 1955.

(c) Construction work on Howrah- 
Burdwan main line and Tarakeswar 
Branch already sanctioned is in Pro
gress. The only other Electrification 
Project which stands sanctioned in 
Madras to Tambaram main line and 
Tambaram to Villupuram on the 
Southern Railway.

Sugar F actories

28. Sardar Iqbal Singh: Will the 
Minister of Food and Agricnttme be 
pleased to state :

(a) the names of the places where 
the sugar factories in Punjab are loca
ted;

(b) their total annual output; and

(c) the average annual consumption 
of sugar in the State?

The Minister of Food and Agrieol- 
tore (Shri A. P. Jain): (a) There is 
only one factory at Yamunanagar, 
which is in production at present. 
Licences, have, however, been issued 
for establishing two more factories 
at Rohtak and Bhogpur. Issue of a 
licence has also been recommended 
to a co-operative concern for estab
lishing a factory at Panipat.

(b) 19,986 tons in 1954-55. After 
the three factories under construction, 
go into production, the annual output 
will be about 52,000 tons.

(c) About 1,10,000 tons.

Em ploym ent Exchanges 

/ S v ^  Iqbal S in ^ :
\S h ri Bose:

beWill the Minister of Laboar 
pleased to state :*

(a) the number of persons register
ed for employment in the Employ
ment Exchanges and the categories 
thereof during 1955-56.

(b) the number of persons to whom 
jobs were provided, category-wise;

(c) the rise or fall of unemployed 
and the employed as compared to the 
previous year; and

(d) the number of those employed 
in private firms through the Ex* 
changes.

The Minister of Labour (Shri Khan- 
dubhai Desai): (a) Information for 
January, 1956 is not yet available. A  
category-wise analysis of the persons 
on the Live Register as on 31-12-1955. 
is placed on the Table of the Lok 
Sabha. [See Appendix I, annexare 
No. 15].

(b) and (c). Two statements mark
ed ‘B* and ‘C  arc laid on the Table 
of the Sabha.



(d) 39,965 persons were placed in changes during the year, 1955.
the Private Sector (which includes pri- mation in r^pect of pCTSons placw
vate firms and quasi-Govemment in pnvate firms is not separately
bodies) through Employment Ex- available.
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Friday, 11 th February, 1956

The Lok Sabha m et at Eleven o f the 
Clock

[M r. D e p u ty  S peaker in the Chair] 

QUESTIONS AND ANSW ERS 
(See P art I)

12-06 P.M .

M OTION FOR A D JOU RN M EN T 
FiRiNcf IN M a n ip u r  S t a t e

Mr. Depnty<Speaker: I have received 
notice of an adjournment motion from 
Shri Rishang Keishing on “heavy 
casualty inflicted by police on the in
habitants o f a village near Bishenpur 
(M anipur State) on 12-2-56, namely, 
seven killed and nine injured”. May I 
ask the hon. Member what is the source 
of his inform ation ?

Shri Rishang Keishiiig (Outer Mani
pur— Reserved— Sch. Tribes): The news 
appeared in the papers on the 13th.

Mr. IXeputy*Speaker: W hat paper?

Sbri Rishang Keishing: Hindustan
Standard; in other papers also it ap
peared. Thereafter I received a letter 
from M anipur. The contents in the 
newspaper and the letter are the same.

Mr. Deputy-Speaker: May I ask the
hon. Minister what the position is ?

The Minister of Home Affairs (Pandit
G. B. Pant): The motion. I think, is 
not in order. But still, I would like 
to place all the relevant information 
before the House. In fact when I came 
to know of this incident— it was before 
I got notice of this motion— I asked the 
Chief Commissioner to depute respon
sible officer to hold an enquiry at once. 
He has done so. I am not in possession 
of all the facts at this stage. The report 
will be received in due course and if 
so desired, I shall place the facts before 
the House on receipt of the report. 
That is all that I can say at this stage.

1— 3 Lok Sabha

42

Mr. Depirty-Spealter: Will the hon. 
Minister be able to say when the report 
is likely to be re c e iv ^  ?

Pandit G. B. Pant: I hope, within a 
week; M anipur, as you know, is in the 
easternmost part of the country and it 
will take some time.

Mr. Deputy-Speaken A detailed 
statement will be placed on the Table 
of the House. The hon. Minister has 
agreed to that. He has already taken 
steps in this regard. Normally it is the 
responsibility of the Central Govern
ment. It is a m atter of law and order 
to be taken charge of by the persons 
in authority at that particular place. In 
view of the statement made by the hon. 
Minister, I do not think it is necessary 
to allow this motion. He will make a 
statement. {Interruptions) I have not 
allowed him. We will go to the next 
business.

PAPERS LAID ON TH E TABLE

A n n u a l  R e p o r t s  a n d  A u d it  R e p o r t  
ON THE A c c o u n t s  o f  D a m o d a r  V a l 
l e y  C o r po r a t io n  fo r  1952-53 a n d  

1953-54.

The Deputy Minister of Labour 
(Shri Abid Ail): On behalf o f Shri
Nanda, I beg to lay on the Table a 
copy of each of the following Reports, 
under sub-section (5 ) of section 45 of 
the Damodar Valley Corporation Act, 
1948; .

(1) Annual Report of the D a
m odar Valley Corporation fo r 
the year 1952-53.

[Placed in Library. See No. S-15|56J

(2) Audit Report on the Ac
counts of the Dam odar Valley Cor
poration for the year 1953-54.

[Placed in Library. See No. S-16|56^

(3) Annual Report of the D a
modar Valley Corporation for 
the year 1953-54.

[Placed in Library. See No., S-17|56J
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[Sh ri A b id  A l i]
(4 ) Audit Report on the Ac

counts of the D am odar Valley 
Corporation for the year 1953-54. 

{Placed in Library. Sec No. S-18156]

S t a t e m e n t  S h o w in g  a c t io n  t a k e n  
BY G o v e r n m e n t  o n  a s s u r a n c e s  e t c .

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Slnha): I beg to
lay on the Table the following state
ments showing the action taken by the 
G overnm ent on various assurances, 
promises and undertakings given by 
Ministers during the various Sessions 
shown against each:

(1 ) Supplementary Statement 
No. I— Eleventh Session, 1955 of 
Lok Sabha.

[See Appendix 1, annexure No. 16]

(2 ) Supplementary Statement
No. V.— Tenth Session, 1955 of 
Lok Sabha.

[See Appendix 1, annexure No. 17]

(3) Supplementary Statement
No. XI.— Ninth Session, 1955 ot 
Lok Sabha.

[See Appendix 1, annexure No. 18]

(4 ) Supplementary Statement
No. XV.— Eighth ^ ss io n , 1954 of 
Lok Sabha.

[5ee Appendix 1, annexure No. 19]

(5) Supplementary Statement
No. XVIII.— Seventh Session, 1954 
of Lok Sabha.

[5ee Appendix 1, annexure No. 20]

(6) Supplementary Statement
No. XXV.— Sixth Session, 1954 
of Lok Sabha.

[See Appendix 1, annexure No. 21]

(7) Supplementary , Statement
No. XXX.— Fifth Session, 1953 
of Lok Sabha.

ISee Appendix 1, annexure No. 22]

(8) Supplementary Statement
No. XXXIV. —  Fourth Session,
1953 of Lok Sabha.

{See Appendix 1, annexure No. 23]

(9) Supplementary Statement 
L.— Third Session,

(10) Supplementary Statement 
No. XXXVIII.— Second Session, 
1952 of Lok Sabha.

{See Appendix 1, annexure No. 25]

COM M ITTEE ON PRIVATE M EM 
BERS’ BILLS A N D  RESOLUTIONS

F o r t y -t h ir d  R e p o r t

Shri Altekar (North Satara): Sir, I 
beg to present the Forty-third Report 
of the Committee on Private Members’ 
Bills and Resolutions.

L IFE  INSURANCE (EM ERG EN CY  
PROVISIONS) » BILL

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): Sir, on 
behalf of Shri C. D. Deshmukh, I beg 
to move for leave to introduce a Bill 
to provide for the taking over, in the 
jublic interest, of the management of 
ife insurance business pending nationa

lisation thereof. ,

Mr. Deputy-Speaken The question is;
“That leave be granted to in

troduce a Bill to provide for the 
taking over, in the public interest, 
o f the management of life in
surance business pending nationa
lisation thereof.”

The motion was adopted.
Shri M. C. Shah: I introduce the

BUI.

No. XL 
of Lok Sabha.

1953

[See Appendix 1, annexure No. 24]

SALES-TAX LAWS (VALIDATION) 
BILL*

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): Sir,
on behalf of Shri C. D. Deshmukh, I 
beg to move for leave to introduce a 
Bill to validate laws of States • impos
ing, or authorising the imposition of, 
taxes on the sale or purchase of goods 
in the course of inter-State trade or 
commerce.

Mr. Deputy-Speaker: The question is:

“That leave be granted to  in
troduce a Bill to validate laws of 
States imposing, or authorising the 
imposition of, taxes on the sale or 
purchase of goods in the coursc of 

inter-State trade or commerce.”

• Published in the G azette o f India Extraordinary— Part II , Section a, dated 17-3-56.
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The motion was adopted.

Shri M. C. Shah: I introduce * * the 
Bill.

CA PITA L ISSUES (CO N TIN U A N CE 
OF CONTROL) A M EN D M EN T 

BILL*

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Sluh): Sir, on 
behalf of Shri. C. D. Deshmukh, I beg 
to move for leave to introduce a Bill 
further to  amend the Capital Issues 
(Continuance of Control) Act, 1947.

Mr. Depnty-Speal(en The question is: 
“T hat leave be granted to in

troduce a Bill further to amend the 
Capital Issues (Continuance of 
Control) Act, 1947.”

The motion was adopted.

Shri M. C. Shalu 1 introduce the 
Bill.

L IF E  INSURANCE CORPORATION 
BILL*

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah); Sir, on 
behalf of Shri C. D. Deshmukh, I beg 
to move for leave to introduce a Bill 
to provide- for the nationalisation of Life 
Insurance business in India by transfer
ring all such business to a Corporation 
established for the purpose and to pro
vide for the regulation and contro of 
the business of the Corporation and 
for matters -connected therewith or 
incidental thereto.

Mr. Deputy-Speaker. The question is:

“T hat leave be granted to in
troduce a Bill to provide for the 
nationalisation of life insurance 
business in India by transferring 
all such business to a Corpora
tion established for the purpose and 
to  provide for the regulation and 
control of the business of the 
Corporation and for matters con
nected therewith or incidental 
thereto.” '

The motion was adopted.

Shri M. C. Shah: 1 introduce * * the 
Bill.

BUSINESS O F T H E HOUSE

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Siniia): With
your permission. Sir, I beg to an
nounce the order of legislative busi
ness which will be brought forward be
fore this Sabha after the conclusion of 
the discussion on President's Address 
next week:

(1) Control of Shipping (Am end
ment) Bill.

(2) Capital Issues (Continuance of
Control) Amendm ent Bill.

(3) The Sales Tax Laws (Validation) 
Bill.

(4) Life Insurance (Emergency
Provisions) Bill.

(5) Life Insurance Corporation
Bill. ^

The last-named Bill will be for re 
ference to a Joint Committee of both 
the Houses.

Shri U. M. Trivedi (Chittor); Sir,
I rise on a point of order. Has the 
House been supplied with copies of 
these Bills?

Mr. Deputy-Spealser: They will be
available.

Shri U. M. Trivedi: They have not 
been received anywhere.

Mr. Deputy-Spealten 1 will find out.
Shri U. M. Trivedi: The olher point 

that arises is, supposing we want to 
oppose the introduction of the BiH itself 
on account of some defect, how are 
we to do that ?

Mr. Deputy-Speaker: I have already 
said that even before. Normally there 
are three stages for a Bill: the intro
duction stage, the consideration stage 
and the final third reading stage. It is 
open to the House to throw out any Bill, 
lliough  no doubt it is a convention that 
a Bill is not thrown out at the stage of 
introduction, in particular cases the 
House has thrown out Bills even at the 
introduction stage. I shall ccrtainly 
make copies of the Bills available and 
unless copies of the Bills are available 
the m atter will not be brought before 
the House. I will give full opportunity 
for hon. Members to study the nature 
of the Bills and if in the first stage it
self they want to oppose any Bill they 
must be enabled to do so. They must

•  PublishEd in  the G azette o f India, Part II , Sec. 2, dated 17-2 56.
* •  Introduced with the Recommendation of the President.
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[Mr. Dcputy-Speaker] 
be given copies o f the Bills so that they 
will be able to decide one way or the 
other. I shall certainly do so.

PAPER LA ID  ON T H E  TABLE

S t a t e m e n t  o f  r e a s o n s  f o r  is s u e  o f  
L if e  I n s u r a n c e  ( E m e r g e n c y  P r o v i

s i o n s )  O r d in a n c e , 1956.

The Minister of Revenue and Civil 
Expenditure (Sbti M. C. Shah): Sir, on 
behalf of Shri C. D. Deshmnldi, I beg 
to lay on the Table a copy of the state
m ent o f reasons for the issue of the Life 
Insurance (Em ergency Provisions) Or
dinance No. I o f 1956, under Rule 89
(1) of the Rules of Procedure.

[See Appendix 1, annexure No. 26]

QUESTION O F PR IV ILEG E

Shri Kamath (Hoshangabad): Sir,
may I know what has happened to the 
Motion of Privilege of which notice 
was' given yesterday?

Shri N . C. Chatteijee (Hooghly): I 
was told. Sir, that the Home Minister 
was considering the m atter and I ex
pected some date to be fixed. If  it is 
convenient you can bring it up tom or
row.

Shri U. M. Trivedi: Tomorrow we 
are not sitting.

Mr. Deputy-Speaker: We are. I  have 
sent up the papers to the hon. Home 
Minister. I will try to expedite. As soon 
as I receive the papers I will give inti
mation to hon. Members and, if neces
sary, fix up a particular date as early 
as possible.

REPRESEN TA TIO N  O F TH E 
PEOPLE (A M EN D M EN T) BILL

The Minister of Legal Affairs (Shri 
Pataskar): Sir, I beg to  move;

‘T h a t the Bill further to  amend 
the Representation of the People 
Act, 1950, and to make certain 
consequential amendments in the 
Government of Part C States Act, 
1951, as reported by the Select 
Committee, be taken into consi
deration.”

As you are aware there are on the 
statute-book two Representation of the 
People Acts— one of 1950 and the other

o f 1951. They really form the basis 
o t our Election law. The first Act, that 
is the one of 1950, deals with what may 
be called matters relating to preliminary 
o r preparatory stage of election. It deals 
with such subjects as allocation of seats 
in the different legislatures of States and  
the two Houses of Parliament, and the 
qualification of voters at such elections. 
The preparation of electoral rolls and 
matters connected with these subjects a re  
also covered by that Bill. Delimitation 
of constituencies was also dealt with, 
in the A ct of 1950 but it is now done 
by a separate Act, viz., Delim itatioa 
Commission Act, 1952. The present 
Bill deals with amendments proposed to  
this Act of 1950 only.

The last general elections were of an. 
unprecedented character when for the 
first time adult suffrage led to the fran
chise being extended to about 18 crores 
o f persons both men and women, for 
which there is no parallel anywhere 
else, there were many, both here in our 
country and outside, who were seep- 
tical of the success of such at; experi
ment but it proved a great success. A  
part of the credit of the success must 
be given to the Law of Election passed 
by Parham ent in 1950 and 1951 and 
the rules made thereunder. Experience 
gained, however, in the last general 
election and subsequent elections re
v e le d  to us some defects and showed 
us the way in which this law should be 
amended in order to make it more suit
able for achieving the purpose for which 
it is intended.

The present Bill was, therefore, in
troduced in this House on 3rd August', 
1955 suggesting some amendments to 
the Representation of the People Act„ 
1950. Most of these amendments though 
necessary were non-controversial in 
character and I explained them fully 
to the House while moving for refer
ring this Bill to  the Select Com m ittee 
on 20th September, 1955. They were 
also discussed with ^reat care and in 
greater details in this House on that 
occasion.

The Select Committee to which this 
Bill was referred was authorised by the 
House to examine and deal with not only 
the amendments proposed in<the Bill but 
also such other amendments to the Act 
as may be found necessary. The Select 
Committee which has gone thoroughly 
and exhaustively into this m atter has 
agreed to almost all the amendments 
suggested in the original Bill and have 
in addition suggested certain further 
modifications in the original Act.
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It will be recalled by the House that 
on  the last occasion I made two 
speeches on the motion to refer the Re
presentation of the People (Amend
m ent) Bill and the Representation of 
the People (Second Amendm ent) Bill 
to  a Select Committee.

In those two speeches I tried to explain 
in  detail the various changes sought to 
t>e introduced in our election law by 
the two Bills in question and I need not 
recount them here over again.

As the Bill under consideration, 
namely, the Bill to  am end the 1950 
Act, is a short and non-contentious one 
I need only confine myself to  the 
changes made by the Select Committee. 
I am glad to observe, that the Select 
Committee has generally accepted the 
Bill only with a very few changes. The 
hon. Members, I am sure, must have 
gone through the report of the Select 
Committee* and noticed these few 
changes made by it in the Bill. But as 
election is a wide and absorbing sub
ject, ik may not be quite out of place 
to recapitulate some of the sdient 
points in the report of the Select Com
mittee.

The Select Committee felt that there 
would be hardly any occasion before 
the next gener^ elections for altering 
o r amending any order delimiting the 
existing parliamentary or assembly 
constituencies formed under sections 6 
and 9 of the 1950 Act. The Committee 
further felt that the provisions of sub
section ( 1) and sub-section (2) o f sec
tion 13 of that Act were unnecessary 
because there will be no occasion for 
forming any fresh parliamentaiy or as
sembly constituency under section 6 or 
section 9 or of any fresh council consti
tuency under section 11. Occasions 
might, however, arise for altering or 
mending the orders delimiting existing 
council constituencies. By clauses 7 and
8 of the Bill, therefore, reference to 
section 6 and section 9 have been omit
ted from section 12 and sub-section (3) 
of section 13 of the principal Act and 
sub-sections (1) and (2) of section 13 
have been omitted. This is dealt with 
in paragraph 9 of the Report. Hon. 
Members will notice that for the pur
pose of the next general election and 
elections thereafter, the constituencies 
have been delimited under the new 
Delimitation Act.

Clause 9: As the electoral roll of a 
parliamentary constituency will consist 
of the electoral rolls of the assembly

constituencies or electoral college cons
tituencies comprised within that parlia
mentary constituency and as there will 
be no separate preparation or revision 
of the electoral roll of a parliamentary 
con*tituency, reference to “parliament
ary constituency” in sub-section ( 1 ) of 
the proposed section 13B has been omit
ted as being unnecessary.

Clause 15: In view of the general 
language of the first proviso to sub
section (2) of proposed section 21 deal
ing with preparation and revision of 
Electoral Rolls the Committee has 
omitted the second proviso to that sub
section as being unnecessary.

In proposed section 23, dealing with 
inclusion of names in electoral rolls in 
sub-section (4 ) , it was provided in the 
Bill, as introduced that where an applica
tion whether made to the electoral re
gistration officer or to the chief elec
toral officer was rejected, an appeal 
should lie to the Election Commission. 
The Select Committee thought that in 
the case of rejection of an am lication 
by the electoral registration officer the 
appeal should lie not to  the Election 
Commission but to the chief electoral 
officer. The Committee has, accordingly, 
amended sub-section (4 ) o f proposed 
section 23.

Clause 24: The Committee felt that 
the proposed clause (h ) of sub-section
(2) of section 28 dealing with power to 
make rules should specifically authorise 
making rules not only regarding the re
vision of electoral rolls but also for the 
correction of such rolls and inclusion of 
names therein. The proposed clause (h ) 
has been re-directed accordingly.

The Committee also felt that all rules 
made under the Act should be laid be
fore both Ifouses of Parliament. A new 
sub-section has, therefore, been added 
to section 28 of the principal Act.

These are the few changes which have 
been suggested by the Select Com
mittee. The Lok Sabha will thus see that 
the Committee has given its seal of ap
proval to the Bill almost in the same 
form in which it was introduced here 
on the 3rd August, 1955.

I shall now refer to some of the sug
gestions made by the Select Committee 
and the Members thereon. The Select 
Committee itself in paragraph 15 of the 
report has made a suggestion that I 
should give an assurance on the floor of 
the Ix)k Sabha that the Election Commis
sion shall make every effort to secure i
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[Shri Pataskar] 
the co-operation of political parties and 
other organisations for the enrolm ent 
o f all eligible voters. The same sug
gestion has also been made in their Mi
nutes of Dissent by the hon. Members 
Shri S. S. M ore and Shri H. N. M uker- 
jee. Shri H. N. Mukerjee, while making 
this suggestion, stated that:

“experience so far suggests that 
bureaucratic tradition die hard, and 
political parties, particularly those 
in the Opposition, are sedulously 
denied opportunities of such co
operation.”

As regards the motive behind this 
suggestion made by the Select Commit
tee, I am in entire agreement with the 
same.

I, however, do not agree with the 
observation made by Shri Mukerjee in 
this connection.

Shri K. K. Basu (Diamond Harbour): 
They are facts.

Shri Pataskan Just hear a  little 
more patiently.

The Election Commission itself in its 
report has stated at page 75 as follows:

"Part played by parties : The 
physical work of preparing the elec
toral rolls was stupendous by itself. 
Added to it were difficulties caused 
by the in-experience and apathy of 
eligible voters. The whole work 
was done by governmental machi
nery and there was little support or 
help from  any other quarter. The 
political parties played very little 
active part in the preparation of 
the rolls, although they could have 
rendered substantial help in this 
task. Only some displaced persons’ 
associations pointed out defects in 
the enumeration of such persons 
as voters, and took advantage of 
the special facilities provided for 
their enrolment, with the result that 
a large number of them were en
rolled. If similar interest had been 
taken by the political parties, the 
electoral rolls would have been far 
more satisfactory. The Commis
sion expects, however, that the poli
tical parties will have built up 
the necessary organisation well be
fore the next general elections and 
that the registration authorities will 
be receiving more and more help 
and co-operation from  them in the 
revision of electoral rolls."

These observations were made by the 
Election Commission in  their report. 
These observations show how anxious 
the Commission was and is to secure the 
co-operation of political parties and other 
organisations in the m atter of prepara
tion and revision of electoral rolls. This 
report clearly indicates that the obser
vations made by Shri Mukerjee in his 
Minute of Dissent are hardly justified in 
view of this attitude to the Election 
Commission. The last election was the 
first to be held on such a large scale 
and I agree with the Commission’s view 
that the whole work of preparation of 
rolls in connection with election was 
done by governmental machinery. Under 
the then prevailing.circum stances, there 
was very little support o r help from any 
political party or organisation.

Shri S. S. More (Sholapur): N ot even 
the Congress ?

Shri U . M. Trivedi (Cbittor): It is 
not a political party; it is Government.

Shri Pataskar: I have made enquiries 
and I am conviced that the governmental 
machinery on that occasion was anxious 
to get such co-operation as they could 
from  whichever party it could come. I 
must state that neither the report o f 
the Election Commission nor the facts 
as could be ascertained in any way 
ustify the charge made by Shri M uker- 
ee that political parties and particularly 

those in the Opposition were sedulously 
denied opportunities for co-operation 
which was offered by them. I have tried 
to make enquiries to the extent to which 
I could make them and I am really 
sorry that such a remark should have 
fallen from one of the Members of the 
Opposition. In such matters, there is 
no question of Opposition or Congress 
o r any other party. It is the task of 
ev e^o n e  to  see that all those who are 
eligible to be entered in the rolls 
are there. The trouble has been due to 
the fact that this was, as I said in the 
beginning, one o f the most stupendous 
tasks where nearly 18 crores of people 
had to be enrolled for exercising their 
franchise, and this was the first occasion 
on which it was tried, on such a large 
scale. Not only in India but nowhere in 
the world, was there such a large body 
of voters. It will thus be seen that 
the Election Commission has been and 
is always anxious to  get all possible co
operation in the m atter of preparing 
rolls from all political parties, irrespec
tive of any distinction and all other 
organisations which mi^ht come for
ward to co-operate in this task.
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There is another aspect of this mat
ter which must be borne in mind. The 
Eieclion Commission is an independent 
constitutional body, functioning in ac
cordance with the provisions of article 
324 of the Constitution. Under that 
article, the superintendence, direction 
and control of the preparation of elec
toral rolls for all elections to Par
liament and to the Legislatures of every 
State is vested in the Election Com
mission. It is subject to this provision 
in the Constitution that Parliament has 
been authorised under article 327 to 
make provision by law in regard to these 
matters. For very good reasons, the 
Election Commission has been given in
dependence of action by the Constitution 
itself regarding superintendence, direc
tion and control of election in the 
country. The Election Commission was 
created by the Constitution in order to 
ensure’purity of election and to see that 
they are held ^n a free and fair manner. 
On the independence of the Election 
Commission depends the purity and the 
holding of free and fair elections. Pre
paration 0f electoral rolls is the basis
of all free and fair elections. Though
the Election Commission is an indepen
dent body and is not a department of 
the executive Government, I am so con
vinced and 1 have no hesitation in 
assuring the Lok Sabha that the Elec
tion Commission will certainly take 
every possible step including the secur
ing of co-operation of political parties 
and other organisations, to see that all 
adult members of ^ u r  population duly 
qualified are registered in the electoral 
rolls.

There is another suggestion made by 
the hon. Member, Sh ' S. S. More and 
that is regarding the fixation of the 
qualifying date for the purpose of pre
paration of the electora roll. His sug
gestion has also been supported by the 
hon. Member Shri H. N. Mukerjee in 
his Minute of Dissent. The Select Com
mittee has agreed to the amendment of 
section 14 of the Act. This amendment 
fixes the qualifying date as the 1st of 
March of the year in which the roll 
will be prepared or revised. The hon. 
Member Shri S. S. More suggests that two 
dates may be fixed as qualifying dates, 
one for the purpose of preparation of 
the electoral ro^  and another as near 
the date of polhng as possible for the 
purpose of exercising the right of voting. 
Article 326 of the Constitution which 
provides for the adult suffrage makes 
it clear that a person, for being entitled 
to be registered as a voter, must be a 
citizen o f India and must not be less

than 21 y ea n  of age on such date as 
may be fixed in that behalf by or under 
any law made by the appropriate Legis
lature. This clearly is not capable of 
being interpreted as to provide that 
there should be one qualifying date to 
enable a person to be registered as 
a voter and another qualifying date for 
enabling him to cast his vote. This is 
also inconsistent with the principle 
underlying article 326 that, before a 
citizen can vote at an election, he has 
got to be registered as a voter. In my 
opinion, on a correct interpretation of 
article 326, two qualifying dates as sug
gested cannot be fixed for two different 
purposes. There would also be consi
derable administrative and other difi[i- 
culties in following such a procedure. 
This m atter was considered in great de
tail by the Select Committee and they 
ultimately decided to fix only one quali
fying date, as has been done in the 
Bill.

This Bill was introduced in the Lok 
Sabha on the 3rd August, 1955, to carry 
out certain essential amendments of an 
urgent nature in the Representation of 
the People Act, 1950. It was accord
ingly provided in clause 1 of the Bill 
that when enacted it would come into 
force on the 1st day of January, 1956. 
It was mainly from this point of view 
that the Select Committe to which the 
two Bills were referred, presented its 
report on this Bill on the 6*  December, 
1955 ahead of its jeport on the other 
Bill, so that this Bill might become law 
on the 1st day of January, 1956. But, the 
Bill could not be passed during the 11 th 
session of Parliament, as there was an
other business of a more urgent na
ture.

The definitions of Parliamentary and 
Assembly constituencies in section 2 of 
the Representation of the People Act,
1950, do not include the new consti
tuencies formed by the Delimitation 
Commission. Until these definitions 
were amended so as to  cover the new 
constituencies, the Election Commission 
could not appoint the Electoral Regis
tration Officers for the new constituen
cies and could not start the work of 
preparing the electoral rolls for these 
constituencies. The life of the existing 
House of the People and of the several 
S u te  Legislative Assemblies would ex
pire early in 1957. It was therefore 
essential to start the work of preparing 
electoral rolls right from the beginning 
of 1956. While preparing these elec
toral rolls, it would also be necessary 
to avoid the duplication of work and
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expenditure involved in compiling the 
ro ls  separately for Parliam entary and 
Assembly constituencies, as each Parlia
m entary constituency consists of a cer
ta in  num ber of Assembly constituencies.

The biennial elections to  the Legis
lative Councils of seven States are due 
to  be held in FebruarylM arch, 1956. 
Unless certain amendments to section 27 
of the Act were immediately made, there 
would have been the anomally of per
sons who had ceased to be members of 
local authorities voting at these biennial 
elections to  the exclusion of newly elected 
members. In 1954, the same unsatis
factory situation arose and there were 
vehement protests from State Gov
ernm ents and the local authorities con
cerned on this score. As regards the gra
duates' and teachers’ constituencies also, 
it was considered desirable to change 
the qualifying date from 1st April to 
1st January in order that the rolls might 
be more up-to-date when the constitu
encies would be called upon to elect in 
FebruarylM arch next. Similarly, mem
bers of Class I Panchayats in M adras 
State had to be enabled to take part in 
the next biennial elections from the 
local authorities constituencies in that 
State.

The Election Commission also had 
all along been proceeding on the as
sumption that this Bill would become 
law on the 1st of January 1956, and 
had been issuing instructions accordingly 
to the Chief Electoral Officers and tiie 
Electoral Registration. Officers in the 
States.

In the circumstances, the Represen
tation of the People (Amendment) Or
dinance, 195S, containing some pro
visions of the Bill as unanimously ap
proved by the Select Committee was 
promulgated, so that there might be no 
difficulty in holding the biennial elec
tions to the legislative councils and the 
next general elections in time. The Ordi
nance came into force with eSect from 
the 1st January, 1956.

A statement explaining the circum
stances which necessitated the promul
gation of the Ordinance has already 
been laid on the Table of the Lok Sabha. 
Immediately after the promulgation of 
the Ordinance, fresh rules under the 
title “The Representation of the People 
(Preparation of Electoral Rolls) Rules, 
1956” were framed for the purpose of 
starting immediately the work of pre
paring electoral rolls for the next bien
nial elections as well as the general

elections. These Rules have superseded 
the Representation of the People (Pre
paration of Electoral Rolls) Rules, 1950.

I have tried to explain the various 
im portant stages through which the 
Bill has passed since its introduction and 
I think there is no need for me to deliate 
any further upon the details.

This is a simple and almost non-con- 
troversial measure. It has been tho
roughly scrutinised by the Select Com 
mittee under the Chairmanship of Pan
dit Thakur Das Bhargava. The conclu
sions reached have been arrived at almost 
with near unanimity. I have already 
dealt with the few suggestions by the 
Hon. Members Shri S.S. M ore and Shri
H. N. Mukerjee in their short minutes 
of dissent. I am confident they will also 
now be inclined to agree with the other 
Members of the Select Commitfee re
garding these suggestions, and this Bill 
will receive unanimous support of tho 
Lok Sabha without any further delay.

I commend my motion to the accep
tance of the Lok Sabha.

M r. Deputy-Speaker: Motion moved:

"That the Bill further to amend 
the Representation of the People 

' Act, 1950, and to make certain 
consequential amendments in the 
Governm ent of Part C States Act,
1951, as reported by the Select 
Committee, be taken into consi
deration.”

Five hours have been allotted by the 
Business Advisory Committee for all the 
stages of this Bill.

Some Hon. Members: No, no.

Shri A. M . Thomas (Ernakulam): The 
Committee has not yet met.

Shri Pataskar: This will not require 5 
hours.

Shri Kamath: (Hoshangabad): Let the 
Bill progress. We will see.

M r. Deputy-Speaker: I have a m ar
ginal note here, saying 5 hours for 
consideration. I thought it was fixed by 
the Business Advisory Committee. It is 
a Government recommendation. Let us 
go on. The motion has*been moved. In 
view o f . the fact that there arc some 
amendments also, we will try to be brief. 
We may state the points.

Shri S. S. More; With your permis
sion, I want to point out these two Bills 
amending the Acts of 1950 and 1951
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were referred to the Select Committee 
and both the reports have now been 
submitted. Will it not be much better 
from the point of view of the Lok 
Sabha to take the two Bills together? 1 
will make one suggestion. The Election 
Commission has recommended that the 
Election Code should be developed 
under one cover so that the people will 
be knowing their rights and responsibi
lities.

If both the Bills are taken together, 
then it may be possible for the House 
10 put them together by a proper 
amendment. •

Shri Kamatb: But the Ordinance that 
has been promulgated has to  be validat
ed in time. If  they are taken together, 
it may drag on for some time.

Shri. S. S. M ore: I think my friend 
Shri Kamath is speaking for the 
Treasury. .

Shri. Kam ath: N ot I, it is you who 
do.

•
Shri S. S. M ore: In view of the Elec

tion Commission’s recommendation that 
one code ought to be developed for all 
the elections, and in view of the fact 
that even in the United Kingdom the Re
presentation of the People Act covers 
all the topics right from the prepara
tion of the rolls to the election petition, 
will it not be more convenient for us 
to take up both of these together?

M r. Deputy-Speai(er: When does the 
■ordinance lapse ?

Shri S. S. M ore: But the Bill may be 
given some priority not to overstep the 
limit of the ordinance.

M r. Deputy-Speai(er: W hat does the 
Hon. Minister say ?

Siiri Pataslwr: I agree with the prin
ciple underlying the point made by my 
friend. At the time this Bill was last 
brought before the House, I myself made 
the suggestion, but a difficulty has arisen 
on account of the fact that some pro
visions as passed by the Select Com
mittee had to be put in the form of an 
ordinance, and naturally the Select 
Committee hurried with the m atter and 
tried its best to give the report as early 
as possible, but unfortunately we had 
no time.

Shri S. S. M ore: May I know what 
will be the last date by which the ordi
nance will expire?

M r. Deputy-Speaker: Six weeks. In 
this month two weeks, next month four 
weeks. By the end of March.

Shri S. S. M ore: There is ample time 
for my suggestion to be implemented.

Shri Pataskar: The difficulty is that 
now with the Budget Session on, I do 
not think they will find time for this 
Bill as well as the other Bill which is 
more important as you will agree. The 
other B il— the 1951 Bill— is more com 
plicated and im portant and is likely to 
take a long time, and I do not think the 
Business Advisory Committee will be 
able to find time for that Bill also by the 
end of March.

Shri Sadhan G upta (Calcutta South
East): May I make a suggestion ? The 
other Bill, as I understand  is a bigger 
Bill and more important, and it will take 
us some time to study that Bill and for
mulate our viewpoints. Because Shri 
More has been on the Select Committee, 
it is easier for him to go through both 
the Bills, it is not so for us. Therefore, I 
think the other Bill should not be taken 
up in such a hurry. I would rather pre
fer that this Bill should be proceeded 
with and finished by the time the ordi
nance lapses. Then the other Bill may be 
taken up.

M r. Deputy-Speaker: We shall go on 
with this Bill then. There is no unani
mity even on this side.

Shri Kamath: Permit me. Sir, to open 
on a personal note. While we are still 
labourmg under the grievous sense of 
a great loss caused by the passing away 
of our colleague, Dr. Meghnad Saha, 
we are however glad th^it you emerged 
hale and safe from a brief spell of 
quarantine, and more so because even in 
this secular quarantine you were able 
to perform a religious ceremony with 
due form and ritual.

Coming to the remarks made by the 
Minister for Legal Affairs, I will take 
up the question of the Ordinance pro
mulgated by the President on or about 
the 30th December, I believe— some 
time after the House adjourned last ses
sion.

Paragraph 4 of the explanatory state
ment says that the Election Commission 
has all along been proceeding on the 
assumption that this Bill would become 
law on the 1st January, 1956 and has been 
issuing instructions accordingly to the 
Chief Electoral Officers and the Elec
toral Registration Officers in the various
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States. It is not clear whether the Elec
tion Commission has proceeded on this 
assumption only with regard to these 
biennial elections to the various State 
Councils or. also with regard to tlje pro
visions of the Bill which were referred 
to  the Select Committee. It is unfortu
nate that the Election Committee should 
anticipate that all the provisions of this 
Bill would become law, because that is 
a very bad precedent for a constitu
tional body like the Commission or the 
G overnm ent to set. In that case, 
this House would be reduced to more 
or less a shame show which I do n o t . . .

Mr. Deputy-Speaker: To expedite, 
they may appoint executive officers, but 
whenever any amendments are made, 
they will modify it.

Shrl Kamath: If that is so, it is all 
right. Because they have a big majority, 
it may be assumed by them that the 
Bill will become law.

Mr. Deputy-Speaken Generally these 
things will be accepted except for cei^ 
tain modifications.

Shri Kamath: Coming to the point 
made by the Minister that there will 
be hardly any occasion for altering or 
amending the existing Parliamentary 
and Assembly constituencies in the 
various States, I do not know what 
exactly that statement implies, because 
it is universally accepted that once the 
States have been reorganised in pur
suance of the States Reorganisation Bill 
which will come before Parliament this 
session as the President has promised, 
the existing Parliamentary constituencies 
arc bound to undergo a change. Even 
the Assembly constituencies are bound to 
undergo a change where taluks have 
been broken up— for example Shen- 
cottah, over which, the House will re
member, the decision of the Govern
ment was announced, which is very 
wrong because it is only Parliament 
which has to decide this matter. But 
the Prime Minister broadcast not pro
posals but the decisions of the Govern
ment. And it was improper, unconsti
tutional, ultra vires of the Constitution 
for the Prime Minister to make such 
an announcement that they are the deci
sions of the Government. Only Parlia
ment can decide and Government has 
to implement the decision. Apart from 
that whether in the case of the break
up of a taluk or a tehsil, the Assembly 
constituency will also be affected.........

Shri Patasluir: F or the information of 
the hdn. Members of the House and 
the hon. M ember Shri Kamath, I might 
state that at the time the Select Com 
mittee took up consideration of this 
Bill, naturally some of the Members 
raised this point as to whether it would 
not be necessary to make some changes 
also as a result of whatever ultimately 
happens with respect to the question of 
States reorganisation.

We have all along proceeded so far 
as this Bill is concerned on the basis that 
the existing state of things stand be
cause we do not know when and how 
and in what form it would take place. 
It was thought better to proceed with 
the work so far as this Bill is concern
ed, and ultimately in the light of what
ever form the States reorganisation takes 
if some changes are necessary, they will 
be looked into.

Shri Kamath: That shows Govern
ment has not got even ordinary fore
sight. The President has said the Bill 
will come in this session.

Shri K. K. Basu: They have nothing.

Shrl Kamath: It is now too late in thfr 
day for us to suppose there will be no 
reorganisaUon of the States at all. The 
Bill is coming up in this session, some 
decision will be taken by the end of 
this year o r earlier. The Home Minis
ter told the House last session that the 
Bill would be put through by the end 
of May, and now the Minister for Legal 
Affairs says people proceed on the as
sumption that the status quo  will con
tinue.

Shri Patasicar: How can we consider 
that while considering this Bill ? We 
have proceeded on the assumption in the 
Select Committee that the existing state 
of things stands.

Shrl Kamath: W hat I have said has 
a bearing on the proposals of the Select 
Committee with regard to the provisions 
of the Principal Act. It is in relation 
to the clause in which you are proposing 
deletion of reference to sections 9, 6 etc. 
of the principal Act.

The Select Committee which has 
done a good job has, however, made 
certain observations which I am afraid
are not acceptable.
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From page 18 of the Report of the 
Select Committee we find that at the 
third sitting of the Committee:

“A question was raised that sec
tion 6 of the principal Act was 
ultra vires o f the Constitution and 
should therefore be suitably amend
ed.”

The Committee further considered 
the m atter at its fourth sitting. This is 
what we find from the minutes:

"Section 6 of the principal Act 
— After some discussion the consi
deration of this section was held 
over.”

There is nothing afterwards in the 
minutes of the meeting to show what 
decision the Select Committee took on 
this m atter at all; and the Bill also, as 
it has come before the House, does not 
tell us and does not disclose wbat deci
sion the Committee took on this matter: 
whether they dropped it ultimately, or 
what they did with it is still concealed; 
it has not been divulged in this report.

Mr. Deputy-Speaker: Have they
touched that provision here ? Have they 
made any reference to section 6 of the 
principal A c t?

Shri Kamath: They have only said at 
page 2 of the Bill, under clause 7, that 
the words and figures ‘section 6, section
9 or’ shall be omitted in section 12 of 
the principal Act. But the point 
raised in th« Select Committee 
namely, whether section 6 is ulfra vires 
or not, does not seem to have been decid
ed at all, they have apparently dropped it; 
perhaps it was rather a difficult point 
and therefore they thought it unnecessary 
to decide it with regard to this 
Bill. Anyway, that is an inconclusive 
portion of the proceedings or delibera
tions of the Select Committee. After the 
point having been raised, they should 
have given some sort of finding or con
clusion on that matter, or at least said 
that they have dropped the matter.

But the minutes of the third and fourth 
■sittings refer to that. Subsequent to that, 
in the fourteenth sitting we find that there 
is no reference to  that. I hope the Minis
ter will throw some light on this mat
ter.

Mr. Depaty-Speaker: Does not the 
Bill show that they have taken a deci
sion and therefore included it in clause 
7 ?

Shri Kamath: That should have been 
embodied in the report.

Shri K. K. Basu: W hat about the in
terval between the fourth sitting and
the fourteenth sitting 7

Shri Kamath: We find from the re
port the minutes of the first sitting, the 
second sitting, the third sitting, the
fourth sitting, and theb come the
minutes of the fourteenth sitting. What
happened to the sittings between the 
fourth and fourteenth 7

Shri S. S. More: They were devoted 
to the consideration of the other Bill.

Shri. K. K. Basu: So, there was no 
decision on this.

Shri Kamath: Now, I come to the 
preparation, the revision and the cor
rection of the electoral rolls, with which 
this Bill primarily deals. I am afraid, 
the method o r  the modus operandi that 
has been adopted by the officers in the 
States with regard to the annual revi
sion of the electoral rolls is not very 
satisfactory, because so far as I know, 
the officer concerned goes to the parti
cular house or residence and notes down 
the names of all the persons present, 
that is, o f all the voters or the electors 
in that house, but he does not take 
with him— that is what I understand— 
a copy of the existing electoral roll 
which contains the names of the electors 
in that particular house or area. That 
is what I was told in the State as well 
as when I saw the Chief Election Com
missioner after the recent bye-election 
which I won last April. W hat happened 
then was that though I had contested 
the general elections in 1951-32, my 
name was missing from the electoral 
roll in 1955 when I wanted to contest 
the bye-election.

Mr. Deputy-Speaker: Probably they 
thought that once the hon. MembCT hav
ing been defeated, he was not entitled 
to contest again.

Shri Kamath: Probably they wanted 
to take punitive action, just as they have 
taken punitive and vindictive action in 
regard to the Puri station.

An Hon. Member: Those days are 
gone.

Shri Kamath: If it is their policy, 
they can do it; I have no objection.

Mr. Deputy-Speaker: It is not the
Government, but it is the people who 
have given a verdict against hon. Mem
ber.
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Shrl Kamath: But that decision was 
set aside; that election was set aside 
by the Supreme Court. So far as the 
people are concerned, of course, na
turally they will take the cue from  Gov
ernm ent and unless government say tliat 
the Opposition is unnecessary and that 
Opposition Members are not needed here, 
I am sure the people will return us here. 
U nfortunately, if Government think so, 
well, let us take it up when the time 
€omes; we shall take up that issue later on.

But today, with regard to this Bill, 
I must say that when an officer goes
1o a particular area or a particular 
house, he must take with him a copy 
o f the existing electoral roll, which He 
does not do now.

Shrl Velayudhan (C^ilon cum  Mave- 
likkara— Reserved— Sen. Castes): Yes.

Shrl Kamath: Does the hon. Member 
mea(j ‘Yes’ or ‘N o’ 7

Shrl Vebyudhan: W hat you have said 
Is quite correct.

Shrl Kamath: F or the fault of the
officer concerned, whoever he was, I 
had to make an application for entry 
of my name in the electoral roll after 
paying the prescribed fee.

Shrl S. S. More: One rupee.

Shrl Kamath: I need not mention that 
here. But I was penalised for the fault 
of the officer concerned. And it might 
well happen again in regard to absentee 
«Iectors, that is to  say, if the electors 
happen to be absent for the time being, 
pro tern o r temporarily from the house, 
their names may not be recorded in 
the electoral roll, when it is being revis* 
ed.

W hat happened then was that when 
the officer went to the particular house, 
I was perhaps in Delhi at that time 
.attending not a session of Parliament, 
but perhaps a session of the Supreme 
Court; and because I was not there, my 
name was left out of the electoral rolls. 
I hope therefore that the Minister and 
the Election Commission will issue fool
proof instructions, I would not say, 
knave-proof, but at least fool-proof in
structions to the officers in the States 
w ith regard to revision of electoral rolls.

Next, the Select Committee have 
taken a very exorbitant view— if I may 
use that word— about the fee to be 
prescribed, or to be levied.

Shrl S. S. More: The Select Com
mittee have said nothing about it.

Shrl Kamath: Here it is. I shall read 
it out. Probably my hon. friend Shri 
S. S. More was not a party to that, I 
believe.

Shrl S. S. More: I am a party to so 
many things, knowingly.

Shrl Kamath: A t page 17 of the re
port, in sub-para (ii) of para. 6, this is 
what we find;

“Regarding sub-section (5) of 
the proposed new section 23, the 
Committee felt that the existing 
fees for registration of names in 
the electoral rolls prescribed under 
rule 20 of the Representation of 
the People (Preparation of Elec
toral Rolls) Rules might continue.”

I shall read out the relevant rule 
presently from  the M anual o f Election 
Law  it prescribes a fe!e of Rs. 50.

Shri. S. S. More: It has subsequently 
been amended. i.

Shrl. Kamath: I do not know.

Shri S. S. More: You are referring to 
a M anual which is out of date.

Shri, Kamath: This is what I have 
got from  the Election Commission.

Shrl Velayudhan: This is the latest.

Shri. Kamath: They have said also 
that this is the latest.

Shri. S, S. More: We have been in
formed that that rule has been changed.

Shri Velayudhan: W hat does the hon. 
Minister say ?

Shri Kamath: This is what we find at 
page 162 of the M anual o f Election 
Law  which has been supplied to us—  
and which is also sold at the sales 
counter for parliamentary publications. 
It has been amended, the amendment 
should have been pasted here. But that 
has not been done.

The proviso under rule 20 (2) reads 
as follows:

“Provided that an application 
under this sub-rule shall not be 
entertained if it is not accompanied 
by a fee of Rs. 50, which shall in 
no case be refunded.”

I do not know whether the fee has 
since been reduced.
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My hon. friend Shri S. S. M ore says 
that it has been reduced.

Shri S. S. More: It has been substan
tially reduced.

Shri Kamath: I take it that S.
S. M ore’s statement is as authentic as 
the Minister’s.

Shri S. S. More: No, that was the 
information.

Shri Veisyudhan: W ould the Minis
ter give us some clarification as to the 
exact am ount to be paid.

Shri Pataskar: I shall give it at the 
proper time.

Shri V. G. Deshpande (Guna): But 
for the purpose of discussion we should 
know that.

Dr. Lanka Sundaram (Visakhapat- 
nam): Probably, the Minister does not 
know.

•
Shri. Kamath: There is a proposal 

that there need not be separate prepara
tion of the electoral rolls for a parlia
mentary constituency. I agree that be
cause the parliamentary constituency 
comprises so many Assembly consti
tuencies, it will not be necessary to pre
pare a separate electoral roll. But it has 
to be mamtained separately. 1 am citing 
my own experience in this matter, be
cause in the election petition which I had 
to fight from the tribunal to the Sup
reme Court, I had to meet this parti
cular point. One of the grounds raised 
by my opponent, a Congress member, 
was that because the copy of the elec
toral roll which 1 had &ed before the 
returning officer did not say that my 
name was entered in the electoral roll 
of the parliamentary constituency, I 
could not contest; for, under the main 
Act, unless a person is an elector in a 
parliamentary constituency, he cannot 
contest the election to  the Lok Sabha.

] P .M .

There are other provisions also which 
refer to parliamentary constituencies. 
There could be a separate label; for 
instance, Madhya Pradesh— Assembly 
constituency, forming part of such and 
such Parliamentary constituency.

M r. Depufy-Speaker: Assembly con
stituencies must be grouped together 
and a label put in— constituencies Nos. 
so and so.

Shri Kamath: Yes.
Then the Minister stated that no poli

tical party offered assistance to the 
Election Commission in the preparation 
of electoral rolls. 1 would like to  know 
from the Minister whether the Commis
sion invited the co-operation of any poli
tical party. So far as I know, there was 
no notification in the Gazette or Press- 
note stating that the Election Commis
sion did need the co-operation and as
sistance of all organised political par
ties. But since then, the situation has 
changed; the position is different now.. 
The Election Commission itself has re
cognised four political parties on an all- 
India basis. Therefore, since the posi
tion is different now from  what it was 
at the time of the last general election, 
as the Election Commission itself has re
cognised political parties, it is incum
bent on the Election Commission to in
vite the co-operation of these four poli
tical parties at least, and certainly other 
political parties in the States on a re
gional basis. I hope that the amendment 
which I have tab ed oji this subject will 
be accepted by all sections of the House 
not merely in the interest of preserving 
and promoting the rights of political 
parties in this country— which are fast 
dwindling, thanks to governmental ac
tion in various spheres— but in the- 
larger interest of democracy and of 
the nation.

Then clause 24 refers to rules to  bê  
made under the Act. It says;

“All rules made under this Act 
shall, as soon as may be after they 
are made, be laid before both 
Houses of Parliament.”

This has become a stereotype for
mula. I am sorry to see that the Minis
ter has not accepted the wider formula 
which the Home Minister accepted with 
regard to the Citizenship Bill, and the 
Minister of Information and Broadcast
ing, Dr. Keskar, promised the Lok Sabha 
that he would accept— I do not know 
what action he has taken on the promise 
— during the last session, in regard t a  
a particular Bill— I forget which it was; 
probably the Press and Registration o f  
Books (Amendment) Bill— that the rules 
will be subject to modification by Par
liament when they are framed. That 
ought to be the formula for all legisla
tion brought before us.

All rules made under this Act should 
be subject to modification by Parlia
ment within a period to be fixed in the 
Act itself. If they think that that for
mula is not acceptable, if Government
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still go on humming and hawing about 
such a comparatively m inor m atter as 
this, I do not see how the rights of P ar
liament, and certainly the right o f par
liamentary control over the executive, 
can grow in our democracy. 1 hope this 
form ula will be acceptcd by the Minis
ter with regard to this Bill, and by 
G overnm ent with regard to o th «  Bills 
other Ministers may henceforth bring 
forward. It is high time that we accepted 
this formula. It is nearly nine years since 
the advent of democracy, and this 
com paratively m inor formula has yet to 
be repeated ad nauseam  by the Opposi
tion for Governm ent’s acceptance. I hope 
that there wiU not be any further oc
casion for us to repeat this remark, and 
G overnm ent will embody that as a cus
tom ary formula for all Bills in future.

Coming to section 12 of the principal 
Act, 1 do not know why the reference 
to  sections 6 and 9 should be deleted 
therefrom . In view of the fact that after 
States reorganisation, the constituencies 
are likely to be altered, it is perhaps 
safer to retain the reference to sections 
6 and 9 in secion 12.

Then, with regard to qualifying date, 
1 agree with tne general observation 
made by two colleagues on this 
side, Shri S. S. M(ire and Shri H. N. 
Mukerjee, that those persons who come 
o f age before the election should have 
the right to vote. But, in view of 
administrative difficulties referred 
to by the Minister, and also the 
constitutional provision— I belive, in 
article 326— this Parliam ent perhaps is 
not competent to fix two dates.

But the date can be shifted from  M arch 
to  a month late in the year. A date 
could be fixed in July, August or Sep
tember. But in view of administrative 
difficulties and other considerations, I 
have suggested that the date might be 
the 1st of July so that it will give six 
clear months at least for the Election 
Commission to get the rolls finalised 
before January or February. I under
stand that the Election Commission has 
suggested that the general election—  
whether it will be held this year or any 
year— should be held preferably in Feb
ruary or M arch all over the country 
simultaneously. If the Government are 
going to accept that, then the date 
might be fixed as 1st of July instead of 
1st of March. That will easily give six 
months which ought to be ample for an 
efficient administration. If the adminis
tration is not efficient I do not know what 
to  say; but that is their own lookout. It

ought be possible to  get the rolls ready in 
about six months. 1 think in Britain and 
the United States, they take evea less 
time for revising the rolls and getting 
them ready in time for the elections.

I would take up other matters when 
the clause by clause consideration is 
taken up and I get an opportunity to 
move my amendments to the various 
clauses.

Shri Sadhan G upta: I support the 
Bill generally because it deals with cer
tain aspects regarding elections which are 
very essential for the purpose of making 
adult suffrage a reality. It deals with 
registration of electors and with other 
ancillary matters. Therefore, there can 
be no quarrel with the Bill. Then there 
is a very salutary provision and innova
tion which api^als to me, the innova
tion of abolishing the necessity o f pre
paration of separate electoral rolls for the 
parliamentary constituencies. We all 
know that electoral rolls for parliamen
tary constituencies are nothing but dup
licates of electoral rolls for Assembly 
constituencies under a separate label, 
and to do all that, naturally a mechi- 
nery had to be set up with all the expense 
and labour involved in it. It is a good 
thing that that part of the procedure 
has been rationalised.

But in spite of my support to  the 
Bill, 1 cannot but give vent to my dis
appointment i-egarding certain matters, 
particularly regarding the way in which 
the right of franchise has been treated ‘ 
in this Bill. The Bill, no doubt, deals 
with procedure for registration of elec
tors; but this procedure is a very im
portant thing because it is intimately 
connected with the right of franchise.

Unless an elector is registered his 
right of franchise is nothing at all. He 
cannot exercise his franchise. Therefore, 
to make the right of franchise a reality, 
there should be provision for accurate 
and up-to-date registration; there should 
be provision for an unimpeachable 
machinery for the purpose of effective 
registration and also provision for a 
qualifying date which will enable the 
maximum number of electors qualified 
to vote in an election. In this respect,
1 am afraid, the Bill has not gone as 
far as should have gone.

Look at the provision regardinc the 
appointment of Chief Electoral Officers 
o r of Electoral Registration Officers. The 
Election Commission has been authoris
ed to appoint Assistant Electoral Regis
tration Officers but not to appoint the 
Chief Electoral Officers or the Electoral
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Registration Officers. Those officers— it 
has been provided in this Bill— must be 
servants of the State Governments and 
have to be designated by the Election 
Commission or nominated by the Elec
tion Commission in consultation with 
the State Governments.

We know what the State Govern
ments are. The State Governments are 
party governments and we know how" 
they might be interested in m anipulat
ing the electoral rolls. Therefore, if it 
was left to the State Governments to 
have a hand in the designation or nomi
nation of the Electoral Officers and if 
the Election Commission had to depend 
for officers on the State Governments, 
situations may arise when the State 
Governments may suggest officers who 
may act according to their wishes in 
particular constituencies. It is quite con
ceivable that in some particular consti
tuency the government party may be 
weak; it may not have any hopes and 
it may be interested in reducing the 
bulk of the registration as much as pos
sible. It mav be that in a constituency 
the forces V h ich  op>pose the Govern
ment are strong and it may conceivably 
happen that the State Government may 
be interested in manipulating the regis
tration in those localities and therefore 
might take the assistance of its officers 
who are nominated to make the regis
tration. Therefore, 1 say that all Chief 
Electoral Officers and the Electoral 
Registration Officers should be appoint
ed by the Election Commission. There 
is no doubt that the Constitution has 
provided for an Election Commission 
because it wanted to keep elections in
dependent of the government machi
nery. Therefore, why should the Chief 
Electoral Officers who are concerned 
with the supervision of registration or 
the Electoral Registration Officers who 
have the direct responsibility for regis
tration, why should they be officers who 
are bound by many ties to the State 
Governments ? W hat should be provided 
is that all these officers, the Chief Elec
toral Officer, the Electoral Registration 
Officers as well as the Assistant Elec
toral Registration Officers should be ap
pointed by the Election Commission.

There should be no difficulty in doing 
that. When the Election Commission 
can appoint the Assistant Electoral Re
gistration Officer, as is provided in the 
Bill, why cannot it appoint the Chief 
Electoral Officer or the Electoral Regis
tration Officer and why should it depend 
on the government for recruitment of 
such officers 7

Shri B. D. Pande (Almora Distt.—  
N orth East): W ho will appoint the Elec
tion Commissioner ?

Shri K. K. Basu: The President; it is 
there in. the Constitution.

Shri Sadhan Gupta: W hat will hap
pen ? They want to keep elections in
dependent of the State Government. Why 
then depend upon the State Government? 
The Bill goes on to provide that the 
Electoral Registration Officer might even 
be an employee of a local auSiority. 1 
would not have had any objection if 
th tt local authorities were ail dem ocra
tically constituted. But, what aie our 

, local authorities ? There are some local 
authorities which are elected on the 
basis of adult franchise. But, in very 
many important places the local autho
rities are elected on a restricted fran
chise. There aie many local authorities 
which are practically in the pocket of 
a group of councillors or commissioners 
— municipal commissioners or others—  
who are elected year in and year out 
in those local authorities simply by 
reason of the fact that the franchise is 
very restricted and the voters list can 
very easly be manipulated by those vest
ed interests so as to make their election 
possible. This is the kind of local autho
rities we have got.

Take the Corporation of Calcutta. 
It is a very unfortunate thing. The demo
cratic forces in West Bengal have been 
repeatedly trying to make the Corpo
ration representative of all the citizens, 
to provide that the Corporation should 
be elected on adult franchise. But the 
West Bengal Government has been re
peatedly resisting it and I say they are 
resisting it because, if they agree to it, 
the position of the councillors there who 
are all thick and thin with the Govern
ment would crumble down at once. If 
an officer of this kind of an organisa
tion were to be permitted to have charge 
of the registration of electors, then. 
Heaven help us.

There should be provision for revision 
so as to bring the electoral rolls up-to- 
date and keep them always up-to-date. 
Instead, we find that the provision is 
that even if the electoral rolls is not revis
ed its validity will not be affected. That 
is an encouragement for not revising the 
electoral roll. I had an experience in 
my own election. My experience was that 
the main electoral roll was prepared in 
1948 and some very perfunctory revi
sions were made after 1948. All that 
was supposed to  bring the electoral roll 
up-to-date, fiut when we went into the
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actual field what we found was that 
about 50 to 60 per cent of the voters 
were nowhere to  be found in those 
places. Obviously, in places like Cal
cutta, there is a very constant shift of 
population from one place to another 
and if there is not a thorough revision 
of the electoral roll, the electoral roll be
comes absolutely useless, i t  practically 
deprives the electors o f the franchise 
which is <due to  them.

Therefore, I would suggest that the 
proviso in the Bill which enables the 
registration machinery to do without 
revision should be eliminated and I have 
given a notice for eliminating that pro
viso.

Lastly, regarding the procedure of 
registration, I have to emphasise the 
necessity of obtaining the co-operation 
of political parties and other non-official 
organisations. The hon. Minister has 
taken objection to my Deputy J-eader 
Shri Mukerjee’s observations that 
bureaucracy dies hard and, therefore, the 
co-operation of political parties should 
be obtained for making the registration 
accurate. It is no use pretending that. 
Bureaucratic habits die hard. It is a 
tact not only in our country, it is a 
fact in every country. A bureaucratic 
machinery cannot function with that 
amount of flexibility and with that 
amount of efficiency which is re
quired for the purpose of effecting re
gistration. They are bound by forms 
and rigid formalities. They shrink from 
departing from those formalities and 
there is no doubt about that. Therefore, 
it is quite a justifiable observation and 
I see no objection to the remarks made. 
The hon. Minister has quoted the Elec
tion Commission for refuting Shri 
M ukerjee’s observations. The Election 
is supposed to  have remarked that co
operation from political parties have 
not been forthcoming. I have not gone 
through the report of the Election Com
mission and I cannot speak for all poli
tical parties, but speaking for my own 
party, of course, I can say that at that 
time the Government saw to it that we 
could not render our co-operation in the 
m atter because we were all, practically 
all the workers of our party, were clap
ped in jail at that time— clapped in jail 
without trial. That is what we could 
say for our party, but we can say from 
our experience that it is very difficult 
to give co-operation as things stand at 
present, as rules stand at present. Take 
for instance the case of authorised 
agents. Apparently, under the law, au- 
thorisBtion of an agent has to be done

by separate {etters of authority by the 
claimants for registration. If you have 
to  arrange the registration of a large 
bulk of voters, what you have to pro
vide for is that the letters of authority 
may be signed by all the claimants and 
handed over to the agents. If you insist 
on separate letters being given to agents, 
it becomes an impossible task because^ 
as things happened in such matters, i t  
is really the agents who move first. 
Agents who are workers of political! 
parties approach the probable claim
ants, ask them to put in their claims,, 
ask them to give them their letters ot 
authority, and if you do not allow au
thorisation in a bulk or a joint authori
sation, then it becomes impossible for 
them to act. This kind of thin^ does 
happen and that may be a very impor
tant reason why sufficient co-operationi 
was not forthcoming.

Secondly, I think there is no provision 
for allowing non-officiaL organisations or 
political parties to obtain copies of the 
draft electoral rolls. Unless that is al
lowed, unless that is given without pay
ment, co-operation becomes absolutely 
impossible. How can you ascertain: 
which people have been included and. 
which i^ople have not been included un
less you have a copy of the draft elec
toral rolls ? That is not made available. 
With all these obstacles, I should say 
that it is very unfair to make these re
marks on political parties.

The last thing which would make 
the franchise a reality is the qualifying 
date. W hat the Bill provides is that a 
person would be qualified to vote not 
if he was 21 on the polling day or on 
any day immediately preceding, but if 
he would be 21 on the 1st M arch of 
the year in which the electoral roll is 
prepared. Now, the general elections, I 
understand, are to be held in January 
or February. The electoral roll would 
be prepared a year before that, and if 
the qualifying date is fixed as the 1st 
M arch, it would follow that people whO' 
attain 21 years in the course of the 
next one year would be excluded from 
voting. Already our franchise is very 
grievously restricted because 21 is too- 
high an age limit for our country. Many 
civilised countries have 18 as their age 
limit; the Soviet Union has 18, other 
countries have 18 years and even in 
our country for all important transac
tions, for contracts, for disposition of 
property, our age limit is 18. We have 
fixed 21 because we have learnt it from 
the English; there is no other reason. 
We have fixed a higher age limit and
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if after that by simply providing a wrong 
kind of re^stration  we make 21 into 
21, then it is very unfortunate state jof 
affairs indeed. In our country, a year’s 
lapse would mean that several lakhs of 
voters would be disenfranchised. There 
is no difficulty in advancing the age. The 
qualifying date need not be a date prior 
to the registration; the qualifying date 
may be a date even after the registra
tion is made. Though the registration is 
made, for instance, in M arch or April, 
we can provide that people who would 
be 21, say, next October, November, 
December or January, will be entitled 
to registration. The Constitution does 
not prevent it. Therefore, by incorpora
ting such provisions we can make our 
franchise real, and really democratic. 
Therefore, I would strongly urge on 
the Minister to accept amendments of 
that kind. .

With these few remarks I again give 
my support to the Bill and hope that 
the amendments which I will move and 
which doubtless other hon. Members 
will move, designed to establish an ef
fective m ^h in e ry  for accurate and up- 
to-date registration of electors and to 
make the franchise a reality by reducing 
the age limit in effect by advancing the 
qualifying date will be accepted by the 
hon. Minister.

Mr. Deputy-Speaker: I will first call 
hon. Members who are not members 
of the Committee and then the mem
bers of the Committee to reply to what
ever points they bring out. I will now 
call upon Shri Basu.

Shri K. K. Basu: As the earlier
speaker has said, it is true that there 
has been certain improvement in the 
provisions regarding the law for the 
conduct of the elections in our country. 
But still there are some points where 
we do not agree in spite o f the recom
mendations of the Select Committee for 
the reasons mentioned by my friends 
earlier and I also emphasise them.

The most important point is about the 
chief electoral officers: how are they 
going to  be appointed ? When the 
Constitution was adopted, the makers of 
the Constitution from their experience, 
deliberately made the Election Commis
sioner an independent authority to be 
appointed by the President; he should 
not be under the control o f the 
Government or even the Parlia
ment. W hy? Experience in the past 
had shown that if  the officers of the 
Government were appointed, they were 
likely to  act according to  the wishes of
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the appointing authority— the Govern
ment, in this case. For the first time we 
are having adult franchise and we are 
making an experiment in Parliamentary 
democracy. Therefore, it was in the fit
ness of things that the Constitution- 
makers in their wisdom, made the Elec
tion Commissioners an independent au
thority. I personally feel that during the 
last elections, so far as the Election 
Commission— the Central authority— is 
concerned, it largely conducted itself to 
the satisfaction of the contending par
ties.

W hat is being provided now? For each 
State there is going to be a Chief 
Electoral Officer. They will be offi
cers more or less recommended by 
the State Governments and the Elec
tion Commissioner will more or less 
nominate and say that such and such 
person has been appointed as Chief 
Electoral Officer for a particular State. 
We know that most of electoral officers 
are from State Governments. They are 
also doing some other work either as 
Joint Secretaries or in some other ranks. 
They have to put forward and cham
pion the claims of the Government so 
far as the election matters are concern
ed. I have been an associate member 
of the Delimitation Committee in res
pect o f my State and the Chief Elec
toral officer of that State used to  come 
forward as the chief Government 
spokesman. We expect that he should be 
an independent authority directly under 
the control and influence of the Elec
tion Commissioner. Therefore, I urge 
upon the Government that if an officer 
of the State has to be appointed, the 
appointing authority should be the Elec
tion Commissioner. He will decide 
whom he is going to appoint. But ac
cording to the provision as put forward 
here he will be an officer of the Govern
ment and the Election ' Commissioner 
has just to nominate or designate. The 
State Government will say: ‘Here are 
some ofgcers and you just nominate.’ 
The Election Commissioner has no right 
to excercise his discretion to appoint 
whomsoever he likes whether from that 
State or from outside. As my friend, 
Shri Sadhan Gupta, was saying we have 
seen that selection of polling officers and 
presiding officers in resprct of certain 
constituencies, where a big Minister is 
contesting the election or a State Minis
ter is a candidate and is likely to lose, 
is made to suit their convenience. By 
and large, the polling officers in our 
country are independent and they are all 
Government servants.
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Mr. Depnty-Speaker: The hon. Mem
ber is speaking on clause 13A. M ay I 
ask the hon. Law Minister to  kindly 
see ? I t reads: “ ......... officers of G overn
m ent ......... not necessarily an officer
o f that Government. An officer o f any 
Governm ent can be there. Is that not 
so ?

Shii K. K. Basu: There is no question 
o f appointment.

Mr. Deputy-Speaker: It is to be done 
in consultation with the Government. I 
mean that designation. The designation 
or nomination in this behalf is to be 
done by the Commission and not by the 
Government. Further, the officer need 
not be an officer of that Government; 
he may be an officer of the Central 
Government. The Central Government 
or the provincial Government concern
ed has to lend that officer for that par
ticular purpose. It is open to him to 
select any officer from the Central o r 
provincial Government to discharge that 
particular duty; the respective Govern
ments have got only the right to be 
consulted for the purpose of lending the 
officer, etc.

Shri K. K. Basu: You are interpret
ing that way.

Shri Pataskan That is the correct 
interpretation and I  agree with it.

Shri K. K. Basu: Is it the intention 
of the Law Minister that the Election 
Commissioner may appoint any Govern
ment authority as Chief Electoral Officer 
o f a State and when he so appointe he 
should consult that Government which 
is the apopinting authority and not the 
State Government ?

Shri Pataskan That Government 
under whom the officer is serving.

Mr. Deputy-Speaker: He has to  be
released.

Shri K. K. Basn: In that case, the
words here are different. .

Mr. Deputy-Speaker; He is already a 
Government servant. So appoint him. He 
is designated or nominated as such to dis
charge that duty. Unnecessarily the hon. 
Member is restricting the choice. Much 
against what he intends he is saying this. 
If  a Chief Electoral Officer is to be ap
pointed for a State that State need not be 
consulted. But the Chief Electoral Offi
cer must be a Government servant and 
that Government o f which he is a ser
vant— that Governm ent alone has to 
consulted. F or M adras, the Commis

sioner may appoint a Bengali gentleman. 
T hat person is a servant of the Bengal 
Government. H e has to   ̂consult the 
Bengal Governm ent if it 'is willing to 
place that man at the disposal of the 
Commission for b e i ^  the Chief Electoral 
Officer in M adras. Tne M adras Govern
ment need not be consulted at all.

Shri Pataskar: T hat is really the ob
ject o f consultation. If you have to ap
point a Government servant, naturally 
you must consult the Government under 
whom he is serving.

Mr. Deputy-Speaker: Hon. Members 
on this side of the House are perhaps 
afraid of one thing that this clause may 
mean an obligation on the Elec
tion Commissioner to appoint an 
officer of a State in that State.

Shri Pataskar: There is no justifica
tion for the interpretation.

Shri Sadban Gupta: The scheme 
seems to be that by .the use of the 
words ‘nominate and designate’; they 
are different from ‘appoint’.

Mr. Deputy-Speaker: W hat is the 
object of the word ‘nominate or desig
nate’ ? Should it not be ‘appoint an 
officer in consultation with the Govern
m ent’ ? Why should they be designated 
or nom inated?

Shri Pataskar: I shall consider it; I 
do not think there is any distinction.

Mr. Deputy-Speaker: Perhaps it is on 
account of the juxtaposition— certain 
words following the word ‘Government’. 
Therefore, it leads to that impression.

Shri Vallatfaaras (Pudukkottai): So 
far as I know, there are the sub-divi
sional officers and other officers who 
are called upon to do these duties. They 
have other duties, and they are usually 
put incharge of supervising the prepara
tion of the electoral rolls. They are al
ready there. For instance, the tehsildar 
is given some designation when he is 
doing this additional work. N o officer is 
independently placed to do any work in 
respect of the preparation or supervision 
relating to the electoral rolls. That is 
why there comes the more respectful 
term ‘dcsienation’ or ‘nomination’. There 
is no pav for it.

There is not much connection between 
the Election Commissioner and the 
Officer who is so nominated. So, the 
Government o f the State has got a 
definite hand over him. Also, he attends
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to  the work during his spare hours. 
T hat is the poor nature of the work that 
is done.

Shri S. S. M ore: May I bring to
your notice section 22 of the original 
A c t?  The words “designation” and 
“ nomination” are not new in this parti
cular clause. ^

Shri K. K . Basu: That is what we 
■want to oppose.

Shri S. S. M ore: But the wording
is materially different. It is said : “in 
consultation with the Government of 
the State in which the constituency is 
situated”. H ere the emphasis is shifted. 
Formerly “consultation with the State” 
meant the State in which the constitu- 
•ency, for which he was appointed 
officer, was. N ow ............

M r. Deputy-Speaker: There is an
improvement now.

Sliri S. S. M ore: Now there is a
m aterial difference. Anybody who can 
read the *wo things can see the change.

Sliri K . K. Basu: It is precisely on 
that ground that I am opposing it. I 
have undei;^tood the point. There it is 
the question of the E ecto ral Officer of 
a particular constituency and here it is 
the Chief Electoral Officer who will do 
the entire supervision. But, here we are 
giving certain powers to the Electoral 
Officer. Therefore, a supervisory officer 
o f  a State must be an officer more or 
less o f the same rank as an Election 
Commissioner.

M r. Deputy-Speaker: That is what
is done.

Sliri K . K. Basu: It is not done.
Today it is a part-time oflRcer of the 
Government— say, a joint Secretary—  
who is called the Chief Electoral 
Officer. Before the Delimitation Com
mission he appears as a champion of 
the Government’s case. Unless the Law 
Minister gives an undertaking that, that 
officer is going to be an independent 
officer............

Mr. Deputy-Speaker: If he is to be
fully lent for that purpose he can be 
appointed.

 ̂ Shri Patasltar: The words are
“designate or nominate”. It has created 
no  difficulty.

Sliri K . K. Batin It has.

M r. D eputy-Speaker: As was referred 
to by Shri Vallatharas if some Revenue 
Divisional OflScer does part-time work 
and if he is there in the same constitu
ency that is not all right. If he does 
only part-time work naturally he must 
be in the constituency. Hon. Members 
think that a person who works in the 
constituency may be under the control 
o f the local Government. Therefore, if 
in any particular case a man who does 
not belong to the constituency has to 
be appointed full-time, o r even if an 
Electoral Officer for the whole State has 
to  be a -full-time man then “designate 
o r nominate” will only mean that, that 
man who is already doing some other 
work may do this work in addition. 
Possibly, there may be cases when he 
will be a part-time man. W hat is the 
harm  in putting the words “o r appoint” 
also. It can be “designate”, “nommate" 
o r “appoint” according to  convenience.

Shri K. K. Basu: W hy I wanted to 
emphasise this point is this. Today, at 
least in my State, he is not a whole
time officer.

Shri Pataskan There may not be 
enough work for the Chief Electoral 
Officer to  do throughout the year.

Shri K. K. Basu: I fully agree that 
right down from the Taluk level it may 
not be possible to have whole-time 
officers because their only function is 
registration. But, under the amended 
section the Chief Electoral Officer is 
being given certain rights. Today at the 
last moment no voter can be entered in 
the list by the State Electoral Officer. It 
can only be done by the Election Com
missioner. That is according to the 
original provision. Now that is going to 
be amended. The Chief Electoral Officer 
will also have the right to do so. There 
is al.so provision regarding appeal. So,
I only emphasise that so far as the State 
Electoral Officer is concerned he should 
be an officer completely outside the 
influence of the Government. I fully 
agree that if we are to have it right 
from the bottom that would mean the 
entire administrative machinery from 
the Taluk up to the Government of 
India will have to be created and it may 
not be possible under the existing state 
of affairs. We on our part would wish 
that. I only emphasise that so far as the 
Chief Electoral Officer is concerned he 
must be independent. He should only 
perform duties connected with the con
duct of election, supervision of the 
preperation of electoral roll and similar 
other things.
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My friend the Minister for Legal 
Affairs says that there may not be 
enough w ork for him. It should be so. 
If  you com pare him with an ofiBcer of 
his rank in some other departm ent 
there may not be enough work. But, 
we must look to its importance. It is 
very im portant in our country where 
we are having parliam entary democracy 
and adult franchise only for the past 
few years. O ur political life has not 
developed to  any great extent. Generally 
these officers are influenced by the G ov
ernm ent to  which they belong. If  the 
Officer is a Joint Secretary of a 
particular departm ent and he is also the 
Chief Electoral Officer he m ust be in 
touch with the H om e M inister himself. 
Psychologically speaking no officer of 
the Governm ent who has interest in his 
future would like to  displease his boss. 
Therefore, as we are providing in this 
am ended section more power to the 
Chief Electoral Officer of the State I  
only urge th a t . he should be an inde
pendent officer. He should have nothing 
to do with the State Governm ent to 
which he is appointed. As you said, if 
it is the intention that at the time of 
appointm ent he has to  keep the lien with 
the Governm ent and that some consi
deration has to  be made in that 
respect, well and good. I have no 
objection. But, I only urge that the 
Chief Electoral Officer should be 
appointed by the Election Commis
sioner and he should be a whole-time 
officer under the Election Commissioner. 
H e should not serve in any capacity 
under the G overnm ent of the State in 
which he is appointed as Chief Electoral 
Officer. I wish the Law M inister consi
ders this aspect of the problem and then 
accepts the am endment which some of 
our friends have suggested.

Then I would like to say one point 
regarding co-operation with other 
bodies. My friend the M inister for 
Legal Affairs quoted from  the Report 
of the Election Commissioner saying 
that he tried to  seek advice of the politi
cal parties but unfortunately that is not 
forthcoming. My friend Shri Sadhan 
G upta stated the position in 1950-51. 
Since then I know that after the Gov
ernm ent has recognised four parties 
the Election Commissioner has 
suggested certain consultations. I must 
say on this occasion that the Election 
Commissioner himself once invited the 
representatives of the political parties 
and discussed many things. One o f the

things he said was that he will issue 
instructions at the State level and 
D istrict level to  hold consultations with 
the representatives of the parties for the 
preparation of electoral roll. I ask the 
Law M inister to  enquire into this. 
Inspite o f repeated letters our Chief 
Electoral Officer o f West Bengal has 
never called a  meeting of the State 
representatives. H e has never tried to 
consult them regarding preparation of 
the electoral roll. You want co-opera
tion. W henever we go there he has his 
own form. Often there is a form in 
which some petition has to be put o r 
some application has to be made. We 
know it takes four to  five days or a 
week to get them printed. The Gov
ernm ent are often snort of such form s. 
The M inister wants co-operation from 
political parties. The Election Com 
missioner says that he is willing to do 
it. But in this particular case— I have 
p^ersonally attended the meeting of the 
Election Commissioner— I must say 
the Chief Electoral Officer has not 
carried out the instructions of the 
Election Commissioner. W hen this is 
the position in the State what to speak 
of the District and the Sub-Divisional 
jevels. On many occasions we had sent 
intimations and also wrote to the 
Election Commissioner. Sir, you must 
also know that writing a letter to  the 
State of West Bengal and the time it 
takes in going through the normal 
channel is such that by the time action 
is taken the last date is over. Therefore,
I only ask that you must provide— if 
you can provide in the Bill itself, well 
and good— that at all levels the recog
nised parties should be consulted.

M r. Deputy-Speafcer: I may inform
the hon. M ember that I a m . receiving 
notices and I see copies of the same 
notices having been sent to all Members 
of Legislatures and Members of Parlia
m ent belonging to the various political 
parties to  attend the meetings to fix up 
polling stations, fix up constituencies 
and so on.

Shri K. K. Basu: Sir, A ndhra State 
is fortunate in that respect. It is not 
done in our State. I personally attended 
the meeting held by the Election Com 
missioner and I communicated the deci
sion to the Officer in West Bengal to 
call a meeting of the representatives o f  
the political parties. I  must say tha t 
nearly a year has passed and nothing 
has been done. H e is too much afraid o f  
the Chief Minister o f West Bengal and 
he does not want to  do it. Therefore, I  
suggest that a t each level— district level
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and State level— there should be a non* 
official m achinery at the time of the 
preparation of rolls. Some non-official 
machinery has to be organised at the 
State level and its co-operation should 
be invited at the time of preparation of 
electoral rolls.

A nother aspect which I would like 
the hon. M inister to  consider is this. 
We know fully well that the draft 
electoral rolls are too bulky and cost a 
good deal also. As soon as the notifica
tion is issued, it is hung in post offices, 
police stations and other places. But, 
unfortunately, our experience has been 
tha t even five days after the notifica
tion has been issued, the electoral roll 
is not hung in some of the places. It is 
not always possible for the individual 
voter, unless he is so conscious of it, to 
go every d ^  to the Chief Electoral 
Officer’s office to find out exactly 
whether his name appears in the draft 
roll or not. As my friend Mr. K am ath 
has said, even the names of the 
Members of PaVliament arc left out from 
the draft electoral rolls sometimes. I 
know in West Bengal two cases where 
the names of the M.L.As. were omitted. 
The name of one M.L.A. from  Burdwan 
district— he is fighting with the Gov
ernm ent every day and news appear—  
hds been omitted and he has to rush to 
get his name included. I do not know, 
but 1 am told that in some of the 
western countries they have what they 
call a National Register, which is more 
or less a perm anent thing and in which 
only the amendments are made from 
time to time. Of course, our country 
may be too big and today it may not be 
possible to have such a thing here. But, 
I urge that the draft electoral rolls 
should be supplied to some of the 
recognised political parties o r other big 
organisations like big co-operatives.

Mr. Depnty-Speaker: Why should
not the electoral rolls be prepared once 
in ten years ? It should be revised once 
in ten years and all the additions during 
that period can be implemented.

Shri K. K. Basu: In  some of the
western countries, there is some sort of 
a National Register. I do not know, but
I  am told that our administrative set-up 
is such that we cannot have a perm a
nent register. Of course, what you 
suggest is the best thing. We should 
have a perm anent register and it should 
be revised every ten years. If  that is 
done, if a name is included once, it 
will remain there. As I said, two 
M.L.As. of the same constituency were

left out and the Chief Electoral 
Officer said, “probably he was not there 
when our m an came to inspect”.

The Minister of Defence Organis»> 
don (Shri Tyagi): I t was a clerical 
error.

Shri Kamath: Policy e rro r!

Shri K. K. Basn: Of course, there
may be some mistakes and all o f us 
want to improve the electoral rolls, so 
that parliam entary democracy may 
function properly within the set-up 
provided by the Constitution. I would 
urge upon the hon. Minister to  take 
into consideration all these points and 
also the formulation embodied in the 
Minute of Dissent o f Mr. Mukherjee. 
He should also consider the suggestion 
that some sort of consultative machinery 
be set up along with the recognised 
political parties and the other local 
institutions of the area should also be 
allowed to  co-operate. H e should also 
see whether copies of the electoral 
rolls can be supplied free to them and 
whether the cost of the electoral rolls 
can be reduced.

Another suggestion has been made by 
Shri Sadhan G upta regarding the autho
risation letter. In this connection, I 
want to make one suggestion. The place 
where any objection to the draft rolls 
can be made is the sub-divisional 
headquarters. F or instance, my consti
tuency is 30 miles away from the sub- 
divisional headquarters and one has to 
cross two or three rivers and walk a 
considerable distanc<^. I may also say 
that the consciousness to  vote has not 
yet developed to a great extent in our 
country. Therefore, it is very difficult 
at present to make any objection to the 
draft rolls because the sub-divisional 
headquarters is 30 miles away. I suggest 
that on a particular day an officer can 
come to a particular circle to attend to 
the objections against the draft electoral 
rolls. We will have to see that as far as 
possible, within the hum an limitations 
our electoral rolls are correct and fool
proof. I would like the hon. Minister 
to consider this point. F or instance, 
because of the purda system it is very 
difficult for a lady to travel 30 miles to 
make an objection to the draft rolls. I 
hope, therefore, the hon. Minister will 
take this into considera^on when he 
tries to improve the electoral rolls.

Lastly, I come to the question of 
qualif)^ing date. I am told there ara 
administrative difficulties in reducing
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[Shri K. K. Basu] 
the period. Of course, I  understand 
that some time will be necessary for 
the preparation of the electoral roll. But 
unless we make the interval between 
the qualifying date and the actual date 
o f attainm ent of voting age as short as 
possible, a large num ber of persons 
will be prevented from exercising their 
franchise. 1 am not going into the 
merits of the question as to whether it 
should be 21 years or 18 years. Unfor
tunately, 21 years has been fixed by 
the Constitution and we have to work 
within that framework. Accepting 21 
as the limit, we should see that the 
interval between the qualifying date 
and the actual date should be reduced 
to  30 days or 45 days. There is a sug
gestion by Mr. M ore that it should be 
two days. But, whatever it may be, the 
point is that it should be done speedily. 
You may declare that the electoral roll 
is going to be prepared on such and 
such a date and that those who want to 
register will do so before the final date. 
As soon as the notification is issued for 
the holding of the election, within a 
week or so, those who are qualified to  
be entered on the electoral rolls shall 
register themselves. Otherwise, an adult 
who is eligible to exercise his vote may 
be d e p r iv ^  of his opportunity. I hope 
that the hon. Minister will consider all 
these points when he tries to  improve 
the electoral rolls. He should also give 
p  undertaking to this House that 
instructions would be issued to the con
cerned o£ficers that political parties 
and other non-o£ficiaI organisations will 
be consulted. Also, the Chief Electoral 
Officers of the States should have more 
powers than they have been enjoying 
so far. They should be made indepen
dent officers of the States.

With these words, I  generally sup
port the Bill.

2 P.M.

Shri yallatharas: This is a simple
Bill with some mechanical changes. The 
two advantages that are obvious are the 
possible reduction in the expenditure of 
time, money, and energy over the pre
paration of the two rolls for the 
Assembly as well as for the Parliament. 
Of course, it results in the economy of 
expenditure and time and energy. We 
would like to have one common elec
toral roll for both the elections.

One particular point has to be emphasis
ed. With our experience of four years, 
1 should like the Government to have

provided us with some statistics in re
gard to the two aspects of the A ct of
1950. One is in respect of the electoral 
list and another is in respect of 
delimitation of constituencies. Here, 
there is no attem pt at thinking or discus
sing, with our experience of four years, 
the defects in the delimitation. We are 
confined to  the mechanical process of 
preparation of the electoral rolls. In the 
electoral lists, we have found many 
defects. It is not necessary to  go into 
this into great detail. In my constitu
ency, in every village, I see not less than 
25 per cent of the eligible voters left 
out of the list in 1951. I would like to  
know, whether the Divisional Officers 
who have been deputed to  do that 
work and who now and then appear in 
the villages to  take note of the persons 
who are eligible, whether they have 
made any progress during the last four 
years. W hat was the numerical strength 
of voters in a particular area in a con
stituency in the year 1952 7 A fter 4 
years, after due revision, how many have 
been added to  that 7 If  these statistics 
are available, we can understand 
whether a revision of the electoral list 
has been made then and there by the 
officers deputed by the Election Com
mission or the State Governments, and 
whether any progress has been made. 
I say, the first difficulty is this. Nearly 
more than 25 per cent of the people 
who are eligible to vote have not been 
included in the electoral roll of 1951. 
Now, there is an attem pt on the part o f 
the Government to see that the expendi
ture of money and time and energy is 
minimised by preparing only one set o f 
electoral rolls for both the elections. 
W hat about the other process, which is 
more im portant and the more respon
sible part, to see that all the voters are 
brought on to  the list7 I listened to the 
hon. Minister saying that the Commis
sion had made certain observations 
about non co-operative attitude of 
certain political parties. Of the political 
parties, the Congress has a long 
standing.........

Shri Pata§kar: May I correct one
impression? I  had not complained o f 
non co-operation; I said, in the circum
stances, much of co-operation was not 
forthcoming or available.

Shri Vallatharas: I can put in a
layman’s language— a sort o f indiffer
ence. The other political parties, with 
their experience o f 4 years are now 
settling to  some definite established 
principles o f working. Even now, as our 
Deputy-Speaker has observed, I  have
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received some papers about some poll
ing stations and other things, about 
some consultation with several 
Members, etc. This is not what we 
want. A n ordinary resident in a village 
is a person who owns a house there, 
who owns some land, who has some 
definite appointment there, who has got 
a definite business, a luxurious man or 
an idler. All these persons can be known 
to the village munsiif, village karnam . 
Revenue Inspector, Deputy Tashildar 
or Tahsildar at the most. How is it that 
25 per cent of the people have been 
left out? I have seen the process by 
which the voters w ere brought on the 
list. All the teachers and all the clerks 
were employed on this work. In spite of 
that, this lacuna had come into 
existence. W hat is the result of this 
lacuna? I am not worried about 100 
voters being left out in a constituency. 
Twenty five per cent is not an ordinary 
thing. W hat action has the Govern
ment taken to see that there is a mecha
nical perfection? N o brain is needed in 
this. No iipagination or no sort of clever 
dealing is required. Every person in the 
places has to be brought on the list. To 
be an ordinary resident, so far as I can 
see, it is not necessary that the man 
must be present in the House when the 
person goes to make the enquiry. The 
enquiry must note the dead and all the 
other persons living must be taken on 
the list. I am here. My family is there.
I have got a house. Why should not the 
Registering Officer record my name in 
the list? Because of my absence, my 
name is left out. W hat is the remedy 7 
How am I to know this? According to 
the law, they publish the list some
where in a taluk office, in some room. 
It does not catch the public eye. It is 
quite easy to comment on the responsi
bility of the public to go and see 
whether their names are included in 
the list. That can be said ideally ; it 
cannot be done in practice. It must be 
the responsibility of the officers them
selves to see that every ordinary resi
dent is recorded.

As regards the amendment in the Bill 
about 180 days, etc., I am happy about 
that. But this will not sufficc. By reason 
of the fact that in the last election, 
nearly 25 per cent of the eligible voters 
have not been brought on record, there 
had not been a proper election. I can 
tell you without any reservation, though 
it may offend some sentiments, that as 
a result of the elections, some good 
people have been elected, some freaks 
have been elected, some people who

have no predominance in the locality 
have been elected. Some who are good 
xjets and scholars who have no popu- 
arity among the people have been 

elected. All these men could not make 
a good Government. Now, an Indian 
citizen is well settled in life. We have 
seen in this changing and disturbed 
world our own position. Every Indian 
is a voter. He is a citizen. By casting his 
vote, he brings his Governm ent into 
existence. The general will of the peo
ple must be responsible for the form a
tion of a good government. F or a free 
and effective Government, there must 
be free elections. Many hon. Members 
have been strong in their observations 
that the system of registration and 
other aspects of the electoral lists have 
not been satisfactory. I must say that 
the parliamentary system, under the 
existing practice, is lopsided and it 
must be rectified. This Bill is dead, life
less, with a mechanical body of certain 
changes which do not go to  the root of 
the grievances.

In framing the electoral rolls o r in 
making changes in the law in respect 
of bringing the voters on record, one 
point must be borne in mind by the 
Government. Even if the people do not 
co-operate, even if the political parties 
do not come forward as expected by 
the Election Commission, the village 
officers or the taluk officers who are 
deputed by the Government to do this 
work and who are paid for the same 
must see that every ordinary resident, 
jssnbsj pinoM i dn pang aq ]snuj ]uo:> 
lad  SZ dsg siqx ‘IIOJ aqj uo jqSnojq 
SI ‘3J3qj aATjB SI oqAv uosjad /Osas 
the Government to furnish us at their 
leisure hours as to how many voters 
have been brought on the roll after 1952 
so that we coiUd have a fair apprecia
tion of the work done.

Secondly, I lay emphasis on this point. 
No Deputy Tahsildar, no Tashildar o r 
no Revenue Inspector in a district 
should ever be deputed to do the work 
of registering these electors. Political 
factions nowadays are very high. Gov
ernment officers, whatever be the res
pect for their position and influence, I  
should say, many of them are corrupt. 
The whole atmosphere is corrupt. Cor
ruption in other departments does not 
affect the formation of the government. 
But, this is a corruption which affects 
the formation of the government itself. 
This corruption is very bad and it 
should be rooted out even in its embryo. 
Here is a list which is common for
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[Shri VaHatharas] 
both the Parliam ent and the State 
Assemblies. It is im portant that the 
Parliam ent should be better constituted.
I  think it i^ also im portant that the 
State Legislatures should also be sane 
and chaste.

Dr. Lanka Sundaram: W hy not also 
imm aculate like you ?

Shri Vallatharas: I shall stop with 
chastity alone. The Parliament, when 
it takes the responsibility of preparing 
the rolls, should sec that the roUs are 
properly prepared. So far as the Parlia
ment is concerned, my hon. friend 
observed some time before— and it is a 
fact— that at least the Chief Electoral 
Officer must be an officer independent 
o f the Government. I would like to
submit that, in view of the fact that 
it would be very difficult to appoint 
independent officers for every firka or 
taluk, at least of the Chief Electoral Offi
cer must be independent of the State 
Government. He must be a person 
directly appointed by the Election Com 
mission. The question of pay is most 
important. W hen the pay is to  be paid 
by the Madras Government and the 
work extracted by the Central G overn
ment, whereto will  ̂the attachment and 
obedience be ? 1 do not want to narrate 
instances. There are plenty of cases 
where 20 or 25 families have been left 
out in the electoral rolls simply to  pre
vent these people from appearing as 
candidates in the elections or exercising 
their votes. As far as possible, there 
must be a Chief Electoral Officer for 
every taluk, apart from the registration 
officers who must be put on this work 
exclusively. H e should be a full-time 
officer responsible for his taluk. A t the 
initial stage, there may be enormous 
work, to  go from village to village and 
record all the voters. Subsequently, 
revision work is only a small percentage. 
A  person may be very well conversant 
with his taluk and he can prepare a 
satisfactory list.

In this connection the Government 
will please consider the suggestion that 
in any case the local registering officers 
o r servants should not be subordinate
in any manner to the State Govern
ment. At least the registration officer 
must be an independent man. If even 
that is not possible, the Chief Electoral 
Officer should, as a m atter of fact, be an 
indep«ndent officer nominated by the 
Election Commission and responsible to 
the Commission and dependant on the

Commission for pay, service and every
thing. That must be the position.

One other point. In clause 23 there 
is a distinction m ade between an appli
cation for enrolm ent as an elector be
fore the notification and after the 
notification. The registration officer, of 
course, is the person who is on the spot, 
who is very near the voter. The quali
fications for a voter are very simple 
under our law. The only convenience 
that we must provide is to see that the 
man who wants to be enlisted as a voter 
is not put to much difficulties. A fter all, 
it is not a m atter that requires legal 
sense o r great study or great discussion 
or great advice. If the officer is satisfied 
that he is a person resident there and 
somehow his name h a s . been left out 
and it is necessary that- he must be in
cluded, the registration officer is a com
petent authority to do it. Why should 
there be a distmction between a person 
who comes before the notification and 
one who comes after the notification ? 
W hat is the special feature there requir
ing the invoking of the a^yice of a 
superior officer, the Chief ’ Electoral 
Officer ? 1 submit that in any case, either 
before or after the notification, the 
registration officer may be the person 
who may be entrusted with the entire 
matter, and on that basis an appeal may 
be had to the Chief Electoral Officer, 
and there need be no complication at 
all. In this there will be no injustice. We 
have got entire confidence in the Chief 
Electoral Officer who, I e ^ e c t ,  would 
be an independent person. The registra
tion officer may be made competent to 
deal with the applications at the two 
stages, before and after the notification.

There is another factor which is in a 
m anner connected with this. 1 draw the 
Government’s attention to section 30 of 
the A ct of 1950, because there the 
Courts are debarred from  questioning 
the validity of certain Acts or laws. I 
do not propose any amendment for this, 
but 1 bring this to the notice of the 
Government. Section 30 says :

“No civil court shall have juris
diction—

(a) to entertain or adjudicate 
upon any question whether any 
person is or is not entitled to be 
registered in an electoral roll for a 
constituency; or

(b) to question the legality of any 
action taken by or under the 
authority of an Electoral Regis
tration Officer, or of any decision 
given by any authority appointed
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under this A ct for the revision of 
any such roll.”
We proceed on the basis of a Central 

Act. Parliam ent has to  proceed to  pass 
Acts only under the Constitution. 
Article 329 of the Constitution speci
fies the lim ita tion :

“Notwithstanding anything in 
this Constitution—

(a) the validity of any law 
relating to the delimitation of con
stituencies or the allotment of seats 
to such constituencies, made or 
purporting to  be made under article 
327 or article 328, shall not be 
called in question in any c o u r t;

(b) no election to either House 
of Parliament o r to the House or 
cither House of the L e^slature of 
a State shall be called in question 
except by an election p e titio n .. . . ”
These are the cases wherein the courts 

o f  law cannot interfere. I also solicit 
reference to article 324 where powers 
have been* vested in the Election Com
mission for superintendence, direction 
and control of elections etc., including 
the appointment of electoral tribunals 
for the decision of doubts and disputes 
arising out of or in connection with 
the elections to Parliament. On this 
basis, excepting those two limitations 
stated in article 329, I do observe that 
a person who applies to the registration 
officer to have nis name entered and is 
for whatever reason refused admission, 
appeals to the Chief Electoral Officer 
or to the Election Commission, and 
they dismiss it. Has he not then got 
any rem edy? Is he barred under sec
tion 30 from resorting to court to seek 
a remedy for the inclusion of his name? 
The Constitution does not at all provide 
for keeping the courts out of this 
jurisdiction.

A citizen has got a civil right to 
become a voter. W hether he exercises 
his vote or not is a different thing 
altogether. The election dispute starts 
only on the basis of an election to be 
held. It cannot go to the initial and 
preparatory stage of the preparation of 
an electoral roll. The Election Com
mission is vested with the power to 
supervise and control everything. Parlia
ment can pass to regulate such sort of 
procedure, but in the case of a civil 
right which is not given effect to or re
cognised, can section 30 operate as a 
preventive measure so that a man who 
has ^ n  refused to  be enlisted as a voter 
in  his right as a citizen, subject to these

limitations, cannot have any remedy 
through the court. I only place this be
cause I also sought the help of the 
Research Section of the Lok Sabha 
Secretariat, and they are not able to help 
me in this matter. 1 would like the Gov
ernm ent takes note of this and make a 
regular investigation into it and if there 
is any controversy, submit the m atter 
for the opinion of the Supreme Court.
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M r. Deputy-Speaker: One more
hon. M ember has sent me a c h i t ; I 
shall call him during the clause by 
clause consideration. Now, the Minister.

Shri P a ta sk a r: But private Members’ 
business is to start now.

M r. D eputy-Speaker: The hon.
Minister may start his reply.

Shrt P a taskar: I shall first try  to
deal with the objections which have 
been raised by my hon. friend Shri 
Kamath. I think I shall continue on the 
next occasion.

M r. D eputy-Speaker: The Lok Sabha 
will take up further consideration of 
this Bill on the next occasion.

RESOLUTION R E  : INDUSTRIAL 
SERVICE COMMISSION

M r. D eputy-Speaker: The Lok
Sabha will now proceed with further 
discussion of the following Resolution

moved by Shri M. L. Dwivedi on the 
25th Novem ber 1955 :

“This House is of opinion that 
an Industrial Service Commission 
on the lines of the Union Public 
Service Commission be established 
for the purpose of recruiting quali
fied and suitable persons for Gov
ernm ent works, industries and 
other institutions” .

as also of the amendments moved by 
Sarvashri Shree Narayan Das, B. K. Das 
and K. K. Basu.

The time allotted for this Resolution 
is 2 hours 30 minutes and the time 
taken, 51 minutes, leaving a balance of 
1 hour and 39 minutes. The other day 
a point was raised as to how far this 
Resolution was in order, and the hon. 
Minister was to make a statement,

Shri K am ath (H oshangabad): Motion 
on the Report of the Committee has to 
be moved.

The M inister o f Legal M a i n  (Shri 
Patasluu-): A point of order was raised 
by Shri Shree N arayan Das in regard 
to  the Resolution which Shri M. L. 
Dwivedi has put before the House. The 
Resolution reads thus:

“This House is of opinion that 
an Industrial Service Commission 
on the lines of the Union Public 
Service Commission be established 
for the purpose of recruiting qualified 
and suitable persons for Govern
ment works, industries and other 
institutions.”

In the first place, as has been evidenc
ed by the speeches made on the last 
occasion, this refers to  government 
works, may be by the Centre o r by the 
States, and similarly industries and 
other institutions, may be those indus
tries or other institutions which are in 
the form of, say, companies registered 
or corporations which have been estab
lished ; the latter may not exactly be 
worked on the basis of government 
departments, but they may have their 
own rules. But apart from that, the 
main objection which probably Shri 
Shree Narayan Das has raised is as to 
whether the establishment of an Indus
trial Service Commission would be con
sistent with the provision for the 
establishment of a Public Service Com
mission under article 315 of the Con
stitution. Article 315 rea d s :

“Subject to  the provisions of 
this article, there shall be a Public
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Service Commission fo r the Union 
and a Public Service Commission 
for each State.”

So what is contemplated by article 315 
is clearly the estabhshment of a Public 
Service Commission, meaning only one 
— it cannot be two. A  public Service 
Commission for the Union and a Public 
Service Commission for each State. 
Now, the functions of Public Service 
Commissions are defined in article 320, 
to which I would like to draw your 
attention. It says : •

“It shall be the duty of the 
Union and the State Public
Service Commissions to conduct 
examinations for appointments to 
the services of ihe  Union and the 
services of the State respectively.

“It shall also be the duty of the 
Union Public Service Commission 
if requested by any two or more 
States so to do, to assist those States 
in framing and operating schemes 
of joint recruitm ent for any services 
for which candidates possessing 
special Qualifications are required.

“The Union Public Service 
Commission or the State Public 
Service Commission, as the case
may be, shall be consulted ...........”

Therefore, it appears prima facie 
that what is contemplated by the Con
stitution is that there shall be one Pub
lic Service Commission which shall 
deal with all appointments so far as 
government services are concerned— you 
may call them all-India services. Their 
functions are given in article 320. A t 
the same time, there is a proviso to 
this article which is im portan t:

“Provided that the President as 
respects the all-India services and 
also as respects other services and 
posts in connection with the affairs 
of the Union, and the Governor or 
Rajpramukh, as the case may be, 
as respects other services and posts 
in connection with the affairs of a 
State, may make regulations speci
fying the matters in which generally, 
or in any particular class of case 
or in any particular circumstances, 
it shall not be necessary for a 
Public Service Commission to be 
consulted.”

Therefore, under article 320 an ex
ception has been provided by which the 
President, in the case of a l-Ind ia  ser
vices, and the Rajpramukh or Gover
nor in respect of the S u te  service, can

exempt certain categories of services 
from  the operation of the Public 
Service Commission. I think in certain 
cases it has been so done. The idea 
underlying this Resolution appears to  
be the establishment o f an Industrial 
Service Commission on the same lines 
as the Union Public Service Commis
sion. I will talk only of the U n io n ; as 
regards the States, I do not know what 
is in the mind of the hon. M em ber; I 
hope he himself will make it clear. But 
there is a clear distinction so far as the 
Constitution is concerned between State 
services and Union services. W hether 
he would like to confine the Resolu
tion only to the Union services or 
whether he would like it to cover State 
services, these are all matters which 
the hon. Member who has moved the 
Resolution might choose to decide for 
himself. But the point is that under 
article 315, there can be only one Pub
lic Service Commission for the Union. 
Under the proviso to article 320, there 
might be certain other Commissions or 
Boards— whatever they may be called—  
which m aybe excepted from  the opera
tion of the Public Service Commission ap
pointed under article 315. I am, there
fore, inclined to think that if the Presi
dent were to be asked, and he chooses 
to decide that this Industrial Service 
Commission or Board is to be excepted 
from the jurisdiction of the Public 
Service Commission, it could be done 
under the proviso to article 320. As re
gards the point whether it should apply 
to companies or other corporations etc., 
it is for the Mover to decide. I  do not 
know whether, as a m atter of fact, 
article 315 would apply there because 
in many of these cases, I think there 
are Acts which themselves prescribe 
the method of recruitment etc. in res
pect of these corporations and com
panies in which Government have an 
interest, to whatever extent it may be. 
Porbably, they will be governed by the 
provisions of the Companies Act. If the 
reference is only to such undertakings 
which are run by Government, and 
even in the case of those undertakings, 
if the idea is that there should be a 
separate Board for making appoint
ments as regards industrial services, 
that can be done, if the President were 
to make a regulation under this proviso 
to  article 320 saying that they shall be 
kept out o f the purview of the Union 
Public Service Commission. Therefore, 
the question that really arises before us, 
and the point, if I can correctly under
hand  it, o f my hon. friend, is whether 
I t  u  or it u  not competent for the Lok
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Sabha to  consider this Resolution. To 
m y mind, that is the only point. W he
ther, if the Lok Sabha approves, it 
could  be done by a sort of exception 
being made under the provisio to  article 
320, or, if necessary, by effecting a 
change in the constitution in respect of 
article 315, is a different m atter. But 
so  far as the question as to  whether 
Parliam ent can or cannot discuss ^ s  
question is concerned, I  am of opinion 
tha t there ought not to be m uch diffi
culty. Suppose somebody were to say 
tom orrow  that there is a provision in 
the Constitution which should be chang
ed, and somebody were to  bring forward 
a  Resolution before the Lok Sabha 
saying that there should be some change 
in the article of the Constitution itself, 
either directly or indirectly, could it be 
argued that such a Resolution could not 
be considered by the Lok Sabha ? That, 
to  my mind, is the main point which 
the objection raises. Suppose tomorrow 
a  Resolution is brought forw ard saying 
tha t instead of provision ‘X’ in the 
Constitution, it should be provision ‘Y’, 
can it be argued that it cannot be dis
cussed? W hether it is ultimately adopted 
by Parliam ent and accepted by G overn
m ent is a different matter. So I for one 
am inclined to think that this is n o t , 
such a m atter as we can say that Parlia
m ent has no authority even to  discuss 
the question, as to whether directly or 
indirectly there should be a change in 
the provision in the Constitution. There
fore, it is for you to decide. But I am 
inclined to think that to  say that the 
Resolution says something for which 
some other steps will have to be taken 
is not the same thing as saying that the 
Resolution itself cannot be discussed in 
the Lok Sabha. T hat is the view I take 
so far as the constitutional or legal 
position is concerned. As regards the 
merits, it is for my hon. friends to 
decide.

Shri M . L. Dwivedi (Ham irpur Distt.): 
The hon. M inister o f Legal Affairs has 
given an interpretation which makes it 
clear that the resolution can be discussed 
here. .

Besides, on the merits, as pointed out 
by the hon. Minister of Legal Affairs,
I can say that my resolution definitely 
says that it shall be an Industrial Servicc 
Commission which is not a com petitor 
to the Union Public Service Commis
sion. T hat is point num ber one. 
N um ber two is ............

M r. D eputy-Speaker; W hat is num ber 
one ?

Shri M . L. D w ived i: I t  is, my resolu
tion mentions tha t there shall be estab
lished an Industrial Service Commission. 
T he Union Constitution has not pro
vided for the recruitm ent to  certain ser
vices which are beyond the purview of 
the U nion Public Service Commission. 
There are several undertakings at present 
run  by the C entral Governm ent and the 
State Governm ents for which no re
cruitm ent is done by the Union Public 
Service Commission. Therefore, to say 
that the Lok Sabha is not com petent 
to  provide for a Commission or for a 
Board or any such institution for the 
purpose of recruitm ent for which there 
IS no m achinery at present is absolutely 
wrong. This House is fully com petent 
to  discuss that matter.

Then, num ber two. Article 320, pro
viso, also clarifies that the President 
can take certain powers from  the U nion 
Public Service Commission and can ap
point certain other bodies for recruiting 
certain kind of personnel— as has been 
done by the appointm ent of special re
cruitm ent boards in the c ^ e  of IAS 
and PAS and others. In the same way 
there is another article in the Constitu
tion, article 3 1 2 ............

Shri Pataskar: T hat is not applicable. 
I say you can disctiss the resolution.

Shri M . L. D w ived i: All right. Now, 
it is clear that the resolution can be 
discussed and I am glad that this inter
pretation has been given.

M r. D eputy-Speaker: A point of
order has been raised by Shri Shree 
N arayan Das that in view of a specific 
provision having been made in the Con
stitution only for one Union Public 
Service Commission, this resolution is 
out o f order. The hon. M inister of Legal 
Affairs said that the words are ambigu
ous as to whether this Industrial Ser
vice Commission is sought to be ap
pointed— whether it is for the Centre 
or also for the States; it is not clearly ex
pressed. We know that this House has 
no jurisdiction unless by way of an 
am endment of the Constitution— whe
ther the State Assembly has juris
diction or not is another m atter— to 
regulate or to add one more Service 
Commission to  the States. The Consti
tution has to  be amended. I believe the 
M over of the Resolution has only in 
view that for the Union there should be 
another Industrial Service Commission. 
It appears so from  the language : on
the lines of the Union Public Service 
Commission— and not on the lines of 
the Union Public Service Commission
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and the States Public Service Commis- 
:sions; and I am sure he will confine it 
only to  the U nion services.

Then with regard to  the question 
whether an Industrial Service Commis
sion can be appointed in view of a  single 
Service Commission being contemplated 
in  the Constitution, it m ay be viewed 
from two aspects as the hon. Minister 
o f Legal Affairs has placed before the 
House. One is that the proviso under 
article 320 gives ample power to  the 
President— even under the existing Con- 
situation— to appoint ad hoc o r other 
Commissions as and when he deems it 
necessary and take away certain things 
from  the purview of the U nion Public 
& rvice Commission. The President acts 
not in his own discretion but on the 
advice of his Ministers. Therefore, in 
■effect, the Governm ent of the day is ask
ed today by the Parliam ent— if this reso
lution is passed— to do a certain thing 
which is within its pu rv iew ; or what
ever power the executive can exercise 
can  always be controlled by the Parlia
ment. Therefore, from  that point of 
view, this is quite in order.

Regarding the other position that was

placed before us by the hon. Minister 
o f Legal Affairs that there can be a 
direction by the House to  the Govern
m ent to get a suitable modification of 
the Constitution, I do not want to  state 
any opinion at this stage. My diflBculty 
is that so long as the Constitution 
stands, if instead of directly ameding the 
Constitution and bringing in a Bill, a 
resolution is passed here stating that an 
Industrial Service Commission ought to 
be appointed, whether we would be 
committed later on when a Bill comes 
before us because we have already 
adopted or passed a resolution that 
there shall be an Industrial Service 
Commission. When such a Bill comes 
up later, at the consideration stage can 
it be said that it is barred on account 
o f the rules and so on ? Under these 
circumstances, when this resolution is 
in order in the way that the executive 
government can make the President 
-establish an Industrial Service Commis
sion without any change in the law, it 
is unnecessary for us to go into the 
further m atter and enlarge its jurisdic
tion on a side issue. Therefore, I do 
not feel I am called upon to express 
my opinion so far as this m atter is con
cerned. The discussion on the resolu
tion  will g6 on.

BUSINESS O F T H E  HOUSE

M r. D epaty-Siw aker: I  may inform  
the House at this stage that tomorrow 
we will sit as we used to do whenever 
w ork in a  week was disturbed. Yester
day the work was held up. Therefore, 
the House will sit tom orrow  and transact 
such business as is on the agenda that 
will be circulated. •

C O M M ITTEE ON PRIVA TE 
M EM BERS’ BILLS A N D  

RESOLUTIONS

F o r t y - t h ir d  R e p o r t

Shrl Altekar (North S a ta ra ): Sir, 1 
beg to m o v e :

“T hat this House agrees with 
the Forty-third Report o f the Com 
mittee on Private Members’ Bills 
and Resolutions.”

F or the resolution of Shri M. L. 
Dwivedi 1 hour and 39 minutes are 
left and for another unfinished resolu
tion of Shri Raghubir Sahai one hour 
and 14 minutes are left. Shri Raghubir 
Sahai made a request in the committee 
that as his resolution regarding the 
Com m unity Projects was an im portant 
one and several hon. Members wanted 
to  speak thereon the time may be ex
tended by an hour or so. O i course, 
the time previously allotted was 2 
hours and 50 minutes and it was agreed 
to  by the House. It is now for the 
House to extend it. In respect of other 
resolutions, the time is as stated in the 
Report and I com mena this Report for 
the acceptance of the House.

Shri M. L. Dwivedi (Ham irpur D is tt) : 
My resolution, as pointed out by the 
Report o f the Committee, has only one 
hour and thirty nine minutes left for it. 
As is clear to you, some time has been 
taken up by the objection raised by Shri 
Shree Narayan Das and some time has 
been w asted. . . .  in the sense that we 
could not discusse the subject-matter 
of the resolution— and when the com
mittee has recommended a certain time 
for the discussion of the subject- 
matter, I request that the time limit 
may be extended by 21 minutes.

Sir, I  beg to move :

T hat at the end of the motion the 
following be added, nam ely :

“subject to  the modification that 
the balance of time available for 
discussion of the resolution re-
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garding Industrial Service Com 
mission be increased from  1 hour 
39 minutes to  2 hours.”
Shri Raghoblr Sahai (Etah Distt.- 

N orth-East cum  B udaun D istt.-East) ; 
Sir, to the m ain m otion I  have to  move 
a small am endm ent o r modification. 
W ith your permission, 1 beg to  m o v e :

T hat at the end o f the m otion 
the following be added n am e ly : 
“subject to  the modification that the 
tim e allotted for the discussion of 
the resolution regarding appoint
ment o f a Com m ittee to  examine 
C om m unity Projects and National 
Extension Service Schemes be in
creased by one hour and ten 
m inutes."

As Shri A ltekar was pleased to  
say, it is com m on knowledge that the 
subject o f Com m unity Projects is a 
very vital and im portant one and I  say 
that only through this Private M em ber’s 
Resolution this m atter has com e up 
before Parliam ent fo r the first time 
during the last four years. Only very 
few M embers have taken part so far 
in  the discussion o f this subject. M any 
m ore well-informed M embers are p re
pared to  take part in this discussion. 
D uring the Second Five-Y ear Plan we 
hear that some thing like Rs. 200 crores 
have been set apart for the develop
ment o f Com m unity Projects. This is a 
very vital m atter and a very im portant 
m atter in which the H ouse is interested, 
and I hope you will be pleased to grant 
an extension by one hour and ten 
minutes.

Some hon. Members: W e w ant that 
the time should be extended.

Dr. Suresh Chandra (A urangabad): 
I  have an am endm ent to the am end
m ent proposed by my friend Shri Sahai 
and that is that the 20 minutes should 
be divided between the two and so ten 
minutes should go into this Resolution 
and that one hour’s time may be ex
tended for the Resolution on Com m u
nity Projects.

The Minister of Legal Affain (Sliri 
Pataslaur): As the Representation of the 
People (Am endment) Bill was to have 
been taken up as first thing yesterday, I 
thought that today discussion on it 
would have been over and so I had 
m ade arrangem ents to  be out o f Delhi 
tom orrow . I  would like to  make a re
quest, if it is ^KMsible, to  keep it im m e
diately after the discussion on the 
President’s . Address.

Mr. Deputy-Speaker: On M onday
or Tuesday im m ediately after the dis
cussion.

Dr. Lanka Sundaram (Visakhapat- 
n a m ) ; M ay I point out that the debate 
on the President’s Address begins o a  
M onday and goes on for 12 h o u rs___

An Hon. M em lwr: F or 20 hours.

Mr. Deputy-Speaker: Let us have 
it im m ediately afte r the debate on the 
President's Address.

Sliri K. K. Basu (Diam ond H arbour); 
As the present Bill has been postponed 
till after the debate on the President’s 
Address, m ay I request that we should 
not m eet tom orrow  ? W e can instead 
m eet on some other Saturday because 
we have made some other arrangem ents 
fo r tom orrow.

Mr. Deputy-Speaker: The norm al 
practice, as hon. M embers know only 
too well, is that whenever we are not 
able to  sit on a particular day in a week 
and transact work, we make it up in 
that week. We have got sor m uch o f  
w ork and something comes in. So I 
would request m y hon. friend to try  and 
make it convenient to attend the House 
tom orrow.

So far as this resolution is concerned, 
two things are placed before the House.

Shri Kamath (H oshangabad): Did
the Business Advisory Com m ittee con
sider this m a tte r?

Mr. Deputy-Speaker: They need not 
consider this matter. The allotm ent of 
days is entirely in the hands of the 
Speaker and the Business Advisory 
Com m ittee need not advise him about 
it, but they only allot time, that is, the 
duration, for these things. We got on so 
leisurely yesterday and hon. M embers 
will kindly bear in m ind that there is 
no hustling through now. Even in the 
initial stages we must go on leisurely 
and try to  utilise every hour and every 
day which is possibly available instead 
o f rushing through or being hustled at 
the end of any particular session. Hon. 
M embers are conscious of this— those 
who particularly take a lot of interest—  
and I would therefore appeal to them 
to make it convenient to  be present here 
tomorrow.

Sliri K. K. B asu : Some Select Com 
m ittee meetings and some other things 
are fixed up for tomorrov^. We have 
often sat on Saturdays to  transact o u r  
work. The Business Advisory Com m ittee
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is meeting today, why cannot we post
pone tom orrow ’s sitting of the H ouse? 
The RepresenUtion of the People 
(Amendment) Bill is going to be taken 
up after the President’s Address. So, 
where is the urgency ?

Shri A lte k a r : You can have the
sitting on the following Saturday and 
not tomorrow.

M r. D eputy-Speaker: You must all
kindly com e and make it convenient to 
be present here tom orrow because we 
do not know what will happen before 
next Saturday.

Shri K. K . Basu: If one and all
Members go away like this, what can 
we do here ?

M r. D eputy-Speaker: I shall now
proceed with this. Two suggestions 
have been made or rather two am end
ments have been moved to this motion 
by Shri Altekar. Regarding the exten
sion of time to Shri Dwivedi’s resolu
tion, it is true that the time that was 
allotted was two hours and thirty 
minutes, out of which one hour and 
thirty-nine minutes have yet to be utilis
ed. The'* time taken is fifty- 
one minutes and the balance is 
one hour and thirty-nine minutes. 
AH that he wants is that this time 
should be rounded off into two hours. 
Dr. Suresh Chandra, instead of either 
accepting this o r not accepting it, wants 
to divide the 21 minutes into two parts 
of ten or eleven minutes. I think this 
resolution is an im portant one. W e are 
employing Service Commission men 
and there might be a separate category 
of persons for this purpose. There are 
a num ber of river valley projects, parti
cularly after the socialist pattern of 
society was accepted, and almost all 
im portant items in the public sector 
have to  be handled. Therefore, if the 
House is agreeable to give 21 more 
minutes for the resolution on the Indus
trial Service Commission, it will get 
two hours from  now. Normally, we 
include the points of order when time 
is allotted for discussion on a resolution, 
but there is also some force here that 
the point o f order raised is not related 
to the subject matter.

The question i s :
T hat at the end of the motion, 

the following be added, namely;
“subject to  the modification that 

the balance of time available for 
discussion of the resolution re
garding Industrial Service Com
mission be increased from  1 hour 
39 minutes to  2 hours.”

3— 3 Lok. Sabha

The m otion was adopted.
M r. D epnty-Spcaker: Let me com e 

to Shri Sahai’s am endment. The balance 
left for his resolution on the Com m u
nity P ro je c t is 1 hour and 14 minutes 
and he wants another 1 hour and 10 
minutes. Norm ally the maximum time 
that is allotted for a resolution is 4 
hours. Two hours and thirty minutes 
were allotted originally considering the 
im portance of the resolution. Now  I 
find that interest is evinced by several 
M embers from  various States, and as 
you all know, the Com m unity Projects 
are spread over all the States in India.

The question is :
T hat at the end of the motion, the 

following be added n am e ly :
“subject to the modification that 

the time allotted for the discussion 
of the resolution regarding appoit- 
ment of a Com m ittee to examine 
Com m unity Projects and National 
Extension Service Schemes be in
creased by one hour and ten 
minutes.”

The m otion was adopted.
M r. D eputy-Speaker: The question

i s :
“T hat this House agrees with 

the Forty-third Report o f  the Com
mittee on Private M embers’ Bills 
and Resolutions subject to  the 
modification (i) that the balance of 
time available fo r discussion of 
the resolution regarding Industrial 
Service Commission be increased 
from 1 hour 39 minutes to  2  hours, 
and (ii) that the time allotted for 
the discussion o f the resolution re
garding appointm ent o f a  Com m ittee 
to examine Com m unity Projects and 
N ational Extension Service Schemes 
be increased by 1 hour and 10 
minutes.”

The m otion was adopted.

RESOLUTION R E : IN D U S T R IA L  
SERVICE COM M ISSION

«ft. P rofir (m rs r  a  ’F<nT>T): ^

TfT <TT a m I
TT TOT ftjTT »mT t  I

arn# ^ # arrt amrnyrr
«rr ant # ^ ?

M r, D eputy-Speaker: I  cannot say.
W e expected that either of these would 
collapse or may finish, but in view o f
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[M r. Deputy-Speaker]
this am endm ent, it may not be possible, 
but the hon. M em ber will get his 
chance certainly in the next ballot.

Shri S. V. Ramaswaipy (Salem ): 
Does it m ean that the resolution of 
Shri Dwivedi will occupy the rest of 
the day ?

Mr. Deputy-Speaker: We are start
ing at 3 p.m. now and as the duration 
of 1 hour and 39 minutes has been 
extended to two hours, the rest of the 
day will be occupied by Shri Dwivedi’s 
resolution.

Shri T. B. VHtal Rao (Khammam); 
T hat means that the resolution on Com 
m unity Projects will be shut out.

Mr. Depnty-Speaker: It is partly
heard and, therefore, it will not be shut 
out.

Shri K am ath (H oshangabad): How
long shall we sit tom orrow  ?

Mr. Deputy-Speaker: I am told it
will be for about three or three and a 
half hours.

The Minister o f  Legal A ffain (Shri 
Pataskar): I now understand that the 
Business Advisory Com m ittee will be 
m eeting at 4-30 p.m. and I am prepared 
to  make a change in my p ro ^a m m e 
and be here tom orrow  if my Bill could 
be taken up  first.

Mr. Deputy-Speaker : W hatever has 
to  be said has been stated by the hon. 
M inister generally and the House seems 
to  be in agreem ent with the various 
im provem ents that have been m ade in 
the Bill. U nder the circumstances there 
m ay be no difficulty even if  the hon. 
M inister could not be here. I t is enough 
i f  some other M inister were here to get 
along with our work.

Shri Pataskar: W e have spent about 
th ree hours today on the Bill and I 
th ink we might finish it in two hours 
tom orrow .

Pandit Thaknr Das Bhargava (Gur- 
g a o n ) : M ay we understand that this
Bill will be taken up tom orrow  as the 
first thing and thereafter according to 
the agenda ?

Mr. Deputy-Speaker: Yes. Now I
c d l  upon D r. Lanka Sundaram  to begin 
his speech. The hon. M em ber will have 
fifteen minutes.

3 P.M.
Dr. Lanka Sundaram (Visakhapat- 

nam ^: A fter the alarms and excur
sions we have gone through, I am glad 
there is an opportunity available now 
for a discussion of the resolution of my 
hon. friend, Shri Dwivedi, who I must 
say has moved his m otion with great 
m oderation and knowledge of facts.

1 only regret that this hon. House 
should have to spend nearly an hour 
for the discussion of a point of order 
which should not have been here at all 
if  only my esteemed friend— I should 
congratulate him on his elevation to 
the position of the M inister in the 
M inistry of Hom e Affairs— had con
sulted the Law Ministry earlier and 
then made the observations. You will 
notice that this debate is dragging on 
from  25th Novem ber, to  9th December 
and now to the 17th of February. 1 only 
draw  attention to  this point to  em pha
sise my astonishment at the very casual 
m anner in which G overnm ent is seek
ing to  dispose of questions of such im
portance. .

The Lok Sabha would recall that as 
early as 10th Decem ber 1953. I had 
the privilege of bringing a m otion on P ar
liam entary control over the public cor
porations. If I am not grossly mistaken, 
my friend, Shri Dwivedi’s Resolution 
today is an offshoot o f the discussion 
we had had in this Lok Sabha. I do not 
wish to  weary the House with a recapi
tulation of w hat I said and what other 
hon. M embers had said. I would like 
to  say that the undertakings then given 
by the hon. Finance M inister towards 
facilitating some sort o f a progressive, 
increased and effective control o f Parlia
m ent over public corporations had not 
been fulfilled. 1 have got the record 
here. And I regret to say that solemn 
undertakings given on the floor of the 
Lok Sabha by no less a person than 
the F inance M inister that Parliam ent 
would be invested with powers to con
trol and regulate public corporations 
have not been fulfilled. In  fact, there 
is a relevant passage here that in the 
Com panies Bill which we passed there 
would be some provision made, but I 
regret to say that even that provision 
was not available. I qnly recapitulate 
this point in order to  emphasise my 
view that Shri Dwivedi had done great 
service by bringing this motion which 
I  am sure, after the clarifications given by 
the hon. Law Minister, the H om e 
M inister or, rather the M inister in the 
M inistry of H om e Affairs, would not 
have any objection to  accept.
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E)uring the past four years o f our 
Republican Parliam ent, I have com e to 
notice a s o r t . of a nonchalant attitude 
on  the part o f the G overnm ent towards 
ihe public corporations.

[S h r i  B a r m a n  in the Chair]

You will find this. I am happy to  
state that you and I had the privilege 
of sitting in the Estimates Committee, 
and with your permission I would quote 
two reports o f the Estimates Committee 
on this very same question in order to  
pin-point the im portance and the 
m anner in which this is to  be done.

Here is the N inth Report o f the 
Estim ates Com mittee. It says at page 
1 6 :

“ ----- there is need that the
whole object behind these princi
ples is not reduced to  a farce or, 
in other words, it is imperative that 
an  Undertaking should be run and 
controlled by persons who have 
the necessary calibre and who will 
inspire cqpfidence to  produce the 
necessary results.”

That refers to  the officers entrusted 
■with the task of running the public 
sector in this country.

Again, it is re-stated. I come to  a 
later report. You and I had the privilege 
o f  working on this Committee, too. I 
refer to the Sixteenth Report. I crave 
the indulgence of the House to quote 
a  little more extensively than what I 
had done from  the previous report. It 
is at page 3.

“In an ordinary public limited 
company ultim ately the share
holders have the final control and 
the Board of D irectors who also do 
have a financial interest in such 
com panies are subject to the con
trol of the shareholders. In a G ov
ernm ent undertaking organised as 
a public limited company, however, 
these safeguards for the efficient 
running of the organisation are 
provided in the shape of Parlia
mentary Control and the laying 
down of policy by the Cabinet.
The problem o f the relations bet
ween the M anaging D irector, the 
Board of D irectors and the Minister 
as well as the relations between 
t t e  Directors o f the Board and the 
Managing D irector become a 
mfficult and crucial one. The 
Committees consider that the Boards 
of D irectors who have been ap

pointed to  the various public 
undertakings have not been fulfil
ling ai^y useful role in as much 
as they are all nominated by Gov
ernm ent, mostly from  the G overn
ment officials of the various 
Ministeries, their powers being 
limited. They meet after long in
tervals and except for being modell
ed on the pattern of organisation 
usually adopted in a Private Joint 
Stock Com pany, nothing of impor
tance either from  the point o f 
G overnm ent o r from  that o f the 
undertaking has been done by 
them. The Committee, therefore, 
feel that this system of appointing 
Boards o f D irectors should be 
done away w i th . . .  .T he members 
should be men of wide experience 
preferably prom inent businessmen 
and some at least o f them should 
be persons of experience in finan
cial m atters and in the technical side 
of the undertaking. The Chairm an 
and members of such boards should 
w ork collectively and on a func
tional basis. The Chairm an should 
have in exceptional circumstances 
and where conditions dem and, suffi
cient power to exercise his discre
tion so that there is- no delay or 
waste o f expenditure.”

One of the most im portant statutory 
Committees of the Lok Sabha had 
reported on this question in two re
ports. W hat is the result ? You and I 
personally are aware of the u tter futility 
o f any recommendation even o f a 
statutory committee, because, as I have 
said. G overnm ent for the time being is 
nonchalant in its approach to the prob
lems of this character. I again repeat 
that assurances given on the floor of 
Lok Sabha by the F inance M inister 
have not been fulfilled so far even after 
2 i  years. T hat is a very sad state of 
affairs.

The Deputy Minister o f Production 
(Shri Satish Chandra): W hat assurance?

Dr. Lanka Sundaram : My hon. friend 
has now shifted to  the Production 
Ministry. If he looks up the record, I 
am sure he will find them. A t the time 
when they were given, he was dealing 
with Defence, I believe.

Shri Satish Chandra: He referred
to certain assurances of the Finance 
Minister. I think he m ay be more ex
plicit.
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Dr. Lanka S u n d aram : I have got the 
record and I can give them. But that 
is a small point. I am afraid that re
cently at the N ational Development 
Council a docum ent was circulated. It 
has been recognised there that the most 
im portant condition for the expansion 
o f the public sector in industry is the 
creation of suitable technical and 
managerial cadres, keeping in view the 
requirem ents over a period of 10 to 15 
years. Personnel have to be trained in 
large numbers not only for the specific 
projects to be carried out in the public 
sector— both Centre and States— but 
also to enable the State to undertake 
im portant functions in relation to  the 
private sector. Detailed proposals to 
this end have to be worked out. So, 
that seems to be the decision reached 
on the manner in which the public 
sector is to be controlled.

Having said that, 1 would hke to 
briefly review the position today. I have 
listed a number of instances where peo
ple are recruited to the public sector 
without any reference to past experience 
or even present competence, even as 
against the directives of the statutory 
committees of the House like the Esti
mates Committee and the Public Ac
counts Committee. I would not like to 
go into that m atter in detail again. But 
I may say without the fear of contra
diction that the vast public sector in 
this country is growing out of recogni
tion day by day. It will perhaps grow to 
the farthest limit imaginable under the 
Second Five-Year Plan according to 
the draft memorandum of the Planning 
Commission. It is run— to my great
regret and astonishment— and it con
tinues to be run on a j'oint Secretary 
to a Joint Secretary basis. I have some 
experience of these institutions and I 
dare say you will also endorse this 
position because you also had similar 
experience of these undertakings when 
we worked for three loni? years on the 
Estimates Committee and its sub-Com
mittees.

W hat is happening ? Let me give one 
concrete example. Take Sindri Fertili
zers. How does the factory w o rk ; how 
is it incorporated ? 99 per cent o f the 
shares are owned by the President of 
the Republic and one share stands in 
thp name of the relevant Joint Secretary 
— that is the man running it there, the 
Joint Secretary or a man of the posi
tion of the Joint Secretary. A nother 
Joint Secretary sits here in control. It 
is almost the same with the Visakha- 
patnam shipyard. You can go on multi

plying the instances. I can say without 
fear o f contradiction— I repeat it— that 
today the vast public sector of the 
country is run on Joint Secretary basis. 
It is a most deplorable state of affairs. 
On a previous occasion I listed certain 
industries and illustrated how one man 
was shifted from one place to another 
in quick succession— from the Sindri 
Fertilisers to the Production Ministry 
and to the Revenue Board of the A ndhra 
State— three times in nine months. That 
is the way in which the public sector is. 
being handled and that is the reason 
why I heartily endorse the position 
taken up by my friend, Shri Dwivedi 
in bringmg forward this Resolution.

The hon. Law Minister, a few minutes 
ago, quoted the proviso to sub-section 
(3) of article 320 of the Constitution. 
Even without amending the Constitu
tion, I am prepared to  say on the basis 
of some experience I possess about 
which I am going to mention a few 
words in a minute, that the objective 
of the resolution can be reached. That 
is why 1 appealed to my friend Shri 
D atar not to raise any f\irther objec
tions, of the type he raised last time, 
till the time the debate culminates 
towards the end of this evening.

The Minister in the Ministry of Home 
Affairs (Shri Datar): I promise not to
raise any constitutional objection.

Dr. Lanka Sundaram : 1 am satisfied 
with that. I had the privilege of work
ing— 1 do not know how to call myself, 
as member, adviser or something like 
that— with several boards of the UPSC.
I had experience of a dozen of them 
and 1 am going to sit on two more next 
week. W hat is happening there ? Where 
the existing members of the UPSC are 
considered not particularly qualified to 
select candidates, whoever has a parti
cular capacity of a technical character 
is called in. The procedure is already 
in force in this country for inviting 
people who have some knowledge of 
the problems at issue, with the result 
that even a non-technical man like 
myself had the opportunity of being 
invited on such occasions, for example, 
on publicity matters and one or two 
other issues where 1 am supposed to 
have some little experience. 1 know 
more than two or three non-officials 
have been associated on -the same 
board with members of the Public 
Service Commission. I ask Shri Datar: 
what was his difficulty to have action 
taken under the provision to sub-clause 
(3) of article 203 of the Constitution? 
I would ask him not to indulge in any



113 Resolution re. 17 FEBRUARY 1956 Industrial Servict Commission 114

further technical objections. He has 
£iven up constitutional objections, but 
then other categories o f technical objec
tions may remain. 1 appeal to  him very 
strongly not to raise any such objec
tions. A fter all, this resolution is try
ing to convey to the Government, for 
the time being, the sense of the House 
o n  a given point. A fter all it is not 
mandatory, and it certainly will not 
become operative automatically. There 
are ways in which consultations can take 
place, nnd all hurdles which he listed in 
December last when he intervened with 
a lecbnical objection can be tided over 
if  we make an attem pt to  sit together 
and arrive at a common measure of 
approach to a problem of increasing 
importance.

It is rather difficult to give a correct 
•estimate as to the total volume of 
money invested in the present public 
sector. 1 once estimated at Rs. 600 
crores a n d .J f  you will rccall, 1 remem
ber the Finance Minister did not take 
much serious objection to that at tliat 
time. It is jle a r  that little by little, by 
nationalisation of insurance and other 
projects, the public sector is expanding. 
There is a heavy programme of indus
trialisation and it is growing at a rapid 
pace. Very soon I am sure we will have 
to face up a situation where the public 
sector in terms of investment of capital, 
in  terms of turn-over of business to be 
done, will increase or will rather out
shine the private sector however rich 
the present position may be. That being 
the case it is the solemn duty of each 
Member of this House to bring about 
a medium of approach to the recruit
ment of the higher personnel of the 
various undertakings in the public sec
tor. I have said on a previous occasion—
1 am sure the House will excuse a 
short repetition of the same— that a 
policeman was put in charge of Civil 
Aviation at one time. I have no objec
tion to the man concerned and I do 
not want to draw in any personalities.
1 am only drawing the attention of the 
House to a particular point. Then again 
a man in the Food Ministry was sent 
to  build ships. God only knows where 
he will be finally shifted. It has become 
a bureaucratic paradise. I know that 
they are not posted as such due to their 
competence or trained experience. They 
are only being put there in terms of 
seniority of service either in the Centre 
or in the States. That is not the manner 
in which the growing, ever widening 
public sector is to be managed. I am 
not here to list out the scandals which 
•came out as regards the management

of certain institutions of the public 
sector like the D am odar Valley, the 
Bhakra Nangal and so on. But my only 
point is this. It is the solemn duty of 
tliis House to  lay down the manner in 
which the higher managerial personnel 
of the various undertakings of the G ov
ernm ent in the public sector are recruit
ed. I would straightaway say that 
no man should be appointed to anv 
institution in the public sector without 
being first, what you call, sent abroad 
if necessary, and in any case trained 
adequately to hold that position. This, 
Sir, is not happening in the country with 
the result the Estimates Committee 
times out o f num ber has repeatedly 
drawn the attention of this House to 
this matter. In addition to the obligation 
of this House to enforce the recom
mendation of a statutory committee of 
this House, namely, the Estimates Com 
mittee, looking from another angle, 
you will recall. Sir, the report of the 
Public Accounts Committee— the scan
dals portion of it— has got to be imple
mented.

1 think. Sir, this resolution has not 
come a day too soon. We are going 
through this process very slowly be
cause of the, not of the nonchalant atti
tude but I would say, the very casual 
manner in which the spokesman of the 
Government are dealing with questions 
of this nature. I would make a final 
appeal to Shri D atar not to throw any 
further objection in the course of the 
discussion today but to allow this mo
tion to be accepted by the House un
animously.

Shri Thimm aiah (Kolar— Reserved—  
Sch. Castes): Mr. Chairman: 1 support 
this resolution moved by Shri. M. L. 
Dwivedi. The resolution before the 
House contemplates for the appoint
ment of an Industrial Service Commis
sion for the purpose of recruiting qua
lified and suitable persons for Govern
ment run industries and other institu
tions.

Now, the present Public Service Com
mission is not expected to 'b e  a body 
of experts and they are not expected to 
know much about the technical and in
dustrial subjects. I think it is essential 
that we should have an Industrial Ser
vice Commission in view of the increas
ing activities in the public sector and 
the technical field. In the First Five 
Year Plan we have established many 
industries which krc under completion. 
In the Second Five Year Plan we arc 
proposing to spend a huge amount of 
public money lor starting big industries.
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[Shri Thimmaiah]
In order to have a h i ^  standard of 
efficiency in the industries and also to 
inspire confidence among the public that 
the personnel working in the industries 
will attain the desired satisfactory results 
we must have an Industrial Scrvice 
Commission.

Today the Public Servicc Commission 
consists mostly of people with adminis
trative knowledge. Though for selecting 
technical personnel they have experts 
associated with the Public Service Com 
mission most of the technical personnel 
will be selected by the adm inistrative 
officers. Candidates for only a few tech
nical vacancies are selected by the Public 
Service Commission. The Public Service 
Commission has got enormous work 
and they will have no time to select 
candidates in time required for a parti
cular industry in the public sector, ^ m e -  
times, as you know, the Public Scrvice 
Commission interviews candidates after 
a  year. They publish the vacancies in 
the Gazettte and after a year they call 
the applicants for interview. Sometimes, 
1 am told, the Public Service Commis
sion while interviewing the candidates 
put questions to them which they are 
not expected to know. For example, if 
a student is well-versed in engineering 
he is tested in politics, history and so 
on. If a candidate is required on the 
technical side . . . .

Mr. Chairman: Order, order. We arc 
not discussing the competence o r  in
competence of the UPSC.

Shri Velayudhan (Quilon cum  Mave- 
likkara— Reserved— Sch. Castes): He is 
only comparing.

Mr. Chairman: That is also not 
proper.

Shri Thimmaiah: Therefore, if you 
have an Industrial Service Commission, 
a body which is well-versed in techni
cal subjects and with good knowledge 
of industries it will be easy for them 
to select proper and suitable candidates 
for the various posts to  be filled up. 
U nder the present set up the Public 
Service Commission cannot discharge 
its duties in view of the fact that they 
have got enormous work before them. 
As we increase the public sector under 
the Second Five Y ear Plan the appoint
ment of an Industrial Service Commis
sion will help the nation to  progress 
much faster in the industrial field.

Dr. Lanka Sundaram referred to  the 
management of industries. Secretaries 
and Joint Secretaries are made direc
tors o f the industries and it is they who

mould the policies o f the industrial con
cerns. You know, how far the Secre
taries and other administrative officers 
will be able to  mould the policies o f 
industries and how far they can success
fully cariy  out the work connected 
with the industries.

In the interests of the country, in 
order to have industrial progress, we 
must have an Industrial Service Com
mission, so that our industries can  pros
per much more. Therefore, I support 
the Resolution moved by Shri Dwivedi.

The present Public Service Commis
sion selects officers only for the higher 
posts. In the industries, even an ordi
nary man is expected to be a skilled 
worker. But the candidates for the  
lower category of jobs are not select
ed by the Public Service Commission. 
They are selected sometimes by a per
sonnel manager or a managing direc
tor, who may not be a technical man.
I know several industries where the 
personnel m anager who selects the can
didates is not at all a technical man. He 
is only an administrative ofticer in the 
grade of an Under Secretary or at the 
most a Deputy Secretary, who need not 
have any technical knowledge. If you  
do not have proper agency to select 
proper candidates even for lower cate
gory of jobs, I think you cannot have 
industrial efficiency in any industry in 
the long run. Because we do not know 
what efficiency is, we will call whatever 
we get as efficiency. We have to  call it 
efficiency, because we do not have ex
perience of better efficiency. I feel, 
therefore, that a seperate Industrial Ser
vice Commission is necessary for the 
successful running of industries on an  
efficient basis.

At present the Governm ent or the 
Public Service Commission decide the 
terms and conditions of appointment. 
But the Government o r the Public Ser
vice Commission may not be in a position 
to know how much salary they have tO' 
pay to a particular officer who is a 
technical man. If you pay a lesser salary 
to a technical man, that technical man 
will not evince much interest; he will 
not show his talent and he will not apply 
his mind to  the job, with the result 
that the industry may not work effi
ciently. If you have an Industrial Ser
vice Commission, they will know the 
nature of the work and they will know 
what salary must be fixed for a techni
cal post. Thereby they can encourage 
that officer to put his heart and soul 
into his job and make the industry work 
much more efficiently. From  whichever
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aspect you may look at it. I  think we 
need an Industrial Service Commission, 
especially in view of the fact that the 
public sector is expanding in our 
country.

Lastly, in the report of the Estimates 
Committee it is stated that a recruit
ment board will have to be formed in 
order to select proper personnel for the 
various industries in the public sector. 
You may call it a Board, a  Committee 
or an Industrial Service Commission, 
but 1 think it is high time that Govern
ment appoints such a body. There is 
a necessity for a seperate body of ex
perts to select proper personnel to the 
various industries in the public sector.
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*p?rWf ^  ^  i



119 Kt^olution re. 17 FEBRUARY 1956 Industrial Service Cemmssim 120
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T hat for the original Resolution, the 
following be substituted, nam ely;—

"This House is of opinion that 
a Committee be immediately ap
pointed to examine and consider 
the necessity, desirability and fea
sibility of having seperate Indus
trial Service Commission on the 
line of the Union Public Service 
Commission for the purfMse of re
cruiting qualified and suitable per
sons for government industrial 
undertakings together with the 
question of creating an All India 
Economic Service."
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Shri K . K. Basu (Diamond Harbour):
I have already moved an amend
ment to the resolution moved by Shri 
M. L. Dwivedi. My amendment only 
relates to the composition of such a 
service as contemplated in the resolu
tion. In that amendment 1 have stated 
that the composition should be such as 
to get people who have knowledge in 
technologies, in applied sciences, and a 
knowledge in economic affairs. These
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things have to be borne in mind. As far 
as 1 can understand, I can say that this 
is the wish of all the sections of the 
people with the expansion of the public 
sector in industry in this country.

Our Constitution has adopted the goal 
as the welfare state. Subsequently, the 
party in power has tried to amplify in 
its different pronouncements that they 
are m oving towards a socialist pattern. 
W ithout going into the merits o f their 
work, it is true that we are all agreed 
that there should be an expansion of 

the public sector. That has been the trend 
of the economy in our country. Of 
course, there may be differences of out
look as to the manner o r speed at which 
the public sector should be expanded. 
But, it is an accepted fact that we have 
expanded the public sector and during 
the next five years, it is ^oing to be 
expanded beyond the possible imagina
tion of some Members. It is absolutely 
necessary in a country like ours, when 
the public sector is expanding, that 
there should be such an institution set 
up in order to see that the money pro
mised to be spend is spent in the best 
interests of the nation.

Our experience during the last 6 or
7 years, when certain industrial under
takings have been set up in this c o u n ty  

■either as public limited corporations in
the name of the President o r Secretary

-or Joint Secretary, or statutory corpora
tions like the D.V.C. or some other cor
poration, for the common benefit of
our countrymen, unfortunately, is this.
In their functioning, we have had to ap
point committees to enquire into report
ed mismanagement, etc., on many oc
casions. The finding has also been that
there has been mismanagement. On
some occasions, two important Com
mittees of the Lok Sabha, the Estimates
Committee and the Public Accounts
Committee, have made comments as to
the manner in which public funds are
sought to be utilised by these corpora
tions or individuals concerned. I feel
that the main defect lies in the constitu
tion of the administrative head of these
organisations. Unfortunately, we have
still to accept the legacy of the British
that a member of the Indian Civil Ser
vice is not only a heaven-born person,
but he is fit for any work and possibly
he could do more than a human being
can do. Over every organisation, we have
put either a member of the Indian Civil
Service or a person who has retired
from Government service, either in the
railway or the posts and telegraphs. It
is one thing that these senior officials

have been bred in the British atmos
phere, however nationalistic they may 
have been—̂ unfortunately most o f them 
were not. These people were used to 
clear files and accept the directives of 
the senior British officials. Today in a 
welfare economy, we must have persons 
who have an enterprising outlook, who 
have a good imagination, to build up 
the country as we like. Unfortunately 
most of the people at the top now are 
not, like this.

As a member of one of the Parlia
mentary Committees, I had to go to the 
Sindri Fertiliser factory. A  retired offi
cial of the Railway Board has been made 
the managing director of the organisa
tion. After we went round the factory, 
some of the lower grade employees 
met us. A  friend of mine 
who hails from Bihar told me 
that after several months, for the first 
time, the managing director entered the 
factory. He drives from His house to 
the air-conditioned office and goes back.
I do not know, we were there only for 
a few days, I am not in a position 
exactly to say to what extent he is effi
cient o r inefficient. But, you must judge 
this fact. Here is an official who is put 
in charge of an enterprise in which the 
nation has invested a good deal, for 
which it expects a return, if  we want 
to build up this organisation, it is nece.c- 
sary that every participant in this enter
prise, from the coolie right to the top 
should have this feeling. It is said that 
labour is not working. But, we forget 
the phychological, human approach. 
H ere is a man who is the managing 
director. He may be otherwise efficient. 
He drives to the air-conditioned office 
and goes back. He may be good in 
clearing files and sending reports to the 
Ministers. But, he cannot evoke the en
thusiasm of the workers. The lower 
grade employees should have the feeling 
that they and the managing directors 
are parties in this joint corporation. 
Here is a small thing. We enquired about 
the housing problem. We were told thai 
the unskilled labourers, most of them 
Santhalis, have no accommodation. Some 
30 or 40 have been provided. We 
understand there is shortage. At the 
same time, some of the houses of the 
officials and the office rooms have been 
air-conditioned. People in our country, 
even big persons, work in our country 
in the scorching heat without air-condi
tioning. It may be that for providing 
houses to 40 per cent, of the people we 
may require Rs. 1 crore and we may 
have spent one lakh of rupees on air- 
conditioning. The Government may get
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up and say this. This sum of Rs. 1 lakh 
may have provided only 50 houses for 
these Santhali workers who have to come
8 miles, who are living in  thatched 
houses.

W hat do they feel ? They feel it is 
the same thing as if they are working 
under European employers, because 
these bosses do not look after their in
terests.

In the m atter o f housing, for example, 
we have worked out a proportion bet
ween the needs of the lower grades and 
the top class. The relative importance 
that is g i ven . . . .

Mr. Cbairman: T hat concerns the 
broad policy of the Governm ent, not 
the officers. It is not the officers that 
m ake the houses.

Shri K. K. Basu: I begin with the
psychological approach. The difficulty is 
these particular officials try  to  justify 
all this because they are brought and bred 
up in an atmosphere in which the com- 
m an has no place. T hat is my grouse 
against them, though I  am willing to 
concede that they may be absolutely 
efficinet otherwise, in dealing with files 
ctc. I say we must look to 'the human 
aspect o f things. A psychological ap
proach is necessary if you want to suc
ceed in the public sector. The whole or
ganisational set-up must be such that 
all persons from the lowest to the high
est feel that they are common parti
cipants in the building up of the nation, 
and also that their needs are looked after.

A railway official has been deputed 
in connection with the development of 
K andla port. I do not know what special 
technical or organisational experience he 
had. Dr. Lanka Sundaram pointed out 
that an official from the Food Ministry 
was put in charge of the shipyard, from 
there he is sent to some other place. 
An I.C.S. man is in charge of the D.V.C. 
It is found by a committee that he is 
not wanted. The next day he is shifted 
to the nationalised steel plant o r some 
Governm ent corporation. I do not 
know what is the value of the Com 
m ittee’s finding that that gentleman 
could not fit in with the present set
up of nationalised undertakings. Simi
larly, we know in Sindri, Shri. B. C. 
Mukerjee— I do not know him person
ally— was appointed. The national exche
quer had to spend a good deal o f money 
to study the problem of fertilisers. But 
within three months he is transferred 
to the Air Lines Corporation. I remem

ber that in reply to tne debate th e  
M inister said that he was an efficient 
officer and so his services were taken. 
Now, I understand, from  the A ir Lines 
Corporation he has been shifted to. 
somewhere else.

Shri Sadsh Chandra: Again to ferti
liser.

Shri K. K. Basu: By the time h e 'h a d  
learnt something about the A ir C or
poration, he would have forgotten 
everything about fertilisers.

To build an industry it needs a dif
ferent outlook, enterprise, imagination 
etc., which is not found in the Govern
ment officials. Therefore, I feel the time 
has come when the G overnm ent must 
consider having some sort o f unified 
control so far as appointments to these 
nationalised concerns are concerned.

Last time I went to the shipyard we 
were told that there was a dearth of 
engineers. But there are quite a number 
of unemployed engineers with theoreti
cal background who can be given spe
cial training and put on the jobs. In
stead, we im port foreign experts whom 
we find after five or six years to be 
incompetent. W hen questions were ask
ed about the perform ance of shipyard 
o r the machine tool industry in Banga
lore all sorts of difficulties were being, 
pointed out, but now the truth is known. 
It is due to  the personal management 
of the Joint Secretary here or the M ana- 
ginig D irector there who were not com
petent to understand the complications 
of the industry. They misguided the 
G overnm ent about the capacity of the 
foreign experts, and the nation’s money 
has been wasted.

In the Indian Industries Fair we have 
seen that under the championship o f  
Tatas and others, the private sector has 
gone all out to show that the experience 
of the last seven years has proved that 
the public sector has failed wherever 
it has tried. We are now going to 
nationalise an im portant sector of the 
national economy, especially financc, 
namely, insurance. I find that many of 
the custodians who have been appointed 
— 1 hope they are temporary— are also 
connected with this industry and against 
whom there may be some allegations. I 
feel that if Vou put some officials who 
have no connection with the industiy 
but who have passed economics exami
nation and have the theoretical know
ledge required, they would be able to- 
run these institutions.
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We have got to  create a special cadre 
who will be able to  work effectively 
the expanding public sector.

W hat will be the attitude of our un
employed engineers when we advertise 
that there is a dearth of personnel and 
bring in foreigners. The other day in 
the D am odar Valley Coroporation 
11,000 people were going to be retren
ched, while at the same time in another 
section more or less of the same nature 
we are going to  recruit new men. W hat 
will be the attitude of these people to 
be retrenched ? They would feel that if 
they do their best, they would lose 
their jobs the earlier. W ithin 
the D .V .C  itself when a particular dam 
was finished people were retrenched 
while for another dam which was 
under construction new people were 
being taken in. The argument was that 
though the other dam  was also under 
the D.V.C., the recruitm ent was being 
done locally. An engineer at the age of 
25 gets a job and works for five years 
in the D .V .C., does his best to construct 
a particular dam, and the result is he 
loses his job. O ur Prime Minister shouts 
and declares that he wants the people 
to  work hard for the country, but you 
must create a psychological atmosphere. 
The persons should feel that they are 
not only working for the benefit o f the 
country, but that their own future also 
will be guaranteed. Therefore, I urge 
fhat we must accept the spirit o f the 
resolution and try to set up some sort 
of organisation which will look after 
our expanding public sector, so that it 
muy inducc all, from the unskilled 
labourer to the top engineers, to give 
of their best in building up the country. 
We should see that the public sector 
does not behave in a way that it be
comes a waste and not a real benefit to 
the common man. I hope the House 
will accept the spirit of the resolution.

Shri L. N . Mishra (Darbhanga cum  
Bhagalpur): I would like to thank Shri. 
M. L. Dwivedi for having given the 
Lok Sabha a chance to discuss this im
portant question. 1 entirely agree that 
there is need for having a cadre of In
dustrial and Economic Service. How we 
should have, and when we should have 
are all matters for G overnm ent to consi
der. I am not very much interested in 
having a separate Public Service Com 
mission for it, but I am interested in 
having this cadre.

Our services have done a good job, 
especially after Independence. They have 
built up a tradition of which anyone

can be proud. Yet, in spite o f tnis, to 
my mind, they have not been able to  be 
dynamic and flexible enough to adjust 
themselves to the needs of a State which 
is dedicated to a socialist system of eco
nomy.

For the last five years, we have been 
having a planned system of economy. 
Wa had the First Five-Year Plan, and 
we are now having the Second Five- 
Y ear Plan. All these things mean addi
tional functions for the State. The func
tions of the State are developing; every 
day, we are multiplying the functions 
of the State, and we are covering newer 
and newer spheres o f activity. But we 
find that the same set o f people are be
ing asked to  take up the new responsi
bilities.

M r. hon. friend Shri K. K. Basu was 
right when he said that some chief sec
retary or a departmental secretary was 
put in charge of the Sindri fertiliser 
factory or something like that. W hat is 
the position today ? The same ICS or 
IAS m an can be a departm ental secre
tary, can be the chairm an of the DVC, 
can be the general manager of the 
Sindri fertiliser, and what not.

Dr. Lanka Sundaram: T hat is the tra
dition built up, which you compliment
ed a little while ago.

Shri L. N . Mishra: To my mind, it 
looks not odd but rather funny to expect 
everything from  the same cadre of 
f)eople.

I know that the men who are select
ed for our services arc men of high 
calibre. But it does not follow that men 
of high calibre would adjust themselves 
to the responsibilities that might come 
upon them in the course of their long 
service. 1 therefore do feel that there is 
a need to have a sepcrate cadre of In
dustrial and Economic Service.

Recently, we had the new company 
law. Now, we are nationalising in
surance. And we are going to take in
terest also in the stock exchanges. And 
then, we are having these finance cor
porations. In this way, new ventures are 
developing. We are encouraging still 
more the public sector in the Second 
Five Y ear Plan; we are going to have 
many new industries in the public 
sector.

I had a chance to look into the re
ports o f some of these undertakings, as 
a Member of the Estimates Committee. 
I would like to  say that our work has 
definitely suffered. W hat about the
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Scindia Steam Navigation C om pany? 
What about many other State under
takings ? Excepting the undertak ing  
which are run oy the Ministry of Rail
ways, and the Sindri Fertiliser Factory,
1 might say that the story of all other 
State undertakings is not very encourag
ing. 1 am not very much disappointed, 
but 1 do feel that the cadre has got to 
be changed.

Moreover, the officers who are put in 
charge of these undertakings have not 
been given enough powers to take ini
tiative and to exercise discretion. They 
are bound down by the ordinary service 
rules, with the result that they cannot 
make decisions on the spot; they can
not take any initiative, and they cannot 
have that discretion which is required 
for any managerial service of the nature 
that they have been entrusted with.

I therefore feel that a new cadre 
should be created, and the men in that 
cadre should be given enough powers 
so that they could excercise their dis
cretion and take initiative. Only through 
this way we can expect better results.

W hen our hon. guests the leaders of 
the Communist Country were touring 
the country, they were surprised to hear 
that our milk dairy at Bombay was not 
a profit-giving concern. That is a fact, 
no doubt, but it is not because they 
cannot give profits there, but it is be
cause there is something wrong with the 
organisation, which we have to look 
into.

In Britain, the Labour Government 
went in for State undertakings, but they 
did not manage these things as a normal 
departmental affair; they have set up cor
porations for all. They too had this fear 
that if they were managed in the normal 
departm ental way, that might lead to 
conservatism and inelasticity and those 
officers who were in charge of the in
dustry would not take intiative when 
necessary. 1 do remember the evidence 
that was given by Sir A rthur Green
wood when coal was being nationalised 
in G reat Britain. He said that if the 
State were to be in charge of very big 
undertakings, actually there was a 
chance of inelasticity and conservatism; 
and therefore, he suggested that there 
should be corporations to manage those 
undertakings.

We are having State undertakings here 
also, but we are not having the corpo
rations to manage them. I do advocate the 
setting up of corporations for everyone 
of these undertakings, for I feel that it

is not wise to manage all the State 
undertakings as a normal departmental 
affair.

I am not in a complaining mood, but 
I feel that our officers are not in a 
position to enthu.se the people to extend 
public co-operation to the extent we 
require it for the implementation of our 
national plans. That is because they 
have not received adequate training for 
the purpose. We require a cadre of men 
to be put in charge of the execution 
of our national plans, who will have 
faith in the democratic system of plan
ning, who can feel inspired to do some
thing, and who will also know how to 
enthuse the people to co-operate in the 
implementation of the plans.

1 have some practical experience of 
some work where public co-operation 
was sought. I know that our Govern
ment were all sincere and all serious 
to have public co-operation; and our 
services also did try to secure public 
co-operation and help us. But it was 
not possible for them to rise to the 
occasion. I do not doubt theit* sincerity 
or honesty. They were honest, and 
they were sincere, and yet they failed to 
deliver the goods. 1 feel, therefore, that 
those i>eople who are put in charge of 
the execution of our national plans 
should have that spirit in them which 
will enable them to secure maximum 
possible co-operation from the people.

Those days arc gone, when the men 
in the services were concerned only with 
the law and order situation in the 
country. Today, as my hon. friend Shri 
Shree Narayan Das has said, we are 
having a welfare State. So, our services 
have to know how a welfare State is 
to be managed, and how the economic 
affairs of Government are to be run. 
Today, the services have not only to 
know the politicid and economic back
ground, but they have to be judged in 
that background. The philosophy of the 
State is not only political but also eco
nomic. Political philosophy, to my 
mind, has been converted into a perfect 
economic science. our men in the 
services have to be judged in that back
ground. In the light of these considera
tions, I feel that the demand for having 
a seperate cadre is perfectly justified.

In conclusion, 1 would like to say that 
those persons who are put incharge of 
the execution of our plans should have 
some sort of training. Sometime back 
Shri D atar had made a reference to 
the subjects o f examination, which the 
candidates had to pass before they could
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enter the services. But what is the 
syllabus ? If you go tiifough it, you will 
find that there is nothing at all there 
about this economic aspect. It is the 
same old syllabus dealing with the same 
old routine affairs, with some slight 
changes here and there. Our Govern
ment have been anxious to bring about 
some changes, atid reform our services, 
but not in this light. They have been 
anxious to improve the administration, 
and with this end in view, they have 
appointed various committees. We had 
the Economy Committee, then we had 
the Gopalaswami Ayyangar Committee, 
then we had the Appleby report, then 
the Planning Commission’s report, and 
the Gorwala report and so on. All these 
reports have referred to corruption and 
various other aspects of the problem, 
but not to this aspect, about which we 
are so anxious today.

I therefore feel that Government 
should set up some commission or com
mittee to examine how this economic 
cadre can be created without delay.

D r. Spresh Chandra (Aurangabad): I 
rise to support the resolution moved by 
Shri M. L. Dwivedi. Though the scope 
of discussion on the present resolution 
is a limited one, it only demands the 
setting up of an Industrial Service Com
mission on the lines of the UPSC for 
the purpose of recruiting qualified and 
suitable persons for government works, 
industries and other institutions. I feel 
that there is consensus of opinion in 
this House on this matter. (A n  hon. 
M em ber; No.) Anyhow that is only a 
solitary voice.

This sort of Industrial Service Com
mission is an absolutely great necessity 
at this moment, when we are engaged 
in great adventures. However, some 
other points arise out of this resolution. 
The first point that arises is in regard 
to control of industries and also the 
public sector which we are increasing 
day by day. There is also the point 
relating to our present services which 
are controlling the public sector.

It has been rightly pointed out by 
the previous speakers like Shri K. K. 
Basu a^d others that it is not enough to 
attach importance to increasing the pub
lic sector in this country or in any other 
country for that matter.
4 P.M.

But what is more important is to in
fuse the spirit of service, the spirit 
which can inspire. We must have people 
who have got faith in our country, faith

in building up our national industries. 
Since we became independent, especially 
since we had our First Five Year Plan, 
for the last three years we have come 
to know how our officers and the 
people who have been managing our in
dustries— not only industries managed by 
Centre but also industries managed by 
the States; their num ber is enormous and 
it is increasing day by day— have be
haved. As has been said before, some 
of the men do not possess even theore
tical knowledge of the industries or con- 
ccrns which they manage. I have had 
the privilege of being a Member of the 
Estimates Committee and going round 
the country visiting many of these in
dustrial concerns in the public sector. 1 
have experienced in the D am odar Val
ley Coroporation that there is so much 
of money wasted there because of lack 
o f proper personnel at the proper place. 
So is the experience of our people. Any 
officer— 1 would not say, Tom, Dick 
or Harry— any ICS officer, or Joint 
Secretary, as has been rightly said by 
Dr. Lanka Sundaram, is capable to know
ing anything about gold, about the pro
cessing of coal, the processing of coke; 
at the same time, he can also be shifted to 
a concern making hats or anything for 
that m a tte r! It is a matter of great 
concern to all of us who are engaged 
in this great adventure, people who are 
engaged in building this great nation, 
as has been repeatedly pointed out by 
our great Prime Minister. It is a matter 
of great concern to us to know who 
are the people whom we entrust to m an
age these industries which are going to 
make this country rich and prosperous. 
We are now increasing the number of 
our steel plants. But the people who are 
managing the steel plants do not know 
anything about stee plants. They are 
just Joint Secretaries or some ICS men. 
They go to Germany; they go and meet 
some people and they are fooled by 
the Germans. I can say I have got evi
dence. I have been to Germany. I do 
not take interest in industries, but I 
do take interest in my country. I have 
visited Krupps-Demag on my own. I 
have been told by those people that 
some of our people who go there do not 
know anything. They just go there, they 
are told something by some people, then 
they come here and sit and finally 
decide. Afterwards, we find after checks 
and examination again, that we spend 
and waste our money like that. There
fore, it is a very important thing. I agree 
with what Shri Narayan Das said. I was 
also on that Committee and I am a 
signatory to that Report that recom-
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nntided various cadres of service. A t 
thp same time, we want something now 
with regard to the establishmeiU of some 
kind ol control. The whole idea is that 
there must be control of industries. 1 have 
been reading some of the things which 
have been done in the U. K. There are 
corporations there. I do not say that we 
niust imitate the U. K. where they have 
established corporations. Corporations 
may be good or may not be good. We 
may not adopt that to the same extent, 
but at the same time, I want that there 
must be control by the public, control 
by Parliament. In France, where I had 
the privilege of living for a long time, 
I know that they have got a very big 
control. There arc controls of diflerent 
kinds. All the public enterprises in 
France are administered by boards, first 
o f  all, whose members are nominated 
by representatives of diflerent interests. 
Governm ent, employees and consumer 
organisations. Then the staff o f public 
corporations have the status o f civil 
servants. Then there is parliamentary 
control— and it is a very im portant con
trol. Accounts of all these public cor
porations or organisations in the public 
sector must be submitted to Parliament: 
in  each session of Parliament, a sub
com m ittee is constituted, whose t ^ k  
i s . . . .

Mr. Chairman: The hon. Member is 
disgressing too much from  the main 
point. We have the definite point before 
us, whether or not there should be a 
separate Commission for selecting per
sonnel for industrial services. O ther 
things arc of a wider character, not for 
discussion now.

Dr. Suresh Chandra: I had the im
pression from the speeches of all Mem
bers who have spoken before me that 
they have been dealing with all these 
m atters.........

Mr. Chairman: Another thing is that 
w e have practically come to  the end of 
o u r discussion, and two other Members 
want to speak.

Dr. Suresh Chandra: All right. I do 
not want to go to France or Germany.

Dr. Lanka Snndaram : has done it
already.

Dr. Suresh Chandra: I only want to  
be in India. The necessity for the es
tablishm ent o f an Industrial Service 
Commision arises from the fact that the 
men who are controlling public expen
diture, expenditure in the public sector,

are leading our country to  ruin. In my 
own State, we have got a nationalised 
sugar industry. Eighty five per cent o f 
the shares belong to the Govern
ment, to the people. There is 
complete scandal. There is absolutely no 
control by the Goverment or by any
body. There is nobody to look into it. 
M anagement is absolutely mismanaged.

Shri Satish Chandra: W ho is con
trolling it?

Dr. Suresh Chandra: The Hydera
bad Government.

Shri Satish Chandra: We are discus
sing here the affairs of the Union Gov
ernment.

Dr. Suresh Chandra: I just gave an 
example. We can go to the DVC.

Dr. Lanka Snndaram: Bhakra-Nan- 
gal.

Dr. Suresh Chandra: Yes. Yesterday, 
a friend of mine told me— I think he 
is there— lakhs and lakhs of rupees 
have been drowned. ,

Dr. Lanka Sundaram: Crores.

Shri Tek Chand (Ambala-Simla); 
Yes, crores.

Dr. Suresh Chandra: From  this arises 
the necessity for the establishment of an 
Industrial Commission which will recruit 
men who are technicians, who are ex
perts, and not those who sit in the chair 
or who have passed certain examinations 
and all that. That is all I want to say.

Shri Mohiuddin (Hyderabad City): I 
wish to oppose the Resolution. I have 
heard with care the speeches made by 
the previous speakers, in spite of a good 
deal of irrelevance, as pointed out by 
the Chairman. The common points made 
so far were only a few which did not 
appeal to me. I came into the Lok Sabha 
with an open mind, and I am afraid 
the previous speakers have driven me 
to  oppose the Resolution.

Dr. Lanl(a Sundaram: Lone mariner. 
Sliri M ohiuddin: There is no doubt 

that our economy is tending everyday 
towards an expanded public sector. A 
large num ber of industries are being es
tablished in the public sector, and will 
be established during the next five years, 
and we have got to think hard about 
the system of their management.

The ship-building industry, the 
chemical industries like the Sindri 
Factory, the industries like machine
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tools have been established and are 
working more o r less satisfactorily. 
But we have not yet been able to 
■evolve a system by which recruitm ent 
could be made for the technical admi
nistration personnel for the running of 
these industries. I agree that so far we 
have not yet laid down any definite 
policy for recruitment. Hon. Members 
have referred to the management, the 
managing directors and the chairmen of 
the various corporations and have con
dem ned the managements run by them. 
I should not go so far as to condemn 
them but still the proposal that has been 
submitted will not solve that problem 
o f  the appointment of managing directors 
and the chief men who will manage. 
T hey  will have to be selected from the 
present staff, the best men that we 
could get and they will have to  be ap
pointed for years to come to run these 
mdustries. T hat problem is not solved 
by the proposal tna,t has been submitted 
for discussion. There is no use clouding 
the  issues as Shri Basu has done by 
bringing in the so-called mismanage
m ent of tbe corporations and other in
dustries. We have got to make a start 
from  the beginning. In what way should 
the the technical personnel be recruit
ed , in the lowest rung, for running all 
these industries— that is the main prob
lem and it is no use clouding the issue 
by bringing in the chairmen and the 
managing directors of the various indus
tries.

D r. Suresh Chandra : W hy not ?

Shri M ohiuddin : Even if you ap
point a Commission today that problem 
IS not solved. W hat is the problem 7 
The problem is of recruiting young 
men for training and for taking up 
responsbility in these industries.

I have also been round the various 
industries run by Government at Visa- 
khapatnam  and Bangalore and other 
places. The selection that has been 
made so far might not have been made 
on a definite principle or on definite 
lines but still I can say that our young 
men that have been selected and are 
trained and working there are a very 
good set of people of which any one 
can be proud. Today, of course, they 
are beginning to learn; They have learnt 
considerably and I hope that in course 
p f time they will be able to  rise to  more 
and more to  responsible positions.

How will the ai 
Industrial Service

of the 
that is

proposed serve the purpose ? The Indus
trial Service Commission, as well « s  
the Union Public Service Commission 
or Public Service Commission have a 
background, a meaning and a history. 
W hat does the Union Public Service 
Commission do ? It has some rigid rules. 
It has some rigid outlook, some rigid 
attitude of mind in selecting candidates. 
That rigidity of mind, that rigidity of 
outlook may be all right as far as the 
selection of candidates for government 
service is concerned. But, it is extremely 
unsuitable for the selection of candi
dates for the industrial and commer
cial services in the country.

D r. Jaisoorya (M edak): Exactly.

Shri M ohiudd in : That is an aspect 
which has been ignored by the previ
ous speakers. I therefore suggest to the 
Lok Sabha that they should take this 
im portant point into consideration that 
the appointment of an Industrial Ser
vice Commission on the. lines of the 
Union Public Service Commission is 
absolutely useless and we should not 
recommend the appointment o f such a 
Commission to the Government. We 
should, however, think what is the best 
method of recruiting young men for the 
industries that have already been estab
lished or the industries or commercial 
concerns that may be established or na
tionalised in the future. That is the prob
lem which I think, has got to be tackled 
and will have to be tackled. I hope the 
government representatives will explain 
what is their position at the present mo
ment. But, still, the appointment of an 
Industrial Service Commission will not 
serve the purpose.

D r. J a b o o ry a : The hon. Member
who preceded me just now has been an 
officjal most of his life previous to 
coming here and therefore is always 
thinking like an ofiScial. So, naturally, he 
has taken the point of view of the steel 
fram e which won’t change.

Some 60 years ago, my late revered 
father told me that in the very efficient 
State of Hyderabad there was a man 
who was sent abroad as a government 
scholar to study medicine. When he 
came back there was no post as Civil 
Surgeon. So the Nizam asked which 
post was going and they said, the 
post o f a Sessions Judge. He was ap
pointed. So also for the various catego
ries of organisations, of industries, the
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question goes round, which junior 
^ r e t a r y  is available— appoint him. 
Now, I have no objection to that.

The point is this. Here is a new 
phase that has come into India for 
which we were not prepared. Believe 
me, recently about two months ago in 
a certain State— God bless that State—  
they had a very big discussion about 
the Second Five-Year Plan and every 
one clapped his hands that so much has 
been allocated for this, so much for that 
and everybody shook hands and was 
about to go home. Suddenly, one man 
got up and said, “Gentlemen, you for
got one th in g ; what about the training 
of the cadre necessary for the Second 
Five-Year Plan ?’’ Then all the officials 
said, "Oh I we forgot that”. That is the 
exactly the position here. You are having 
very big enterprises with very fine men—  
they may know the ABC of certain 
things............

D r. Lanka Sundaram : Or XYZ.

D r. Ja isoorya: . . . .  or the XYZ of
certain other things. They may be 
authorities in their own subjects which 
have nothing to do with the new prob
lems that are arising.

My hon. friend Shri Ahmed Mohiud- 
din himself admitted that the present 
Service Commission works on rigid lines 
and, therefore, he came to the conclu
sion that that is not auite suitable for 
the selection of peop e for these new 
problems. I believe he admitted that. 
If so, what is to be done ? He has not 
told us what is to be done. He has left 
it to Shri D atar to say. We say we have 
to think in terms of men who know 
the problems that are now facing us.

I will give you a few examples. There 
is that great enterprise which we started 
with such a flourishing— known as the 
Government Housing Factory. White 
ants have got in and the Housing scheme 
have come down. I am giving you the 
case of the Central Tractor Organi
sation. I think there has been a 
report about the failure of the Central 
Tractor Organisation. I am talking of 
the Hindustan Aircraft plant, of which 
I know something. An excellent scheme 
was proposed by Messerschmidt and 
God knows, for what purpose, which 
learned gentleman said it was not pre
ferable to the present scheme that we 
are following now— I cannot discuss it 
now— and the technical director, if my

information is correct, of the H industhaa 
Aircraft Factory an ex-instrument 
repairer. I am talking of the H industhan 
Shipyard which ougnt to become m ore 
a submarine plant than a shipyard. 
About the Machine Tool Factory, my 
friend Shri Dwivedi and I have some 
experience. I am not very enthusiastic 
as my friend Shri Mohiuddin that it is. 
something wonderful. Given the same 
circumstances and other directions, there 
is no reason why it should not have 
been five or even ten times better. I 
have seen under worse auspices and 
under worse conditions machine tool 
factories starting in China and all o f 
them arc working at full speed. That 
is the point I want you to understand. 
I am not satisfied because, conceding 
it that the people who are at the helm 
of affairs are sincere, unless you take 
the proper road, all good wishes are 
of no value. We have got to build up 
a cadre, not only from below upwards 
but from above downwards. That is the 
point 1 want you to understand.

About contracts, let me say this. I 
have great admiration for thfe Swiss a» 
expert watch-makers and they also make 
very good cheese, but I have never heard 
of the Swiss as experts in mass produc
tion. The French— yes, they are famous 
for their perfumes, but I have 
never heard of them as experts in radar 
or in shipbuilding— for that matter. The 
Swedes— yes, they are very good, but 
they have no housing problem to study, 
the problems of prefabricated housing. 
This is the kind of thing that makes me 
say—I  do not know what to say, but to  
put it mildly— that I would like to sack 
the whole lot of them. Therefore, deli
berately. we must have a new type of 
men and make them responsible. The 
hon. Member over here said that in 
nine months a man was transferred 
three times. But I know of a case which 
was in the hands of five top men and 
not one of them knew much of it for 
over two years, and this happened in a 
certain department. This merry-go- 
round of musical chairs is going on with 
mutual transfers. There is a th in g ; keep 
a man in charge of it ; hold him res
ponsible and, if he does not deliver the 
goods,— capital punishment has not yet 
come— I would like capital punishment 
to be given to him. I have to give you 
one example.

A man who was censured by the 
Public Accounts Committee for gross 
mismanagement in the Damodar Valley 
Corporation is now kicked up and put 
in charge of the hundred crore worth
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Krupp-Demag plant at Rourkela. Con
gratulations ! If this is the kind of thing 
then we say that our money is not safe. 
I am not doubting anybody’s bona 
fidex, but 1 am only concerned with the 
results, and 1 can tell you frankly that 
your results are disastrously deplorable. 
That is all what I have got to say.

Shri Satish Chandra: 1 may be
permitted to intervene in order to clarify 
a few points which have been raised 
during the debate. As far as the resolu
tion is concerned, I think, the object of 
the Mover is to ensure that there should 
be some method by which properly 
qualified personnel, both managerial 
and technical, should be selected for 
State owned industries. So long as that 
object can be served, the question as to 
what should be the procedure or agency 
for making selections is a m atter of 
detail. I am not sure if the setting up 
of an Industrial Service Commission, as 
proposed by the hon. Member, is an 
answer to tre  problem. But as far as the 
object is conccrned, there can be no 
dispute about it. Government is as 
anxious as the Hon. Members of this 
House that there should be efficient 
managerial, and technical personnel to 
run our industries in the public sector. 
But I submit that while criticising the 
work of these industries, we should not 
lose sight of our limitations. Many new 
industries are growing up in the public 
sec to r; these industries did not exist 
even in the private sector. There had 
not been much experience in this 
country about shipyards or production 
of fertilisers or, say, the work which 
D.V.C. was called upon to perform. We 
are just learning and trying to set up 
these pioneering industries. I doubt if 
the pessimistic picture which is some
times painted by Hon. Members of our 
public enterprises is real and objective. 
I think the speed with which we are 
moving and the success that we have 
attained in setting up these industries 
and running them efficiently should give 
us hope and couragc. We should be 
proud of them rather than being very 
much criticial about them, especially 
because of the circumstances in which 
they have been set up and are being 
worked.

Dr. Lanka Sundaram: May I inter
rupt him for a moment ? How many 
lon^ months it would take for a long 
project to be finalized 7 Why do you 
not train up a man during the time of 
3-4 Lok Sabba

the finalization of the projcct and then 
appoint him ? That is the only point 
of dispute between him and us.

Shri Satish Chandra: 1 could not
catch the hon. Member’s words exactly.

Dr. Lanka Sundaram : I will repeat 
them. It takes years to finalise a project, 
say, of an industry in a public sector. 
Why do you not start training up a 
person before you take up a project and 
finalize it, and then appoint him to the 
work instead of sending a Joint 
Secretary to manage it, with hardly three 
years experience ?

Shri Satish Chandra: A Joint Secre
tary is sometimes appointed, but for 
becoming a Joint Secretary a man re
quires 20 years experience, not three 
years as suggested by Dr. Lanka Sun
daram.

Dr. Lanka Sundaram : Not even 20 
hours is required.

Shri Satish Chandra: A Joint Secre
tary is appointed on a managerial 
post— it might be the post of a General 
Manager or a Chief Accounts Officer 
or a Stores Purchase and Sales Manager 
or a Director of the factory.

Dr. Lanka Sundaram : He has not
followed what I said.

Shri Satish Chandra : I may be allow
ed to proceed in my own way. Many 
things have been .said about Sindri. It 
was a big project and the first of its 
kind in the country. Whatever might 
have been said about the management 
of the Sindri factory, I must submit to 
the House that Sindri has exceeded its 
production target of 3,20,000 tons of 
ammonium sulphate in the year 1955. 
It has been produced at a cost which 
is much cheaper than the imported 
price. The Sindri production has helped 
to reduce the cost of fertilisers in the 
country.

Similarly, the Hindustan Cables 
Limited, which was started recently haa 
been doing excellent work. It has come 
to our expectations. The anti-biotics 
factory, «hjch went into operation only 
a few months back, has exceeded the 
rate of production for which the fac
tory was set up.

1 may request the hon. Members to 
compare these performances with the 
performance of industrial units managed 
by any efficient private industrialists in 
the country. One of the more enlighten
ed industrialists in India are the House
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of Tatas. Besides their iron and steel 
factory or hydro electric works, they 
have got numerous other industries 
spread all over the country. 1 am pre
pared to compare the performance of 
several industries under the control of 
the Ministry of Production with some 
of the industries which are being run 
by them for 10-15 years. The industries 
which they started ten years back may 
not be doing well. .Some of them may 
be doing well. It is not always due to 
the inefficiency of the Management 
that certain industries do not show quick 
progress. There may be various other 
causes such as the non-availability of 
technical personnel, raw materials, lack 
of technical know-how etc. Even some 
development processes may have to be 
evolved by the industry itself. There 
may be many other factors.

There might be shortcomings in the 
management of industries in the public 
sector. 1 do not say that our organisa
tion is perfect or that it leaves no room 
for improvement. There may be plenty 
of scope for improvement. Every effort 
should be made to  improve the quality 
of our technical as well as managerial 
personnel. How it can be done is a 
different matter. W hether the creation 
of an Industrial Service Commission 
offers a solution to that problem— I do 
not know. When wc examine the 
problem from  the point of view of re
cruiting of the technical personnel, we 
may have to think of the civil engineers, 
mechanical and electrical engineers, 
marine or aeronautical engineers, chemi
cal engineers, or a metallurgist or 
an optical expert o r a man well up in 
petroleum industry and so on. There 
is little in common between all these and 
no Commission, howsoever constituted, 
can be an expert in everything.

An Hon. M em ber: Secretaries can be 
an experts in every l in e :

Shri Satish Chandra: Secretaires are 
of course not experts. Hon. Members 
are aware that those appointed on 
higher technical posts are generally 
selected either by some Selection Com 
mittee or the Public Service Commis
sion at some stage.

Dr. Lanlui Snndaram : Are they ?

Shri Satish Chandra: In any indus
trial concern, the number of senior 
managerial posts is usually more than 
the num ber of technical posts. F or a 
big industry, we may require a general

manager, an accounts officer, a Sales 
Manager, and so on. There is a chief 
engineer to look after the technical side. 
1 am only talking about the top posts. 
So, if we calculate the requirements as 
we are trying to do now, we come to 
the conclusion that higher managerial 
posts will be more in num ber than the 
technical posts. That is so in the private 
sector also. This position is not peculiar 
to the public sector. There is perhaps 
nothing wrong if persons with experi
ence of administration, finance or ac
counts are posted on administrative 
jobs. Secretariat Officers have to be 
sometimes posted because men with re
quisite qualifications and experience are 
not easily available in the country.

All of us share a common desire 
that the public sector should expand and 
that it should prosper. There does not 
appear to be any difference of opinion in 
this matter. 1 would submit that to 
condemn the good performance of the 
officers who are working in difficult cir
cumstances is not the best way to pro
mote the growth of the public sector.

Dr. Jaisoorya: Your machine-tool
factory is a good perform ance !

Shri Satish Chandra: I do not know.

Mr. Chairman ; Opinions may differ. 
We have very little time now.

Shri Satish Chandra: The machine- 
tools factory controlled by the Ministry 
of Production has started work, only a 
few months ago. It is assembling lathes 
from imported components. The entire 
range of components are not yet being 
manufactured. It was inaugurated only 
a few months back by the Prime Minis
ter. It is too early to judge its perfor
mance. 1 have myself seen one machine- 
tool factory in the private sector. It will 
not be an exaggeration to say that our 
factory is progressing more satisfactorily 
than one which I saw.

Shri K. K. B asu : On what facts you 
say that ?

Shri Satish Chandra: Hon. Mem
bers can go and see for themselves. 
Anyway, there are three types of public 
en te^rises : statutory corporations, pub
lic limited companies and those run 
departmentally. As far as statutory cor
porations are concerned, Parliament 
itself has laid down certain procedure 
for recruitment of the personnel by 
making provisions in the Bills. DVC is 
a statutory body and anything done 
there is done according to the provisions 
of the Act. So far as public limited
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companies are concerned, I would like 
to say that there is a shortage of higher 
managerial and technical personnel even 
in the private sector. Probably, hon, 
Members are aware that many a times, 
the retired officers of the Government 
are taken by big industrial houses on 
fabulous salaries to become general 
managers, directors or managing direc
tors.

Shri K. K. Basu : It is because they 
are in a position to influence the Secre
tariat for certain o rd e rs : it is not 
because of their technical knowledge. I 
am prepared to give any number of 
instances across the table.

Shri Satish Chandra: That may be 
the view of the hon. Member.

Mr. Chatrman: These details need 
not be discussed here. Budget is coming. 
The hon. Minister may conclude soon. 
There is difference of opinion on that 
point.

Shri Satish Chandra: I wish to
submit th»i this problem has been 
engaging the attention of the Govern
ment for sometime. I agree that there is 
scope for improvement and that there 
should be separate industrial cadre. 
Managerial and technical cadres may 
have to be set up separately because 
there is not much in common between 
the two. The highest posts should be 
open to persons from  both the cadres. 
They might be filled either frohi the 
managerial cadre or from the technical 
cadre. An engineer, for instance should 
not be debarred from becoming the 
managing director of a concern. It 
should not be reserved for people of 
managerial cadre only. All these points 
are under discussion and I hope that a 
beginning may be made in the enter
prises controlled by the Ministry of 
Production. Selection for these two 
cadres will have to be made by a special 
recruitment board or an Industrial Ser
vice Commission, if you may like to call 
it. It is possible a special recruitment 
board have to be constituted for chemi
cal industries and another for engineer
ing industries because requirements ol 
engineering industries may be different 
from those of chemical industries. Per
haps a member of the UPSC may also 
be associated with such special recruit
ment board. I am just giving you the 
lines on which the Government is 
thinking. W hatever the final decision 
may be, the cadre can be built up only 
gradually. It is not possible to build 
up an industrial cadre overnight. There 
are only two or three ways of building

up that cadre. One is to take young 
engineers and young men and train 
them up gradually by putting them on 
some junior posts and then making them 
push their way to higher posts. That is 
one possibility. The second method can 
be the recruitm ent from  outside, from 
industry, trade, Government oiiices etc. 
The most practical method appears to 
be to have a mixture of both. All 1 can

♦ say is that this problem is engaging the 
se rio L W  attention of the Government 
and all the Ministries which control 
industries in the public sector are trying 
to find out ways and means of getting 
over the difficulty in the matter of 
technical as well as managerial person
nel.

Shri D atar : Mr. Chairman, in as
much as a very large ground has been 
covered by my hon. colleague I shall 
make a reference only to a few points 
with a view to point out to this hon. 
House in general, and to my hon. friend 
Dr. Lanka Sundaram in particular, that 
the Government are fully alive to the 
need tor having proper and suitable 
personnel for running their industrial 
concerns. I would assure him that the 
Government have no desire to be cal
lous about such an important matter.

Dr. Lanka Sundaram ; Casual.

Shri Datar: My friend has used 
another expression “casual". I would 
point out that ultimately the idea is 
more or less the same.

Dr. Lanka Sundaram ; No.

Shri Datar: It is a matter of differ
ence in degree.

Dr. Lanka Sundaram : If “callous”
suils you, you can have it.

Shri Datar: It does not suit me 
cither. Neither “callous” nor “casual” 
suits me. I would only point out that 
the Government are highly earnest 
about these industrial concerns and the 
Government arc anxious to see that the 
technical personnel as also the adminis
trative personnel are of the best and the 
highest kind. And, as my coileauge has 
pointed out the Government are taking 
certain steps so far as the object that 
the hon. Mover of this resolution has 
in view is concerned. I believe. Sir, with 
the very interesting debate that we had 
this afternoon on this particular reso
lution the purpose that the Mover had 
has been more or less completely satis
fied. I would assure him that his object 
is laudable and the Government have
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[Shri Dalar]

made a note of w hat has been stated 
not only by him  but also by the other 
hon. Members.

1 would point out to  him that the 
remedy suggested by him is not the 
right way of approach at all. W hat he 
has suggested is that there ought to be 
an Industrial Public Service Commis- • 
sion. 1 am  not entering into the consti
tutional aspect, but it may be noted 
here that the industries that we are hav
ing are of different kinds or categories 
to  which my hon. colleague has just now 
made a reference. So far as the actual 
Governm ent undertakings are concerned, 
in the sense that they are managed 
departmentally, naturally we have to 
approach the UPSC. I would point out 
to this House that whenever recruit
m ent has to be made to such depart
mentally run concerns the UPSC associ
ates with its members certain industria
lists, experts or persons who know how 
to manage these concerns and who also 
know what the technical side is. There
fore, the House will kindly understand 
that whenever any recruitm ent is made 
by the UPSC, so far as these depart
mentally run concerns are concerned, 
they are made after full consideration 
and in consultation with the experts to 
whom a reference has been made on 
more occasions than one.

Secondly, another point also has to 
be understood, namely, that whenever 
appointments are made so far as these 
industrial concerns are concerned, there 
is also what can be called a manage
m ent side or an administration side in 
addition to  the technical side. It is so 
far as this administration side is con
cerned that we appoint officers who 
have general experience so far as that 
side of the m atter is concerned and so 
far as technical side is concerned the 
technical persormel are always selected 
or appointed on the basis o f advice re
ceived from those who can give com
petent advice. So, this aspect o f the 
question has to be understood very 
clearly. Even though these are indus
trial concerns they have an adminis
trative aspect also and administrators arc 
absolutely essential so far as the actual 
running of these concerns is concerned. 
Therefore, I would point out to  my hon. 
friends that it is only where the admi
nistrative experience is required that we 
take officers from the administrative 
cadre or those who have actual experi
ence on the administrative side.

Dr. Laoka Sundaram : May 1 just 
interrupt ? How was the man selected 
to run the Rourkela Plant o r the Bhilai 
Plant ?

Shri Datar: 1 cannot answer the
particular question that he has, but 1 
would point that so far as these ques
tions are concerned the Governm ent 
arc fully alive to the need of appointing 
persons who have administrative experi
ence in general and also those who have 
technical experience. Therefore, it is not 
necessary to have another Industrial 
Public Service Commission because the 
purpose that my hon. friend h a s . . . .

Shri M. L. D w ivedi: It is not
“another”, it is only one Industrial 
Service Commission.

Shri D atar : 1 have said ; “another
Public Service Commission.”

Shri M. L. D w ivedi: We are asking 
for an Industrial Service Commission 
only.

Shri D atar:. The hon. Member has 
not understood what he has in view. 
Now, he will kindly understand that 
though he calls it a “Service Commis
sion” it means a “Public Service Com
mission”. The word “Public” has to be 
understood in the sense that a commis
sion which deals with the appointments 
in Government is a Public Service Com 
mission and therefore ultimately it will 
be an Industrial Public Service Com 
mission.

Shri M. L. D w ivedi: Do you mean 
to say that the Corporations are Gov
ernment undertakings in that sense ?

Shri D atar : The hon. Member has
not understood what 1 have said. 1 am 
now dealing only with the category of 
industrial concerns which are depart
mentally managed. He need not antici
pate what 1 am going to say so far as 
the other two categories are concerned. 
Therefore, assuming that the appoint
ment of such an Industrial Public 
Service Commission is made, that Indus
trial Service Commission can only deal 
with industrial concerns which the 
Government are running departmentally. 
So far as this is concerned the object 
is served and the UPSC are in a posi
tion to recommend or advise the Gov
ernm ent regarding suitable personnel.

Now, as my friend has rightly 
pointed out there are two other cate
gories of indastrial concerns in which 
the Government are interested not 
directly or departmentally but in a
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different way. So far as these two cate
gories are concerned, with regard to the 
statutory corporations these corpora
tions came into existence after an Act 
is passed by the Parliament. 
The Parliament in the various 
Acts that have been passed has made 
suitable provisions and in other respects 
by convention and practice the manag
ers of these corporations have to see 
that proper candidates are callcd for 
and are appointed. In all these cases 
I may point out to my hon. friend that 
even in respect of statutory corporations 
wherever appointments carrying a very 
high salary are concerned they have 
adopted a process of selection through a 
certain machinery; there is a certain 
machinery so far as these corporations 
are concerned and they are not made 
arbitrarily either by the Board of Direc
tors o r by the Managing Director. In 
most cases, there are selection boards. 
These selection boards advertise for these 
posts. A fter the applications are receiv
ed suitable candidates are called for 
interview. »Then they are appointed by 
the appropriate authority. When appoint
ments carrying higher emoluments are 
made they are done with the previous 
sanction of the Government. That is 
the position so far as these statutory 
corporations are concerned.

I would assure the hon. M ember that 
not only in respect of the statutory 
corporations, but also in res
pect of the third category of industrial 
concerns, namely, those which are 
carried on by a company established 
under the Companies A ct the position 
is the same. The position regarding 
these companies is that they are govern
ed by the Companies Act and the Gov
ernment own a certain number of shares. 
Government can exercise their control 
through their directors. But there also 
it will be found that recruitment cannot 
be done either through the Public Ser- 

' vice Commission or by Government. 
The Government can exercise their 
influence and control, so far as the 
appointments are concerned, through 
their directors. The hon. Mover of the 
Resolution will find that all that this 
Industrial Service Commission would 
do would be to advise the Govern
ment so far as the departmentally run 
concerns are concerned. But in respect 
of the other two categories, most of 
them are either statutory corporations 
or concerns run by joint stock compa
nies in which Government hold a cer
tain num ber o f shares.

Shri M. L. Dwivedi: That is why 
I have said, “works, industries and other 
institutions,” and not only department
ally .run concerns.

Shrl D atar: So far as the other two 
categories are concerned, the hon. 
Member will understand it very clearly 
that it would not be possible either for 
the corporations or for the companies 
to approach the Industrial Scrvice Com
mission, because it is beyond their 
purpose.

Shri K. K. B asu : A t present the
subordinate staff are appointed through 
Employment Exchanges and it is work
ing all right.

Shri D atar : I may point out that
this House is already of the opinion that 
Government should exercise more con
trol than is necessary. On a number of 
occasions, this view has been.expressed 
here and it has to be respected.

Mr. Chairman: There are only 5 or 
6 minutes left. So, the Government may 
state their policy, instead of entering 
into interjections.

Shri Datar: I am pointing out the
difficulties in accepting this Resolution, 
because it would be highly impracticable 
and for two-thirds of our industrial 
concerns, this will not apply at all. 
They would be governed by the Acts 
which the Parliament has passed. 
Therefore, the object which the 
hon. M over has in mind will not 
be fulfilled so far as the two categories 
of concerns 1 have mentioned are con
cerned, namely, statutory corporations 
and companies governed by the Com
panies Act. In respect of both of them. 
Government are exercising their con
trol and supervision in regard to the 
higher personnel. Therefore, I hope that 
in view of this very interesting debate 
that we have had, the hon. Member 
will not press his Resolution. We are 
fully alive to the need that the person
nel that we apfwint are o f the best 
kind and are highly suitable. About 
this objective, there is no difference 
between the hon. Mover and the Gov
ernment.

Lastly, I would point out that greater 
attention has to be given to this matter 
because the scope of the public sector
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is increasing. Therefore, Ihe Govern
ment will take into account very care
fully ail the suggestions that have been 
made here. Government will also exa
mine what particular steps or precau
tions have to be taken so far as main
taining these institutions' at the highest 
possible level of efficiency is concerned. 
W ith this assurance, I am quite confi
dent that my hon. friend will not press 
his Resolution to a division.
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TO spT ^  I *nTT irrsr JT?t qr q?
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Mr. Chairman; I shall now put the 
amendments first. Are they going to be 
pressed ?

Shrl Shree Narayan D a s ; I do not
press my amendment and beg leave to 
withdraw it.

Shri B. K. Das (C ontai): I do not
press my amendment and beg leave to 
withdraw it.

The amendments were, by leave, with
drawn.

Mr. Chairman: Only the amend
ment of Shri K. K. Basu remains.

I shall ftow put it.
The question i s :
That for the original Resolution, the 

following be substituted, namely:

“This House is of opinion that 
an Industrial Service Cadre should 
be established and therefore an 
Industrial Service Commission on 
the lines of the Union Public 
Service Commission, composed of 
persons having experience in the 
neld of business management, tech
nical problems and industrial
labour, but, not members of per
manent Administrative Service, be 
established for the purpose of re
cruiting qualified and suitable per
sons of diflferent categories for 
Governmemnt works, industries and 
other institutions.”

The motion was negatived.
Mr. Chairman: W hat about the

main Resolution of Shri Dwivedi ?

t r r m r  |  i

: aft tr rr

<TT ^  I

^  m F T  eft t  f e n
»nir I

Shri M. L. D w ivedi: In view of the 
assurance given by the Minister, I wish 
to withdraw the Resolution.

Some Hon. Members : No, no.

Mr. Cliairman: The question is
whether the hon. Mover of the Reso
lution has got the leave of the Lok 
Sabha to withdraw his Resolution.

Some Hon. Members : Yes.

Some Hon. Memiiers i No.

Mr. Chairman: The ‘Ayes’ have it.

Some Hon. M emiiers; The ‘Noes’ 
have it.

Dr. Rama R a o : Even if one Member 
objects, it will have to be put to vote 
under the rules.

Shri K. K. Basu : W hat is this ? Why 
should they be allowed to move and 
then withdraw ?

Mr. Chairman: It would be better
if the Members who have voted against 
stand in their places.

Shri K. K. Basu: I do not know ; the 
Mover may be satisfied with the halt
ing or whatever it is, assurance. We are 
not satisfied.

Mr. Chairman: We are not concern
ed with that. We are concerned with 
the decision of the Lok Sabha. We arc 
not concerned with what the Member 
thinks and in what circumstances.

Some Hon. Members; It may be
put to vote.

Mr. Chairman : Do you want a divi
sion 7

Shri K. K. Basu : A voice vote is good 
enough. ,

Mr. Chairman : I put the Resolution 
to vote.

The question i s :
"Thi.s House is of opinion that 

an Industrial Service Commission 
on the lines of the Union Public 
Service Commission be established 
for the purpose of recruiting 
qualified and .suitable persons for 
Government works, industries and 
other institutions.”

The Resolution wa.<i negatived.
5-02 P .M .

The Lok Sabha then adjourned till 
Eleven o f the Clock on Saturday, the 
ISth February, 1956.
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DAILY DIGEST 

[Fridayt i j th  February, 1956]

C o l u m n s

ADJOURNMENT MOTION 41-42

T h e  D eputy-S peaker w ithheld  
his consent to  the m oving o f 
a n  a d jo u rn m en t m otion  g iver 
notice of by  S hri R ishang 
K eishing regard ing  alleged 
casualties as a  result o f police 
action  in  a  village in  M an ip u r 
S tate. T h e  M inister o f H om e 
Affairs how ever prom ised to 
place the sta tem en t o f facts 
before Lok S ahba  in  ab o u t a

• w eek’s tim e.

PAPERS tA ID  ON THE TABLE 42-44,47

( I ) A  copy o f each  o f the 
following R eports, un d er sub
section (5) o f section 45 of

C o l u m n s

the D am o d ar V alley  C orpo
ra tio n  A ct, 1948:

(a) A nnual R ep o rt o f the 
D am o d ar V alley C orporation  
for the year 1952-53.

(b) A ud it R ep o rt on  the Ac
counts o f the D am odar V alley 
C orporation  for th e  year
1952-53-

(c) A nnual R ep o rt o f the 
D am o d ar V alley C orporation  
for the  year 1953-54.

(d) A ud it R ep o rt on  th e  Ac
counts o f  the D am odar 
V alley C orporation  for the 
year 1953-54.

(2) T h e  following statem ents shovidng the  action  taken  by  the
G overnm ent on  various assurances, promises, an d  u n d er
takings given by M inisters du ring  the various Sessions shown 
against each :

(a) S upp lem entary  S tate
m en t No. I

E leventh  Session 
S abha.

. 1955 o f Lok

(b) S upp lem entary  S tate
m en t No. V

T en th  Session, 
S abha.

1955 of Lok

(c) S upplem entary  S tate
m en t No. X I

N in th  Session, 
S abha.

1955 of Lok

(d) S upp lem entary  S ta te
m en t No. X V

E ighth  Session, 
Sabha.

1954 of Lok

(e) S upp lem entary  S tate
m en t No. X V II I

Seventh Session, 
S abha.

1954 o f Lok

(f) S upplem entary  S tate
m ent No. X X V

Sixth Session, 
S abha.

1954 o f Lok

(g) S upp lem entary  S tate
m en t No. X X X

F ifth  Session, 
S abha.

1953 of Lok

(h) S upp lem entary  S tate
m en t No. X X X IV

F ourth  Session, 
Sabha.

1953 o f Lok

(i) S upplem entary  S tate
m en t No. X I

T h ird  Session, 
S abha.

1953 of Lok

(j) S upp lem entary  ..State
m en t N o. X X X V III

Second Session, 
S abha.

1952 o f Lok

5— 3 Lok Sabha
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C o l u m n s

(3) S ta tem en t o f  reasons for 
issue o f life Insu rance (Em er
gency Provisions) O rd inance,
1956.

C O M M IT T E E  O N  P R IV A T E  
M E M B E R S ’ B IL L S A N D  
R E S O L U T IO N ^  . .

F orty -th ird  R ep o rt o f the C om 
m ittee  on  P rivate  M em bers’ 
Bills and  Resolutions was 
presented an d  adop ted  as 
am ended.

44

G O V E R N M E N T
IN T R O D U C E D

B ILLS
44-45

( 1) Life Insurance (Em ergen
cy Provisions) Bill, 1956.

(2) Sales-Tax Laws V alidation  
Bill, 1956.

(3) C ap ita l Issues (C on tinu
ance o f  C ontrol) A m endm ent 
Bill, 1956.

(4) Life Insurance C orporation  
Bill, 1956.

C o l u m n s

B IL L  U N D E R  C O N S ID E R A 
T IO N  • • • 47 -95

IT ie m otion for consideration 
o f  the  R epresen tation  o f  the
People (A m endm ent) Bill,
1955, as reported  by the Select 
C om m ittee, was m oved an d  
the  consideration  was not 
concluded.

P R IV A T E  M E M B E R ’S R E S O -95- i o i  
L U T IO N  N E G A T IV E D . 106-150

F u rth e r  discussion on the  Reso
lu tion  re- Industria l Service 
Com m ission was continued.
T h e  R eso lu tion  was negatived .

A G E N D A  F O R  SA T U R D A Y ,
18T H  F E B R U A R Y  1956-  

R epresen tation  o f the People 
(A m endm ent) Bill, B ar C oun- 
c ib  (V alidation  o f S tate  '
Laws) Bill, V o lun tary  S ur
ren d e r o f Salaries (Exem ption 
from  T axation) A niendm ent 
Bill, In d ian  R ed  Cross Society 
(A m endm ent Bill), St. Jo h n  
A m bulance Association 
(Ind ia ) T ransfer o f Funds 
Bill a n d  All In d ia  Institu te  of 
M ed ica l Sciences Bill.

G IP N — S Lino— 3 l.olc Sabha— 28-9-56— 840.
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